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2. Mise Petition No.  
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.GonrpPt PIUn NO.. 
To 

4Review Applic .antio 

' ••. 	 ''i 	 ........ 

Appiecant(S)4X\Ts\''\' 	-VS- Union of India & Ors 

Advocate for the Applicants: 
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• The applicant was 

*ansferred and posted in Guwahati 

rir
der th Dept of Central - Hinth 

4 .  
ectorate as Deputy Director vidç 

ter dated 2301.03. On 
1.02. 2004 	(Annexure-IV) 	the 

plicant was sought to be 
+nsferred and posted from 

(uwahati to Eastern Regional Office 

jlkatd. as Deputy Director 

(Ianguages). The appIieüt 

apmached this Tribirnl by tiling 

O.A.No.38 of 2004 praying for 

djrcction upon the respondents for 

gant of choice station posting at 

Nw Delhi. This Tribunal has passed 

ax other with direction to the 

4pondents to dispose of .  the 

1resentation of the some and 
dispose of the sarne 

I? 
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..,020&07 
The 	applicant 	submitted 

.peth 	(Anñeaire VQ 	ted 

01 404 before the respondents for 
compliance 	of 	the 	order. 	On 
72 2005 the apphcaüt was under 
suspension and he was revoked vide 
oider dated 25.04,06i On 050506 
the respondent issued impugned 

• order 	tiansferring.thëapplicañt.. 
• from 	Giwahati to . Kàlkata 	On 

28.07.2006 the Respondents No.2 
issued 	 ed 
memorandum 	 dat4 	. 2&07M6 

.. 	. 	 ... 	•t.jting : chthce 	posg 	of 	the 

.appliàt 	On 	02.04 	2007 	the 
Tunaldisped of-the.'O.:.2O9-  of 

ci 	
•. 	

. 	 06 direcg the applicantto sbit 
comprehensive representation and 

\ 

' ;i 	•'.' also directed the respondents to 

- 	

;• 	 dispose of the rereenon..The.• 

• I; ( T 	 .... 	',•. 	 • 	 applicant submid representation 
-. .: 	 which was rejecd vidé Impugned 

oer dated- 20.07.07 	(Anm 
fr,. 	i• : 	 : 	 WI). 

..

.

..................................................... 

I 	 . 	 I he heard Mr.M.Chanda 
• 	 learned counsel for- the applicant 

and Ms.U.Das learned AddLC.G.SC. 
• 	. . 	•m .. ..: 	 . 	-' 	for 	the 	Respondents. 	When 	the 

ar came up for heg the 
led counsi for the responden 
has.. sbitthd that in the impngned - 

Order it is made clear that there is 
no vacancy in New Delhi and she 

• • 	would like to take instructions. 
Considering 	the 	facts 	and 

- 	 . 	
circumstances I am of the view that 
notice 	may 	be 	issued 	to 	the 

. 	 . 	 • 

respondents 	Issu'e notice on the 
respondents 	Po4 the matter on 

07 	-- 	
- 
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the meantime the 

order dated 20.7.07 

XVI) wilibe keptm 

till the next date of 

- 

- 

74 

02.08.07 

In 

impugned 

(Annexure 

abeyance 

hearing. 

Vice-Chairman 

Im 

18.9.2007 	Ms.U.Das, learned Addl. C.G.S.C. 
dQ Q1Od7l 

submitted that rep'y has been fifed on 

behalf of Respondent Nos.1 & 2. 

Mr.M.Chanda, learned counsel for the 
)7Ota 

Applicant sought for time to file rejoinder. 

Two weeks time is granted for filing 6f 
0 	 rejoinder. 

Post on 10.10.2007. Interim ori 

(kj 	 continue till such time. 

Vice-Chairman 
/bb/ 

\. c , 	
. 	 10.10.2007Call this matter on 14.11.2007 for fina 

. 

	

	 disposal/hearing. Rejoinder, if any, be filed befor 
14.11.2007. 

Interun order to continue till the next date. 

, J9 1i' 
 

A(~Lliam 	(M.R.Mohanty) 
Memher(A) 	Vice-Chairman 
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• 	 4 (OrderinM.P. No.116/C 
14.11.2007 	Mr.M.Chanda, learned COUç- 

the Applicant is present. Ms.U.Das, 146,ed 

AddI. Standing counsel for the Union of 

India (appearing for the Respondents) is 

also present. 

Misc. Application No.116/.2007 has 

been filed in this case seeking amendment 

of the O.A. 207/2007. 

Heard. Prayer for amendment 

allowed and, as a consequence, new 

paragraph 4.20 A; paragraph 5.9 and 

paragraph 8.3A are permitted to be 

incorporated in the Original Application 

No.207/2007. A new An•nexure-XVII is also 

permitted to be annexed to the amended 

Original Application. 

Mr.M.Chanda, learned counsel i 

permitted to carry out the amendment in 

the Original Application and file ...e 

consolidated cop of the Original 

Application, incorporating the amendment 

by 16th  November, 2007. A copy of the 

consolidated Original Application be also 

supplied to Ms.U.Das, learned Addi. 

Standing counsel by 1 6th  November, 2007. 

~71711f M~T 
AU ±cJ\ 

JH 

/ 

(Khushiram) 	 (M.R.Mohanty) 
Member (A) 	 Vice-Chairman 

/bb/ 
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In this case, howeec reply àr 

\. 
/bb/ - 

A 
	 07.12.2007 

(M.R.Mohanfy) 
Vice-Chairman 

(order in O.A.207/07) 

14.1 1.2007 	A rejoinder has been filed by the : 

Applicant in court today;  after servi g  a 

copy thereof on Ms.U.Das, learned Addi. 

Standing counsel; who is frèé to file ?eply to 

the rejoinder by 7th  December, 2007. She is 

also free to file additional reply, if any, to 

the newly added paragraphs of the 

Original Application. 

Call this matter on 07.12.2007. 

Interim order to continue till the next 

date. 

_ 
01LQt 

rejoinder have already been filed in this 

case. 

Subject to legal pleas to be 

examined at the time of hearing, this case 

is admitted and set for hearing on 

13.. 12.2007. 
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hushiram) 
	

(M.R.Mohanty) 

	

Member (A) 
	

Vice-Chairman 
/.bb/ 

13.12.2007 
	

Call this matter for hearing on 

21.01 .2008. 

Interim order shall continue to 

remain in force till the next date. 

(Gautam Ray) 	 (M.R.Mohanty) 
Member (A) 	 Vice-Chairman 

/bb/ 
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O.A.207/07 

O 	 7- 	21.01.08. 	On the prayer of Mrs. LLDutta 
q. 	 learned counsel appearing for the 

J Applicant (made in piesence of Ms.UDas, 

learned Add!. Standing Counsel), this case 
- 	 .• 	 stands adjourned and to be taken up on 

14 	 2801 08 
1 	J 	I )i 

k oA 

Tr 	* 	
• 	 '. 

I  
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f 2.0.2008 •..._Hdard Mr .MChanda, 'earned 
CouiseI ppearin'pi!tJie.AppJjcant 
and 'Ms learned Md). 

• 	 ; 	Standing' Counsel for the .Union of 

For the reasons recorded 
separate)y,is case stands disposed 

- 	 I 	R Mohnty) 
'Member'(Ar 	Vice-Chairman 
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CENTR..AL.A DMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original AppUcation No 207 of 2007 

DATE OF DECiSION: 2M1.2008 

Shri Krishna Kurnar Sngh 
	

APPLIC. NT(S) 

Mr M. Chanda, Mr S. Nath 
	

ADVOCATE(S) FOR THE 
and Ms U, Dutta. 	 APPLICANT(S) 

- versus - 

Union of india & Ors, 	 ,m,,RESPONDENT ( $) 

Ms U. Das, Addi, C.G.S.:C. 	 ADVOCATE(S) FOR THE 
RESPONDENT(S) 

The Hon'ble Mr, M.R. Mohanty, Vice-Chairman 

The Honble Mr Khushiram, Administrative Member 

i. 	Whether reporters of ocai flewspapers /3:s1N'0 may be allowed to see the Judgment? 

Whether to be referred to the Reporter or not? /No 

Whether to be forwarded for including in the DIgest 
Being compiled atJodhpur Bench and other Benches? 

Whether their Lordships wish to see the ftir COPY 
of thejudgment? Y/s/No 

\Iice-Chafrman/Member 

'I 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWMATI B1NCH 

Original Application No.207 of 2007 

Date of Order: This the 28th day of January 2008 

The Hon'bie Sh.ri M.R. Mohanty, Vice-C h&rrna.n 

The Honhie Shri Khusiram Administrative Member 

Shri Krishna Kumar Singh 
S/o Late Badri Narain Singh, 
Working as Deputy Director (L), 
Resident of TAGS, House No.6, 
Main Road, Kharghull, 
Guwahati-781001. 

By Advocates M.r M.. Chanda, Mr S. Nath 
and Ms U. Dutta. 

-versus- 

Union of Jnida, represented by the 
Secretary to the Government of India, 
(Department of Higher Education), 
Ministry of Human Resourre Development, 
New 1 elhi-1 10001. 

The Director 
Government of India, 
Central Hindi Directorate, 
Ministry of Human Resource Development., 
West Block-7, R.K. Puram, 
New Delhi-i 10066. 

By Advocate Ms U. Des, Mdi. C.G.S..C. 

Applicant 

Respondents 

S. 
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ORDER(OR/L) 

KHUSHIIAM ADMJMSTRAT1VE MEMBER) 

Heard Mr M. Chanda, learned Counsel appearmq for the 

- 	Applicant and Ms U. Das, learned MdI. Standhg Connse.l for the 

Union of India appearing for the Respondents. 

The Applicant is posted as Deputy Director (Language) in 

the Regional Office of the Central Hiridi Directorate at Guwahati. He 

has been posted at Guwahati since 18.06)2003 and is presently under 

transfer to Kolkata. He has been requesting the department for his 

placement (choice posting) in Delhi, where the department could not 

accommodate him, so far, because no vacancy is availab'e. It has been 

brought out from the papers placed on record that some posl;s will fall 

vacant during the year 2008. 

looking to the'fats that the Applicant: has only two more 

years for superannuation, the department may consider the change in 

his posting to the plce of his choice as and when the vacancy is 

avadable. Till such time the Respondents are directed to allow the 

Applicant to continue in the present place of posting. 

With the above observations and direction, the Oriinai 

Application stands disposed of. No costs.. 

(KHUSHJRAM) 
	 (M, R. M.OHA.NTY) 

ADMINISTRATIVE MEMBER 
	

V.ICE.CHAJRNAN 

nkm 
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(Aiinexwe- XIII) 
02.04.2007- Honh1e Tribunal disposed of the OA No. 209/06 directing the 

fisf1i 	.tshnH 	, -' ii'ail1.iv-a 	tr Is- n 	nsl 
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I gi ratio 	), 	a,s at) 	 i t.t 	it i'... 	a *1 

' 	 A . 	- 	• - i...............................- 	1• 	 •.1 	 .1 	 - ,•', ala. flit •l_ 	sa rir,:,g.)rri ..a,n,sfla a ,3s 	rtaiirncailr13a It,t% SI) t -sut%1tia t,.),%,'A is, a 	a atFOsi jetS, 
......................'- .... 

passed by this Hon'ble Trihimal in OA No. 209/06. (Annexure- XV) 

9(1(17 	 wielao i'4ct 9 issued 	itlnasl ratios' •i;a.l 9(1 (17(17 rc.a.'1inc, 

prayer of the applicant for choice posting at Delhi. (Annexiire-XVI) 
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Headquarter are already occupied by one Dr. Dixit and the other 
pe by anoler MA cs(fls'as k iSa0 to rethre 	rA.3a 	as 

applicant cannot he pOsted at Headquarter at present. 
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1. 	nnrk1 	of d idlian itifr*3] (I%tAjflIII*3fl1 *3tt)11.ThTA*3t 
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serviag j1 thisreghmi andf, to sugges., skjitat& 

reconunendaLions of,  the coininiUee have been carefttllv considered 

b the Gwerninent and the President is now pleased to decide as 

I__li - 	- 
S . 

i) 	Tnur of osLiitJdettation. 
There will be a fixed tenure of posting of 3 years at a WHO for 

,fli1 rri, of 10 years or 1CSS and of 2 years of service at. 

. 	 14 AifiCi5 AIh ifli i1t 1(1 UAfC Cf sendice, tiricu of 

leave, training etc., in excess of 15 days per year will be excluded in 

t''u 	-1 9 /'. 	 -.n 	 -1 
cov u.-.-- 	-'r-" 

the fixed enure of service mentioned above, ny he considered for 

r,IZ r.) h 	ICI c( 1ri 1' 	(r 	ri, .gT11 	i'ha 	 c.I 

deputation of the Central Government employees to the 

Swes 	 ATii )AiiilitT 

he for 3 vears which can be extended in excepiional cases in 

-.f pubUic C 	 ihs. 

C 	 ICCh'- 	 i',n 

itifli 	lCl, 	,,-l;r%ua 	FH 	 f3111 	i%4 	rI1CII 	•I1 
— 	- 	 '-'" 	 - b 	.t 

	

r 	-- 	- -. 

	

- 

. 	r 	1 	f.' 	K i -, i 	I 	I 	 - - 
,i,n, it, AqI 	.1* , 	t i swi s,.,a,1 (a i / ,'n,, IC ..nnavas 

1,-4o fr,a pentsall C,' Hvifi'L Tbuii as i i a,'iis- TTT 

n 1,I14T (,f gnresaid C) IA dw.dl 14 19 IQ and 

.flt- 	 .1 	 • ............• - - . • , , 	•1 --------------- 	- 
/ / zi, inn?. •rn.I r,,ta_..an, 	 t, 	a r) IiI,s3it ra .)a 1 rziflh,'i uJ.iI.titi ,'brn..11ilL) nfl 

-"-SW,-- ''-'•- 

coiitpietion of the fixed 2 years tenure. Moreover, in addition to the 
riin 	 1-1 -, c fl t. i 	ii 	1iflI if 

	

-... S.-.-,-,--" 	.--S.-.--- 5'. '-' 

MR i for 	
-fl; -.f I 'rr 	 t-1 I#T 	hi 

............................. 

Car1rii'r 

 

for CrcTflfl 11 r'%T F RAt Cfl 

Ti.i 	iiii,- 	 fl .Isv_ 	IT 	jj* 	Of 

	

- r-  '.'' 	-''. 	 .-.-'- - 

	

vi }-Ti 	i'.IlA (1 	j 	ii 	-i ti,' n r'i 	I . ()9 ')flfl. 
-- 	•". 	- 	'.5 "."' 	• '.- -.-'"' 	- 

C,ti 	 ,A 	lfl (E) 7fli IAJIIAI'AIUT iA TAC ,.Ctiifli 	fr, i'u 
------.- i 

and r'1 	 i?,c.fl Iuii-s hm 	p.nntl ()11' __'._.'.__.__5_ .  '-5 -- 

in Kolkata with iiumediale effecL even before completion of his fixed 
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TT 

n ?Ti4' Pii 	 ii ll'TATfl 11IT J1I (—; ,If 	i%h 

T1u3 	rt i'b,ji it i%t*1)ii 	IhIn ii rAat, ..,t iin I ('v? fl('Li 	11 

i'uE1 ?ei1i. rrn -  (,-.r hk 	 fl1ii 	 kr - 	 _••••• 

another representation on 16.02.2004. But the respondents ansferred the 

applicant. from Cuwahaii lo Kolkata with na1afide InlenUc?n and did not 
1',i.'.3 	iv.i p,iQ'idlo A l i\T.3T fl.3ii 	1A1i).'lI Ii).3  

n1 ii1aii 	i.3pt% 	iif hA 	c.3ti rw-1U,,r r( 1 i.3 (rsirltc1fl1 '--'.5-'-- '-5. -S 	 '---'--•- r '-''-j 	'-"'- 

r.',r-,r (if h.3 	 Ill fl fl1. k 	iw8i1 11.3r.i-* ui.i 

perusal of Hon'bie Tribunal as 	eye- IV. 

g 7 -T'h 	 h;5 	 1r 	Jkil.1 •*.-S5..) 

1,1 h 	 iiin EW(iI) 	 TiJ 	IhA 	 ( 

i 1 'bi.3  Ti'i iif).b 	11rr.(i.')h ( A . 	Tc 	5/9fl(i1 i 	rin. f'iir .5 .  .................'-' - 	
-. r' .5i '5--i, 

qtashing of his order of' lfansier to KolkaL and for further direcUon upon 
Iits 	n'1.3i-i.z frr orant cd' 	 iicn •iir.1nt -i 	111,3 Arlill it-A nt T'hk "--'-- 	'.• 	-'"-'-- r'-"-", '- 

Hon'bie Tribunal was pleased to stay the zansfer order da.ed 10.02.04 vide 
ij,i' 	sir 	9fl fl? ')flfU in 	i T\Ti'i 	'9flfli fl,•i fi,i.i1hT .lit,iei - ...............-., " -' '-"-") '-'--r 

of the O.A No. 38,'20C4 vide it's order dated 25.03.04 with the direcliort as 
- 

Accordingly, apçlicani is directed tO file a fresh and 

r.3ra1hp 	i.3iii'iflfl,') uk iii rr,Iil-bt) In 

iIà ii 	TAIiihifl . 	 cJ CiliA tAT.3.3L( frnni i1.3 	ut'- 

ii -. -  .ii 	i-.r -br if 5ii'ii 	i1.s.ii k ii 	 ch.i11 -'-'-' 

wtsider the same and pass a reasoned order within one month's 
lti.-f;utr 	MiAit1.3 rv.3 	-.n. -th -,lil h3J-'ifl -  .ii1 	1cn I-ia -'5'-- 

'i;ra 	hi I1g1 ;iti'fl 

VJ;;11 ;hk iha ( A k 	Ia.- 1 i-.i l'sin 

T11 ;Iti 	'nii%r)IAiut- .-iI ha a,'ai,-ka jiiIaIin (iIAP  ja l oij  

fuji,, l.a SITu, .'sbfli •t),I.3 

Copy of the Hon'bie Tribunal's order dated 25.03.04 is 

annexed hereto as Annexeuie V. 
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4. 	

TT 

	

. 	 st , 	ii1ii wiulh 13 %A above mali'med.  lIir this 1c,ti7bic 	iii 

fl. 	it!!i U'1 411 	l 	 (1 	?iia4tI 	LIIi -L ;ail 01 (1i '?I)(U 	inti-1 

ihexemd? .. 	of 	,t'hi3 Trhizni', 	 9 (1' (U ATirt3r% 

the 	il,1i des-Abed  ilitefaLlia his 43rtnti * 	 and gave 
.41i 	l4r(,J 	4'4It 	411 %T(,J4. 	a3fl..i434C 	Iii', 	htr int 	il 	IiirtiI.3r 

I-. 	1.1• 	1.,. 	1 Ii.... 	_... .-. . 	a...:.. ..•. 	• 	 _1 	- 	- 	. tIII)11lgL,I,I$J, I I t111 ririlIr Ill IIIf. rlutLa lilt) As i ..I4V41ArtA4 g143 flAts A,Y.3.Isi%T .43.9t43t1 ill 

	

."-,_--.- 1-  '- '- 'b 	 '-'-.' 	- J - 	-. 

	

ifl-•A 	 4. 	i143 A rig.lts 	43 li 	 t -,rt Ake. 	rris - 	
-:--'-- --..- S 1_ —,_'.-". 	__ .- 

	

s tt 43Ari;tr rt..,rs 	Ahe.ul 	 9 19 2(119 	it 	 n ?\Ttr i',ih 

alit1 	 r,tr,tad 	ar ri 	iiA agaLai vvas a r  

"at. 	4343t1 his 	 I31 	 k 	n1i r, T 	143r 1) 	h 	i tz - 

-- uioLe 	i'.Cw L'tLU. 

C,w -j 	 m u u is 	 1ttLr 

for perusal of Hon'hie TribwaI as An.nexure- VI. 

'ti1Ib3 h43 AtI 	'1A7A4 A11Y.flldtT FAflifl43 frti h 	r rb.zIct An,1 il.lnn 

	

,,',-.-.-.-.-', 	 -'-• 

t 	 T)aflt.j 	 A 	13I1 r - t' 	rr -' 	' -' - 	--"- 	-•-- -.-.- 

ivaiuler and an FIR was lodged againsi. lthn at Dispur Police Saiion, 
tn 31I.G-11.20 ,35, and . -In -i iiifl to  Prsir43 r(Iit-lt11 for 

	

.r*i ir, i1;sz 	 ifi.431 .43PTi'43 TA fakri1'a 143. -rialiml l, 	 (Ill 

11143 11 4lIs. eI 	t-.,snt lr* r.,t'l13 A43.I ir c.z 13r 	 3t3.1 an.zJ ii13 

	

ti-  -- 	 --i-- 	 - 	"--- 

	

lisa rflf1 --J ('h;..I Ill iiar 	Cat ,-'n aaitt,n i\143 (1? -. 	-,.- 	---- J' - 	-.-,._---.-. 	.t 	•-•t, 
•11'V) I(II 	1 	I 	..1 .... 	1. 	l_ 	1.._ 	. 	.1 	.1 	I 	- 'II',; ii 	sgrlar4rl(I Ill tsar t.Cg3 cr.iC Aswil c1IJ..il1 fltlitr1ta 14341 :43 I :1.3 -,13t.1t1 --..-., 	-..-...,-- •_%••_•••_ 	...-_---. 	___• 	 _%•_ 	--_-,.---,-.-.- -- 

T.'. . 	I 	iTI II1V II 	1 1T 	1I 	T1 	 ...1 	. N.1;TIr,:,i I,sl,lar lUll 5._Ft /Iflhl.I 1 .1t)4l lsiil 	Inn n. Inn A.n4:a%,s 1,1,3 Aflri,ri -Aii 

	

I:t,Ig:)t) 	iI1t. 	 4'(141L1 11,3 	3it1 	11,3,1 A t)A insi iii.3 .. rliiu'A jii. - 	...-_.- -, .-,-- ___•t,  r---- 	 't, --.-- '-  .-'- 

_.js.? 1h1 .AS.43 are 114314, 43.3*1,I1,lst lf,'.r,3 iiia i13.IrnA.1 ruri' aI-s;-i Th13 

	

Ai5.(l 	A rrrll 	iTR sf 	 T,JII.'II iiA, h43.311 rai.1,3rji EI • 	 - 	 ' 

1 - 	.. 	.r I 	. 	3 /I 	t T.. J 	1 	.. 	- f' Ti 	fAr 	3 	1 isa.. ; tIn?: it, :43ir11.311 I I)ii3I i,itti,iAi mvr.L1i..PA:43 .3,. i - p-c 	n,sn,t,-s Allis t',lAr.)g3 

5heei has been filed and the sante is pending before the Court. The 
was hrllAratr,3r,  tli)1-13,1 iint1,3i .ii.zrc.nirsn ij.r .3 1 (17(19 2flI ..,-..._-, 

order No. F. No. 5-5,/89-Admn. daied 07.02.2005. 

(stIsT Al 4it13tl.Ai1 (IPiiAl 41.314341 C-7.02.07,  is •.iii.s1 ir.3Ict 

	

to ,1.3494I.31 411 1-srsslki,3 Tri,ttgna1 as 	 ti*ia%ijri3. VII 
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i 1  T1 	r 
 hict1?1T13(I (.r hj. 	1- 	11 ics1 t1( 	I1t) 1(1 

New Pdld and due i& non-compliance of the order dated 25.03.04 of this 
1• 	f'. 	'T 	)fl •I1SAI%4 	.1 	..1 	• (.1 j . r,g,rr ,,,,3 • ?,r,,,na, It! I I La 	lUll 	nfl, ,s,,Us :1,113 ,Irlr),i,'1I)i rIg.3,1 (11113 I l,,113111t1 -..--"•,...'-•,-, --,. -' 

PeiiUon under C.P. No. 12/2005 in OA. No. 38/2004 before this Hc!n'ble 
fl 	flfl Thk T.-11'h1,3 Trihiini r11 - ic 1' 	,n3n1 

dated 22.0720O5 in C.P No. 12/2005, dismissed the ConLemp PeULion 
lAj'%Tflt1 111131 (1(1 	;,13-1 ;i- 1 Ir,E tlt,d fl) L'13 lI 1113 ,31713I1 ll11Cail 111,3 r 	 - 	 •- - 

lila ofde~e (11 	i1t113i1Z,lfl Il 	il131i13(I 	13 E1.I1 13, 13t1l,3, 	11113 1311C!ICII)tI 

tendered by the respondents to that effect. 

,f? 11 13113,1 	(17 fl c(1,3 	 's 	13l1i1.3y.3, ilAh3fr, Ir,i 1) ii.131 (11 

W,.a'hla TIiT-,ii(l•.i . 	 -iit.. VTTT 

'r1 -. 	•1 	 .1. 	 •1 	 T..  IL I I 	I rE,. 	LlgrtD,, 1c 3 r1s it 	STE, .13 (lilA girl 1141 	IsIhl 	I' 	flil I 	'l_i ' tin.. IS (1,1111 	VIA £3(J 

7 (U )(1(1c, iia 	ItAi1,g1 -f ;1 	13il,Aili 	tati-.I -c 	hII 	11113 .--.'-.-"" 

£d:!caLto was neither iLiLhBaLed to the applicant nor any copy of the said 
'was Sell ,'  1(1 11I(1 	iAll1(lAiltT f(lil,Mi1i(1(1 iII. ,ii 

was (lr,l13r 	 (1 uhe , i,tllZ.'A 111 (lii fl's (17 ')flfl 411 11 11  AFI113i1 IhA 1311111 
3 

could come to know that his suspension stood revoked w.e.f. 25.04.06. 
I11A 	li,'A ill r3nlimA,-  Ilk ,1iila. ilfln1hii131.3ir 	( 	(17 (1(1A - •.t i 	 -.•-.-•.- 	..'--I 	 - 

- -: 
i1 ?\fl r,r,hr t.F1,13I1 111,3 13 tI ig'ln1 ',-lui. Vgfl1,3 	l(fl,.w lIE 	bk .z(i,r,g3n.i,-,n 

(1.i r13t, 1(13t? T.T 13 f 25 . Cq' .

"
-16 1311,1 seni ilk (ThII1.i1.) PDt'bimrl ,-113;,3ci flS (17 'fluuI ;e 

-  . T
fl , 11114 raL,l,,,l,,,3, -1, ,s, 	'1 

	

(11r113r (1A113l -1 	(14. (1I 	I(1ifllt1t) ratiilVl •1313,L1 
--- ri 

05.07.06 are annexed hereto for perusal of Hon'hle 
Tribunal as newi- IX andX respectively. 

4i2 mat in the meantime, when the representation dated 01.C42004 of the 
1Ai hilt) hr31,liA 111,3 re 1(,fl,i.3J1k 131111 111,3 Ili(113 	a11 ) ()'. (Li - ..-.. 	 - .... 

of ihis Hon'hie Tribunal in O.A No. 38/2004 was 	to be con.plled with 
Ii(T fllg3 	ilhj,l,11.2 	13 (IA.i1 	IZh3, TTA 	kii,1311 1111 111,3 .r13,iir,fld.3jl1 	g1 '3 	'-r-----'' '--'-- "'- 

fl (1 	(1(1A 	1..fAFrji,3 	1311,1 	r)l(Sl() 	111,3 	13*e'A$1J 	11(1,1,3 	13I)li(i 	irCsill 

to Kolkata. It is relevant in  mention here that the respondents 
11113 I.13igl ,lI(lAr ATi11311 11)13ii 1313iiI13f rrV1,3r ,1ll,311 1(1 u1 '(1I1Ii ifl.I13rri11,3 
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- - 	 Tr?I 	Tiq'I3 

ii,- 	 I h-, k -JL-- i ;,.. ii. lin .rtii- luy-  jii. Pt-.'iiic 

-1,-a iVs ordefdated 1Y (1.i. 11 	t -,ci] ,f the 
i i 	a 	 _ 	1. i 	_,_ 	. 	_1 - 	i 	. 	.1 - si-a,, tis; , rita i4tit,;,g,,), 	nut list.. t$'l.r ,tifi, , taI,, 	IJILIl-E.J,, I,. glir,g1s.,zit, sill-a '-'- 

represe-ritation ..IJ1;bt-,-i lilT 	 i,i 	ti,,-J 	r,i,- ----'-'- 
- - i uii a01 0l'.fia- 	-. 	. - .1 	 • 	- 	If .._5 - 	a - TP11 	• 	1 I I .4, cat a it 'i , , ', ,, II tfl I .4 I nIl n?r I,,., I 151.3 i sir,,,, 	Oh I Vt I iii 4 -at 5*1.4 IL..,, is, is. , ii it i , i I x ;i 

ii  "T.I
.
the lh-slti ,,rctir of its 	T(iui ' ii',,. T?Iiisiflsii vvas .11 ftir,s, 

- 	;iUrir,c,,u-s, -i 	ir IIiII1 0105A6 is li.i1 a- i -.LIT t, -1 the 	;- . i,-  b tq,e
_-i 	__-* -.. i 	-- i__. -. 1 ,.1 11ttt,art-s(; 1,; rn-' ;, list 

.1 	 -1 .- -i - .- i -. - .1 'ur 	sn.- t,r)_; 	!, trIds liZ!rI;J&,j,t_zs, argxta,-  arrl_3ti I_Vi tin) lit-i  is _ , t., 

rig-srI-art; stir ra,-.ru;it -a: I,, r,(sti lisa_I , Y , r,Ii,)a 

as A iiiri- Xl 

• _I,, 	'fl - 	.1 	- C. - 	.1 - -- 	- - 	 -- - 	- 
	13 . 05i. 2006 

   S - 

	

itlflrt_I.4r,t-zr ,  51,1-a Ar,r;t,,.4,,, itssrigri,,,as, 1 ti-tirtjitflhi,ittg;,, 5II)   	U) 

in 	-- 	- 	sT 	.0' 	._, ,1. 	• 	_t 	 i.i lu 	0FS(S 	-. •rat- 	rcg-ntru,,i,,,3fl, 	Is.itt 	.4li.4trtitz 	iris) ir.4r,itIor i,rs,,_at 5i.4iS.3f) Sri ii') ,'iJIIW1 .41)51 

..__i 	r 	 - 	• 	 - 	- 	 --- r,r4,n,ri 	gist- 	II trlhzig;taj-'..rg,;gi 	tsg 	gut 	;Yir)'.tit-si- 	it, 	cut 	riling-fl 	ti.I isis) 	I gs_uy ; j 

'511t1'.i)tta;tari,.ST 	174-a 	itliri,t;sxsn,, 	),i,,;flgs,- 	 . a. 	._t 

Ps)s.i -1fiS ?,Jt, I 	 of"Iti:s rirs.lrcar 11,11 	Si,, ices  

ir,u-  ,-,( ics;hu,- 	02 , OtO2~ , fl6 is unn,',,i-1 hereto  

- 

 
ra .CT1.;tI.. rrr. 

 
i rgirI rail-a II sr1i1n-.,  

.± 1i 	Tli..( iuurs)iIs) r 	i,. l?s)ir;iig1.jaf ?\T-, 	7 vidle i1,ur ,it 	is),1 s-- 	 .---,.----- 
100 A i 	 .1 a .1 0(1 (Si'i01i1i 	. 	- 	- i ,i I, 	i us 	- ,_,, ann a, sir,,, , ,1 jut a 	r. a,, ,, Bin ill a sCull-ag I I I Is) 

;1 	1-, 	-11j 	 -, (,lL 	 I nIb; lL• 1)5)0 ----------------------------- 

h111 t-,I aiti;*fr, by 	 i\T-, 1- i,-u,-1 fiirj,ar , Cr), g)gI I1A 
C... 	,.... 	. 	T'.lI.... 	---------- ._1 	E..1 	_._1..1.. 	1.. 	_.....ii 1_ 1 ,,  rca;,t,rg 	stir car,,,, 	ass Is ItZIt4s.4 	ifZ'E)!'3',4ait-s;,; 	raiz;ibg) S4,rI,g,, 	tat-a l.q,g.iin, 	rig_I 

- - - - 	-. 	 -' ---------_..i - . 	T ------------------------------ 1 - 	.1. - 	.1 tiriI,-t-ac.u,,p,, 	ityxr,c..a .4it rag-st rtlgI..s 	Ii IL rig-ar;sgg,-art, its hit),),,, ii; itt-art) s,r-i, r rig) s- _ __ ,  ....... 

•-• 	.i_3(SI(i4(S4 ----------- a 	ii__ai 	TTJ11 	m.1.._ 1'. 	•./ rcarzrs.aCg-ar,,i..g,,,r, :1.4lg..:;;II Ira. ultra .4t lItrtfl- - gflg, lit, ;trJ 	rants lilt) a ?.rli,,aa, Irk:. it 

_...i. I •jtsr?flflflj 	 .1. en., 	-y 	•a- -. 	-------------------
:7 .c g-ar t1451447 ti sin Irts r).4ititg3ga ix,, , is -isis, 	n.'., units ,k..,t :1,,, rig),),, ga,itr -,,lti-u,, in 

----------------------------------- 

lau i,tu rg-is;s-suus -is -at 	11 •i1,i and.  IA! ii(iti s)5)j-jg the )r 	hi,i, ?t)s1 

1 -  L1 	 r1 iii 	C5)tiCt)t)hiijr,n st)5)g 	I 	 IATAU as  

ci it 	a-riic, 	 (iiitt)riTi I f,ti )r),I ,1l5),1 rail) 	Ii) by  iiiI I ,0E11-iig-a Trajij iii.iI 

,-1gu order -1h-1 7 iY. ('.4. 	K Crrui;;i -  iigThhi_.*iCs)isiC, tThCgig),- I SIj) --- 	_- 
.1 -------------------- 	i0tS/\,_..l.,:71,1 	--------• C 	-, I itt-s risr 1l i-sits): I * A I liIji I IA; At r f 	tin a in LII ritz),, 11.11 1 iii, I SkI)  .1 tint,, .4111 	11l1 Ii .45 I It III 
s—s—------------I-)- -'ss-s. -----------..s-"-...s-,--- 

51 the rtra,iitI,-atiIt 	Iss)lg)s iniLif,gIA 	s)CZt) (ii iiIATA,- s)fl(i !ic1Igfllr) 

atti tude ltiiuTs)rgk Ills-a t)Iir) ,$)jk lii,rs)igjgu the l-i,i-Vl-,La Trhjij-,ai lag-alii.tati 
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TT 	; 

i7 	 .ti:1 flhi3i1 	 i- it.  dalaei 

•(' 	.f 
L.'JI •LJ!

f,(\
). 

	

i,i 	r,i,it.u..i ,uIi'ti iii.irittr rujist ,i 	? (17 (1 	k 

7. 	.. C 	 7 	Err.. 11rI 	'T.•l 	1 	- 	 -- -- rists3;fl tint ,,L','l.C..n 1\. r.nt nil.. I r,fl,zt'tJs, t.. £attfl.aVOr'13.. . •l z 

i 	 ithr 	 kr 

iha ii-nj in 	 a l iz  

but not indmed to consider his choice slation posting to New IT 	which 	- 

	

I onifla,l ;-, Ila. in 	 -d ;h 	•r1 lctr 1 	hv 11 

Government vide 0.114 dated 14.12.1983,.dated 22.07.1998 and 22M7.1998 

	

.i 11i3p ,iKn;rtn ThA rr.iw.nzd 	s - fr cii 1 1 	1i 	h-t - 	----- r-- 	-'--- 	'- 
KolIata does not involve any public interest but for some extraneous 
li,it 	inttlT I! 	tIiiT1 ii, 	 -,n irs 	li. 	li 	i 	ii -i,.i i\Tct 9 inH. 

lLi written aff'davit dated 24.05.2005 submitted earlier before this 
n'h1l.. T*i i,t.l n i 	%na - I Inn wi lit lt 	' -.nljnnl PA; J lnn T\Tn 19 /9i)f IT 	

. 	P.T 	 ffi,l 	1....i 	3 	.. 	' 	t 1 	ff3 - . 	1 	• 	1 I itt i I LI 	lUll 	aI ,inIlaI SLIt? .l,A,r itt ntri , in itlA I,i,. UT1. 	.11. 	0.3 	in - 
	 '-.---. 

(ii iA 	t1ftii 	tt It, iit 	K3-Z iIi3Afl i)t3,i11 (lt,TA1fflt) t.ttitth 

itc,i'ti Q ma crt ,fn;trr 	(it 
- 

- 	 ; iitA *,rcn 	I 	 1ItIuTA ill. OI tirA 

.1.1 	 .. 	3 	- 	 - 	 .1.. 	 f ... .3 	3 	3 	E1... •nfrz,,'ai nI.i 	r,n5311 	;dt1z3 un 	silt_i :jtQ. 	iii ,.Zg,,t,fl I, flhtg,ttg,Agt 3 it,. l3rtY,,3gA,1 

t(inlI,ijttii 	 hi 	T.,tliIlr,eiI 	li jtt)iIIC, 1kA .tt 0)s3 if. iltA IIcA u•.I iltA 

hi 	 -.1 	ltr- 

	

- 	

tr i\L-  

	

ar 	3fih-l3Tji -1 

ha Ri 	,.nii3,-lI hIm 9 h.i ti.ri Qla laJ bt' t -,1L. -  ,'ia  Iiac 

}in.3tt ' 1 e • ,i.i 111.3 	tl 	n 	( - .efI ml ('it.3f I'tI 	Ip.3I.3 - 	 - ,--- -----,_-.- J- .'.—' .'- 

h.3 	l'n; 'titttu.I h13 Ii 	i.lrrc 	fru-,nt 	IIAT3)..I 	ii%ii - 	"-.r ''-'-- 	 -----"-- 	'-S--  

irnrin,-tju ii r&f1c.r 1ii. .tiu 	swwitn1 	2 	ici.3, hlc ulg3t -• 	 - '- - - 	 — - ---' - - 	 - 

(1's fl's fl 	r1cfu3rtlg) ;h 	m1n I,-i i(rt1i< 	t1ifiilct •ltAt.31Ur 

clean Volia-face to what she StaLed earlier lefore this Ho.'bie Tribunal 

	

...mlt 	A 	rf.tlit.QA.1 I f-.7,flcfAr (f IItA 	nt4m1fli Ii, V.mi1- 	k 

l;... 	 iit1itr 	ii'..3o31 	urin.- iu';irr.3 	 iuThi 	iVt3 (11 lilA 

	

'_''W 	•-''---- .-..-,.-------. - 

• 	llt_nt tiC 	t rl III .u'A .. 	(ii I 	u'tttA 	111.3 1 t,3 fllZiu3f mrtli3r ,Lt 

il~ fl' fl 	1;3L_i .. lw. 41inc.it1ui _ittti i.i 
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1tiIra hn once 
• 	. 	- 	.1 	j 	1 • IT 	/1 1. 	T1 	I I - (P 	O.A. 3.T 	(U_t Vlt_t1t 
au.i1tl 	,iritgnlg nAg, . it,... r-, flfl ntis) 	i r,rtI1i1ti ill, 	I i,iflt) i , La 	I ii 	,i If) till fl 

'•,_---" 	 -"-.- 

,tiTTIit5f (, -tr t 	u-in 	al,sn il 	n*t 	iitc fg_ti 	i,_tjg'A 	u_tfl i'O_t.Z intl t 
j. ...J 	 - 	'.'-r '- 	- 	- 	- 	 - 	 t -- 

Nw Delhi. The said O.A No. 209/2006 caine before this Hon'bie Tribunal 
.t itii ;lin i4nn'hin Tiitiirt..ti tInr itsin  

r,Ai )il({ t.nI tlAii.I of 1AIALtk on 	i'. pleased h.  dispose of 

(n-.l 	 i_tn 09 ('A 7fl117 wHit 1i 	i;k.n ;r. lti 
rr'- 

trI'U) 	c. 	 r(jktPAitAit'itTA 	 i i 

	

rnr.njiii Ii_t 	hn 
.-" 	 -S--  - 

Afli IATHIUfl l 	 ItI iiAA ,nnL' uii_tiit lIlA sn t_tf rn nitt of ;Itk 

 first 

- - '-r 	••-'-' - -'-"-- 	 - 

	

Tin 	run'kin Tai1tnii ticci di.rinni IliA 	 to 	dnt lif:i 

of iUL representation  UT ii.nn .t 	Li1t1, ,_trglni 	 oil the ruin 

n -t.ihruns 	 nde in the order dated 0104.07 and the facts of 

jka case i'Atnllttii 	ttl,t the I1I%IA h_t Itn .in rtii('Aill .TH1Ign a  isttn fi inn of 

flsrna 	tt_tUiIIt iiart3i fln, 

_( .1 	_ 	• . 02 .104 . 2007   	(A .T 	'II_tI_t lilt 
; i ir,t, is, z . 153 sir, 553* 	.l in,. 	 n 	nit I I a 	lu I 	i I , i in 

is enclosed herewith for perusal of Hon'bie Tribunal 
T7 

AS ,.sn.u,Psnir- Aib 

417 Thai the applicant inunedia[.ely rr  receipt of the order dated 02.04.07 

uhiniUed a detailed represeiliaLion ofl  2504.2007, addressed to the 

respondent No. 1, enclosing therewith a copy of the order dated 02.04.07 

misse- .n  () T\J-. 	(Q !'flflA In h 	rn nl is_tn litt 	iIrn1 	iIn,i iIt.I1 
-• 1 	- 	 - -t.. 	 '- 

he has served inoie than 4 yeais in the N.E. Region and have acquired a 
j.Liuit.Ihin it3s3li 	11h1 fe_ti ,'tttltk.t ti_tn i_ti hi' nru.zljjin t1 litn .1lrun of hk 

.... 	 - '--- '- 	-'- r 	 '- 

1. - - 	• 	of 	s i • 	, 	-til ifS()', TT 	l_ 	i .1 	• I 	._ r '.vi uaeu 	ri 	Lna 	ii. 
b 

KjocaWn 	Itts. (.111141'IT and  ,s_tIins,n ,,ruin1) i l,1n 	slt,Iiirnn Ic.r t •.rn 
'-----'- b'1, 

liiiit Atu "ears. In his sn raant tirult 3rtrti 	nt 	As1 lil) I nrnn l IAr --------------------------------------- 

lapse ..i 1? FAj it( 	i...,_tn s_ti Itn mi-niH iunn rieln. ft_tm ;hn iwici i-ui fln - .hr 

	

I 	•- 	-• 

I',irt, •;-, 	(I \ no transLar c_t(ui;,S1 Cs* till iiAIiitAs T..T.ls it..l,i3 l i1,t 1153 is 

nI3 I1t3 1 h3I%T 11.31 ilts 1Li irnmmn fr,-,n Qivvahati, ;. lv'Collkata  ;h.n ttii fl 

KoUkata to (.uAT-tit.uh .sri1n?53.tc h li runkr iitinn 	 s-,1 ..nrtrrn mu 
- s - '..--• ..-J 

credit. Titerefore, the applicant requested to transfer hUn at Delhi, which is 
itit CJl hg_tit of 411,_tii'A 



I 	 Ir1bl.1 1 ,r 
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I 	TT4.. 	 I 
I 

C&.py of the repr 	±-.diJI 25.04.07 is e.aciosed 

herewith as 	'ne,ati,o- XV. 

....s 	i11 	.. 	. 	 -- 	•.. 	i_ 	1 	 - 	• 	r 	Il 	'.3. 	1 	 ... 	.3 	- 	.3 
IS 	ill 	I jul. 	ITII1CI 	tlVflYt1t1l)i%, 	.1113 	rAt'.c,zlr,.3fli 	iufl 	/ 	tutu., 	rtj 	i,flr'%1j011i3,z 	suituAr - 	'-. 	 "r 

1. 	TsT.. 	T 	T 	lft 1FtIf 	A 	.3 	.3 	.. 	1 	'I/I 	lf413'T 	. 	.3 	- 	.4' 	1 
I,O..rt,;O 	IIg) 	F' 	lUll 	i_iiij 	fIll n,...saguItlII 	a1lu13t. 	tl I II 	tins, 	,',3 1131',43 ,1 	4- lrlt,lar tip 	i 5113 

(,ir b.. 	t11 	3 C; 	l,3t1 	ii -,C;i;.1i., 	11 	r)A11; 	(.41 (11 .? . 	*,rv1Iin,1 	111.11 	11113,13 	IC; 

	

'-..-.-. 	- 

$ 	T)fl1 	.ii 	r13c An1 	T1ic. akrl ,1atL1 	;rl 	;h 
'-- 	.-. 	--'--- 	--.-.-. 	'- 	-- 	'--- 

dated 20.07.2007 ihii since the applicant's order for ira.asfer to Kolkata 
1IlTl.3 	AlseaAAMlus.s,i 	;cito,l 	,mn 	Ari (YS 	'Ifli 	.,flt1 	l,3 -crc1 	1)131341 	C;t 	71311 	liii 	11113 

,( On. 	(13C;13i1i3hCIib 	hC; 	1r1113?C; 	1P13 (11313n11311 	11', ho PoCjCFo,j iuT.1] 

t:,Lj,c11i'(lIli' 	l t111 II 	13(11311 	1I1 	s3ts1Il 	IliC; i1P1ilLT,1l1 	I I 	1i1(3i3 	IlIC; flAtT t')L1t't3 (.1 

(1,.lri.ns3gli 	1(1 	1)113111 j.,J1 	ils3ra 	11131 	11113 	gflhilHu1 41p311 	1IlfiC;f13 	C,4'1113f 

fl 	(1's 	flfl(, 	k 	lit 	i113r13i 	1r1113r 	f.( 	1r1341.s.i13r 	3fl11 	11(1 	t14li3 	ii1C; 	ilpl13fl 

is) ISIC; r,13,'A In 	 i f ic rAI13v13nl In 1113111(1313 11131'13 1113I 

1 1 40 r'13C; 	,1t1131iiC; b..1113 pC;C;i41311 11113 iI)l(1lIlfl1311 (1P11134' 11IAI1 (h ( 	('If Lu1111311 

Gte eat'lier order dated 10.02:2004, L.ransierring the applicant lrom 

(ifsvll.h o (o1ka 1 a ha' be'n staved btr Gus Hc'n'hie Tribtinal vid it's - 	 / 	- 	1 - 	.1 	 - 

- 	1 	.3 • .3 ')r' (1') flA 	 .1 	P'S A 	)T 	1)4) I1)(S(SA 	•11 	3. - 	- - 1 	_( .1 11.13:1 	ti ii i l.a 	 1 	ii) , p La 	,ut 	-it'. I 	I lila 	.4.1 	i 1¼1lt i..3 I 	III 	.1,113 
- 

l*g3L13i3iill(1 C;tli)p11,1113e1 1117 11113 	t'S1e.li)i 	h,i 11113 pacnslil ,'113()lC; i(1.l13pl (11 ... . . 

- . ... 	. 	.1 	. 	• 3 	 - • 	• - 	.3 • 	.3 	(51 (5.1 (5(11)4 	- 	1 	• 	- .3 	1 	1 tills 	'.a iii 	?car,,4 13C;.3,l;3i list) 	I .s1r13a I 	Iii , its. tin •ts. 	..i1w1i)1iI u-ni 	rUT 	•t%s3  -., 	S,.. 	 ... •• 	- 	.-' 

. .-. 	. .........................1 •  - ,j 	j 	 .1 ar,r1,t,tan,s 	:c.a..Irtasz 	liii) ;zrlr'IlsattII3s-, tziti13l 	..%1.13,p Iii iii tiiitfl zg3p)iis.s9i lilt) 	irlA ........................................ 

....t.. 	1. 	.•._T7..11 	• 	 I 	. 	.1 	• 	.3. 	(1 Annul a;1z Ira,;;: I ..tJIAiArt,Il Its Isg,rv13*3 irt.ls gist, 14711.311 ritA .11.13* 1,)) lsVt13,' t1. lilA . 

'1.1 . 	i' '1 	.1 	. 	r. 	 .. 	1 ............... .3 	. .3 	. 	.1 	.3 /Sr• ,r (If rItlrI lull I rfnuIttI -.4t tm(., 	It) ItI,t A 	.i.t sl.('rt .gr;rin,,l,A,. f1g,13r' 1113113:. ,sI I,', tin i z 

1. 	.3 . 	I 	1 .1 .........• - 1 	1_i 	• _ 1 .. .3 	_1 	.3 	:. 	- rEt., LI) 1131A( AIItI It5&J •.41fll) l 	U13nIII3 UI rIta •iAgr13fl11, 135.. trill.. An ,sl,jit, 

	

1-1 f..jm,.. 	C;ti1;111fl131'I 	111131 	11113 	13C;tt,1l1tI.3fli 	sJt1 

• iIC;tAiIn1t, 	.l sill 	a 	11113 	.3I'LIiI (1115.3 	r11 	lit, 	11113 	1341 iIt"Aiil 	iii .-..-.--"-•, 	j 	'-'- 	,- 

1'ArirAC;tl.tsiAhfljl :1131.3,1 ?A ('4 ?flfl7 11135.3 tC;C;4113,i lilA i111iI,1i1p311jp,Ioj. 

'Sf1 (5t (5(1I5PT 	. - 	- .1 	.1 	. 	.3 - 	.3 ., .3 . . .3 '1/5 (SrT (5(I(STT 	- - 	- /1: Itt tiIii 	A 	II(li 1,183 i.1lfliiOI1A,i ''r''j ,,13.Api /11 I / 	IUJ/ IL tfl,tIu,, 	,)C.,)_ 

•513Jflp 1311,1 111.3 13 1)113 IC1 111311113 1t, 11.3 .Al  AC;1S113 13(1,1 :lilAdl13tl Ti i 	J1L3iU1I341I 
•- 1- 	 "-•-- ..-.-..-•--..'. 	 - 	. - r 

f. it1tat1i;(b 1113,13 OlAl 11113 fl,lld kiln,, t1A,1111 	i (i1ilc13lA iviiii:1 iI..l'irA 11.3.3.3 

Ill5ai sirs 1ttr r1311C;i13rrill13 	T)II flii13C1)r' IT 134113(l13A,3'  fi'Sn1 T',1h. ;;C;.3lf 
•') 	 '- --.7. 	 'b .._.."r- ' 	_-•_ 

those officers were not transferred from New Delhi at any point of time 
C;,fl'13 ?fl('4 an:i lilA Arlriu'Ani IC; tAAAlA,1117 ISIu1(1 I 	)C;I13i't-3pl 131 k,11i13li3 iilC; 

1(5 ,1,3ljlT ij ,ti lili.s 	13.313111 (11 ('ilf0013 C;L31 1111) tSt1Ci ii).) 131 ?\IATA? flAlili .41 1A?I1).3 if 



• 
	

Ceut, 	
jjb"4,,a 
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Id 

I 	• 	1 1 1 i.'. .1?'.fl' 	. 	i 	't'. 	t('.fl 	T..-.. 	 . 	. 	 - 	I 	- 	1 

* j sn ,,a, zu. ,, ts,.,fl .1*14* 'i ii, in,., ii ri. flAr,aI1AOI it, giIi3fltttilb ,bfl?.l j,j 

• 1 	r .1 	 .1' 	• t_ 	.1 	 • a ( 	414 41r 4141t1f . - 20.013.2006    
..ij,.r9T 411 : Or3 .lrIr%,Ij -.1*1, tIll' 	.'. 	t131'SI ,, 	rrn% 	., 	FlU In III  	111 

01121006 	hil i1.13 has 4IC,  h13r3*1 released F,tT we l't3 141i'.t 	TATFt.('l'. 

Men  hr3 Sri uii4' 	 -h on we r'.*i of iu'. respondents in 

	

i'.g 	j-i','. ic'.r no fui1 Of iic t'.sarn MA 	Tr31' air. s'.rl, Al flr3a'.ifcr 

T)1rI-ZI'A? IT ' .d (t ATih.1.' i is O4'. l'lICiasi ., 	1 i',i I'flJ 	11ti 	i.f 
"-'.5-- '*.---• .5•-..,-.'I 

- I 	..f ...-. 	i 	a o Ian Orsr*t . r * *.. T 	4115€'. 1154141.' 1 	1 	TT 	i i 
,.rg,s3V III a1.5ltil.. nut'. ,,1ig3n1 F I lidS FlUin iii 	, Ia 	•sisfl /11w, tin ,r, r'157 r)n r,i'iib *51,3 

Tl''.ias'.. 	 -; ir.ri all we •n  a 	 '. iia 	 ui 1.. ral 	 r,3 
5--- 'S-- 	aleir 

Id aiia k'.%AT5 lie tWIl 	nI 
"'-S 

* 	 n 	nl'.lisr be 

	

t1j4i3' fl'...; Ihr3 3 ni'.1 	k 1'. 	nI'. 	 t'.dra,iSr I t's 	die ' '  

applicant from Kolkata to Guwahali and again from GuwahLi to Koikala, 
- S 

 just  tS, 	It* 149 ii 	'.'.,3 light Of ]'.4 •Ij4',3 45tilIi4bA at i\Ti'.IAT I 	IIi 34'., 
- I.  '•• '-• ' I 	-S  

•'.n  

	

on 	,i'.r; -.l ;h'. r,3t'.raOl,3a'.' i. a.'.1ilhia 	ni n'.ru iiir3i franca 111,3 

111'.'h1i.. Tn;ni his r5i,3'.'.'*2Aii to iii'i3r'i 	i)13 	A,3i'.i'. IA flrJr3I' i,543 

	

• 	.1 	1 	 .. 	.... T".11 	

a 	

• __ 4FS(j 	II1 12 . 1 fl0  
.At1r'.III'agtr t.*t t'.IC I lId'.lt't. 11.'.lI( 171 I JAXIlI 111 I.3V4%Ii. III I I IS/I t11IA(l 141. 	Ifl.,fl 1411 

'a-' 	'--'-- 	 '.- 

'a..-'. rar,14' 	 - 
LL.•!j•' U" .... 

F .1 - 	 - 	I 	..1 - 	.1 . 	I 4141 A? F'.?7 	 - 	- 	I uie m'.w'. iieu 4a-'ruer uueu £J.U/i/ IS etuiseu 

	

1.. 	 r 

herewith for perusal of Hon'bk Tribunal as Ae- M. 

II1.. a 1 	..1 	... 	. 	-. -. 	- 	- ...t. 11 	1 	- 	. 	1 	. 	.1 	 .1 	- 	a 

Ag. iw 	I 1i3z I 	4 pIn,,, - 3 Os it'., ,ar rA*4tb.n - is, hilT 71,3*1*4 is, Cf. rig)'.,, I 1131 .0 i Or3 TITI'I , u)rl 

	

'-a-'---' - 	-'--- '---p 	'- '--'--J 	'-- 	.5- 

	

- . 	I 	 /' TI TsT_ 	441 l'a('rIr 	•. 	
O.A

.I..T 	*541 lOtU'.4 	1 	.1 
sttuineIU .LLLCU in _..r I'.O. .Lh' .U'J3 Ui L't I'). 	' h!Jfr 	Inc Lil'?fl 

1 	 I 	I 

rg.satmf1gr..oi NT.' 	
. 	a'. r,.'. .- i 7 	'.;g3ci ii'..'.I 	Ii,','.nI r-'. oncal i'.ca -I ra nCiAiA. 

- 	 '- 	- r 	"''-"--'---" 	--' - '5-i-S  J:• 	 ''-'-' 	--- 	.--. - 

Inn,'.'. (law'.I'. i Ci n,'A '. •'r i'.'.hnli rgis IC isrUnn is.iis in[ bin'. in Ihr3 Ia3 hir3t 

	

r ---'--'•---'- , "b'' 	 ' 

r,'.,ir; 	t' C' T is,i (rg1'.-.'.I 	7..'.ifI UI t'.'. 	 ' tif Ii'.t3 II4TfIUI3I'. 	r3rai 
- ,. 	--S. 	 a-.., 4,aa- 	 ..a-s.a.. 	 - • 	..... 

filed in O.A. No. 209/2006, the same respondents have staled that the 

	

"tjrc,iilI h'.sT,3 earnLiteed 	,3 	i,3n'.,3I'.i aflisn t'ra 	hit, We fivaiI 

tenure to the sajisfaclion of the Respondent, he cannot he considered for 

1'. l'3 iii .".l ale 41113" 	1i ii'.A41t11'. I1"Ora i' 414, 	 '.i'. 	'i1TttIt3Il lur - 

	

F 	 -S. 	 ir -' •- 	 a- 

1. 	11 -. 	FT. I• 	 PI.Sf I ..I 4.14*5041 a. 	 . 	- 	• 	1. 	4 	.0 .1 
I fill I .,..'.srI 	III 	1*14 rs 	II'. I I 1511 4 F11ISS I 	142. I 	.1fl ii'. r'.PgiTThfx,3 r'.1381431 fl III 	g-tIflhi'i3 

tiA*hi'.*'. '.flt.ar i'i,p*,t'.ia3,lg10 1'.I f4Yt3t 	1r3a'.iarA UT illA t',3i'.If3I (11171 ,3i%'.t'.IASTI3.3C 

and such adion reflects vindictive ailitude of the respondents towards the 

	

r'.sai u'aga; 	11a43lrar-l. 	ri 	tfl 	l'i*,i'.IiST ISA 	'Itn.Ica4 	111451 	454' 1110 	tIC 111,3 

	

S.--." •--S•-F 	S.S.5 	
..,'---.a-----'---a---'.' 

IIC*(1A41C 

 

tct I,vandls the 45*5i1,'45411 h'. ,555g'.57f(143 It1E 	h*3fltiaI1i t'.1 
.5- t --- '- ' '  -r''-"- clivice 

pusUng  IC  not 145,r 10 Al 1,34' 1A1AP,C 11113 P Cf'.A4I,a3iIiC II,311STI41LI I1'.r3 1104143111 IA 



Cntra1 A1mijjistat1ve 	iribwa1 

I 	1fl' 	l' 13 

ne 	 riii 	t1 	.,1 (.114-I 	i,t 	g1iu.r 	r1ih2Y 	iiJ 	to 	1I1 	 iii. rt1ik 	t. .t- _ -.---- 	,--- ------.,_.- 	'-..- 

A(,i:Al2 
 be 	.iir,1i1ngThE1 	rgI-ir 	 h1  

• __1_ 	-- - 	.-._ 	.1. 	•. 	 '.. 	i- 	 _1__, 	 - 	 Ii - 
rgbt,g,w.-igg .41111 .LII1J i1 .1i,a ra 1¼ in. lIizf)l3tItg1)g-ii1¼ 	 It) l(1E1LItZ1.1l' ,.t,.a 

g.f 	-r,it. li-. iii. 	i1,i(A 	c,ii ?TtiaT fli..iii 	,r-i ...i-, t.iiu3i he 

iat. 	th-.ir As fliA,1 	ii 	ict 	 j-..J.si,-, tiAr 1ri,i 	Ar1rAi it.r 

f;--.1 	 .LTP 	-. 	of 	f-I poRcy and ( iU 

.1 - 4 -1 2i .1 (Ulli - - 	 - i ,i ,i f1i -1 CCIO - t .1. - 	.. 	.1' T. 	 .11 	- 
- 	 IU.41t-ftV 	ILL I.' l'l.'fl .341,, 4I1II4t1 	1,11/ E.rne. III lIlt-' 1.41)11 	III *11(11.4 .4¼ 24-ft-UI in 

- 	 t .1 	 1 ,, 	 t c-it. mn FrI 	 1- 	 t 	1 
rorn,IL ()T mO VOtLZfl1TflOflhi2flI%fl fir 1ttt I 11 	, nt-k tiflfl!1t111t Otic .4 !Lfi 
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4.20A That it is stated that di 	ependencyoiTheirigiiial Appllcatioit the 

Secretary (L), DeptL. Of Higher Education, Ministry of Hwian 

Resource Development, New Delhi has issued the Impugned speaking 

order dated 019.07.2007 conununicated to the applicant vide D.O. letter 

M' 7_i0/9fl_nm 	hi flQ 9(1(17 WhAI1YT 	 (fAi 

;lA 	 1—he applicail it ficur Qni sfil of 

..i . ( si) rur.I 	hi 	i 	in 	k%; 	1 	,n 	nr, 	•'ul fliAra i. 	n - 	 1" 
ti 

availabk c-.; 1\Tm, Ti11 	 (ilii' 	lt 	ILI IhA (' M 

0121983 simply contain lirection for consideration, therefore same 

for ; 	iii 	iWJiit 	 c- r 

T'sTATAT Tia11 	n 1).1 	 ru flAr1l;'r fl'h-ir 	iArn,l if 

Ulna fltA , flCu 7i'f)j'T at T'JA'rir DeRlil at *a.Aii1 

fArru tru.I ruf T',Rr flhirf-r i 	asv(irIi 	il 	u+tr ,s' t1 

	

r '- 	 ,-' 	 - '- 	 '_1 -• - - 	 .- - .,- - .-. .- 	,-- ,-.. '-t 

fli flivil and  fiiA  vulher pust iYIT annullief iv+T CIIIICAI ibs iiiA fC Akc i 

year  200& it is relevaiii to nielitilon heire hrulh 	aforesaid flriii, 

flAsi-.i trinru ii Ohe ]fl nIIirt ?Tc.utu fl41hi for aboid 1.i.; 9(1 years 

even r,rii-,r to flAaF 	f,u IhA '(lrA of  flAnHltr ill 	iu1 i)AT 1ATAEA 

also vvorking, gjj iiA 14(' r.uf.. hTAi*r i)All 	ThAn JhA rujhAr fI'Aic -- 	- -..-,.i '---'--'--' 	'-.q 

4- fflr;r fl v.rir.r are uiIATt1,z 	fAe1 Afls 

in the field offices. Even on different occasions post of Deputy Director 

Arin tB v.tif ;h.r a tf QuIvalhail of kr.11,f fbn lilA itroflks atre beiiig ,  

etiiLrsusied ;, d1he flt,;r flirArhmrs tmh1 f !.Jatr flA1h n.1 1hr.cA flAI,l;tr -. 	-'-' 	r '- '- '- 	-" 	-• .- 	 -'-'-- - •- 

Ltin in T-ifl Offfire 	to 11scIllarge ;1ip tiiI.s sit linA 

at New Delhi, II is stated in the affidavit earher that the applicant is 

.. -..it*h; ;,-. K 	Irrn, 	 i Vr.1t'i 	dtie to 	'Aiti ruf,  rArl.in 

	

; 	'ki 	 ;n 9 fl111_0imv.  it is  

('r.l'r 9(1(17 1l rifc,rA fli3t i n, 	ff'i.1;tr 	(UcJ fli ic.inI i,f flHA — 	 - 	 ' 	'' 	"' 

.n hA r i of IhA fespondleiiis Lo acco—m—moda Le iie neil nI 1 Fil ;ha 

I\IAIAT flnlhi 	It3l iii IIA 1fl1I1AIis3(l -. 	' 	 '-'- 

(1 01790,07  f1Li runn ns1 of flnruihr flirricui' k n..inn f fj], um".inl iii Jr. 
— 1- j 

i -A I 	 r',. _(1 	.- ',, I L. 

i 	Ah3 fA(lit) C.( ;h 	tiIitiA, 	 (IQ (17(17 .rhir1i -.--.-'-.-.---.. 	 ,- -. ..,- 	 -----.-- 

nos eV,t%jI Iiti1,iAd li. lilA 	lii.'nl 	f1s3e 	iii,z. ,if 9 n. 	A flfl 

110,019.2007   Alt A1'AAIIT . 1IAPA ?Ai4IIIA ru niri S 	S r.1 ihA 	sunnA,-i  - - - - '-'- 	- - - '--- - - 	-- r 
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.. 	p14 	
-. Centraj  

'ujve Trjb,,4 

- 

• 	
' 

spedng order dated 09.07,2007, 11 	 are 
t'E)t 	]t1 r,nITIaI- 	,a 	 I(V 	,-i .ii-ta ',.ifl 

posting 	
S. 	 5--. 5. --. 

(.i lU3 vreiext i).d iirf3 1l i1i vacancy I .  i\i5A1 Delhi 1,01oreas  

T ar,iijcr TThai1n- 	41ii'. are tATfli'içi1i) 	?sLA7 flaii 	('ru' kvm,i: '1) 

'd i.'ST rara xi.cTç 	 c"tt of Nw Dflü whArcs I - •., 	- - 	- 	 - 	- 	- 	- 

4rr;4x1 I 	'Fif1i°) 	(if i'J.,., fl.ihi 	QQf .. 	H ; 	- 0n•ihr 
S.. 

	

1iia ra 	 afA ir.- 1is'm1) 	 fl.ar.u;ri- fliir'nr - .5., 	- I.-.  - 	 S." 5.. 	 SS. 	 -. 	5- 

	

?hP FTatr De"Rhi TAIH1) r,flsa 	'aIvI t, 	ii' 	i'CI1 I1(JA 

a 	 raar. Lrh.lg'i 	ll1fl 1, 	f srrigir 1inj 	,i,-  
-S 	 b

i .r
' 	i i .  

iiga such actii-, n on do psaof jJa rAt 	 k 	n iii nr nii1i 

	

- '--"-' 	'-t4 	- "1 

,f eq , i 1 H 7 	 hI 	rI; -'ta 14 of dne ( '/ I 	iifii'.fI of iflL1 % 	iiII diai 

score alone the impugned order dated 09072007 conuiumicaied to the 
it1r'trrIfl rii.e, 1') (1 bJfAI' 	 I\T-. 7_lu! 	flk1nn 	iii 1(1 flQ ?(1I17 -.-.SS•'- _•__••__ 	_••_SS, 

is liable to be set aside and quashed. As such the Hoif ble Trib&i.nai be 
pleased ;r. set aside and 	;1 	tIist)rlu, -1 	flPviar dated - r 5- r '---'--, 

r.-i ,•i, ,.i, 	 a ii 	, 	I 	
a • a 11,10.09.07 

  	i 	.l 	1 11*-? lId-  lid 	I (IITIXTIII I1II -111311 	j tiYIIifj,rj 	iaitar 	i1,s3ci   	iOu, 	sliP, iAV 	.1.3 ........................... 

to 	Ii.r iit.3 at- iii 	nl 	 l-irti 

	

-_ 	r ----- '---  - 

at 	fl.31b ;.- ;lisa 1h.1i ru iha ( -.ir ,-1 Iiia 	incirv- C5f 1ii..i i'a -. 	'-" 	- 	 ''- 

t- s 	a • a 	-i ti -. (stir) 	1 	.1 (51 -5 i)  -I tin) 	- a ,s 1.1W  j • .3 (in tsr, i rsruo 	. 11 '_.1V.L awu 	uaeu 	anu w' uateu hU/•? a WCII 
• 	. 	I.  ru- s-S 	I -Ti 	(-5 	• 	 I s in terin or 	ntrai ray LOIIUIUSSIOflS recommnuai.on. 

	

(Ci1rur us1 la jflhi 	.au1 	t 	lci1T-  tiPdi3r u.3hui flQ (17(17 

	

S.--  '-• .t:•'J 	 i .' "-€a'---5---'•'• 	 'F 	 "--'--- 	 '-- 	 '.. 

ssi1agI 11,h 

 

WIT dated 111 (IC) (17 ; .3At-1 as 
Aunlexqrs- )(AII).. 

4.2111 	That do apphl-a-,11I1 	iiil)ihh7 .3O. Ic, III a J1i1 IATII..iiA ISA k 	1iTl1t) I 
----5--.. •'••S _•••.J 	 •.-,.• '-"5-.- 

	 SS••-. .555. .5.. 55555) 

f- duties.jpj -  have jiiaiagi . LUrfI -, E1 STAT/s,,T T)I311) 

for their studies and career advancements and he has to run from 
GUWaItaL[ to New,  Delhi to attend his families. As such he does not have 

1iCt:I 1'iI' 15.3,11.3 	 3f for .ZI3TI1u) ii ('li4T-15,5 	III 	iS1.Z 11.3.3.3 "-5-, -.5-55-5.-.-, 	 '-a 	 "J'b 

?%lt1rn lAP lss r1Ahtsi ill iAiA7 fl.3ii iiiii iiiu 	 Ic, iiss 	H -5-- r -- -.' - " 

dtat 
1.3 	 ii'i(.p tir.iisr uI.as- 05.075.2006 	i S55-•.5 	 5.5..5 555-55.   	 55••-55.• -_ 

..s5..fu3( iiruI..if ..u-s.1 no one I,as been 	nnI.art-è,-1 in l,.. t.'a 

.-4rs.,1;(.3., i4 Iluli I a.a n PI3i3.1IZ.3(1 f..tsi 	1 l3.Al1 ,5L3'.3 •11 i1(,,flfl,) ;II fIln, 
-•-. 	

•555-.5SS 

	

r,I;('3iu(itl 	such il..a T-Trun'hisa 	 A I 	55-55. TriissifIa h 	 to 	
5555-  



CJJLILAI!LA cit. • I.. *4 ShJU9& 

TTEt  

rch 

s.a -.n ru 	 gl.Cr 	 d (V fl 91111A (iIi viir.. YT 
\—..-...---- 

s.iir sLtsii 911117911117 (. 	1ayua.. Y\1T nil . 	tu ~ai iii 

rk  

	

.41 , 	 Thai sgui fri 	gj_i'.,t 	 ru iil rutatj- j fr. ith s'lru 	 11  NTATAT 

Delhi, the applicant has been incurring heavy losses and sufferings. As 

	

nn sbc.. i; u 	.;iis 	ih'ani i.z air' - 	hin) 11k TT.-in'h1 
'--- i, pr  

TrFhl ;ru illiat- l"Ora rnh anti L, Eruj3t- 1 ihs tjii. anti ii ocAQ n 11103  

trtiffl IT CalI1IS) 	tjo  1110 j 	 tuj ,dsr aIA,i 11'c fl's 91111 

(j&fljisuyijr.3_ Yf1 flti r,stiar i 	Itti 911117911117 ( 	1i143Yflrs.. YT' fi)s' tijiru 

iI ntl 	 si?anl l)C.r 	alir.n nnc.. Iln In iIt atrui'anl N. i\is3t4T 

- flsiiu at. r.c..r i1A trruftusd nAlg'v- i-if HUN (T,-.%rtc.g 

	

ss, 	-ri 	.-,.• 	 •• 	i 	-3. -- 	r•i 	.3 r_. 	1 	- - .• 	 .r•. - 

	

ta ,. 	.11:1, crust. .r , ,lgg,'ac,stg1 It. ,thgua r.su.Largcua ails. in? zgA il,It.P it, iufL,i,-._a ,'•.-,-'" 

mti,-L for wi, isna1 	 .,. 

	

I 	Fir thai ;i 	at-ni'ani 	i' i nIjani iit uiytuti is3n(ije. jf 9 	ruf if.IT,'a 

	

'-rr'--'-"---'- 	.r-'-'---'- 

	

ihn 1'TT? P.)-.n an 	1lf - pa - iiinti I 	all ihn ciiA - ia1 

ji'i.linru 	lrt 	Qla•Ii-.n it 	aQ flat' nr,-.faati 	ni.iirir rf 

	

r - 	 r 	-'-'-- r 	–'- j 

	

5. 7 	For lha; !la a 	is'a,-1 ha5 a 	a TaiIgah1c. anti iaaal mm tint' 

O.Mdated 14.12.1983, 22.07J998as well as in terms of recommendation of 
fluL I Vt 77W Cfli%lrjS cr:snsin fl(S&ZflTI(T IT I Sal Ill 

T.s' ilia; ibm rocrintuionts 134;rn hnmi -b t.II;nn ' -lap 	aAi -inn Ic, Ira 	far ibm 

;sr i'i- iL,-aa  ur i mAlafjsln iniaflh.,-.fl anti c,n svIt'a,n -,jj. r'-"-- 

i'(.tTs'aif.r,i ht.i 5iI;I- .-) iii, n'ic,it,m ii .iifl,) li-u I\TATAT flaii 	r4rl1e'l l%s3 iQ ................................ 

ini,tL3iaicr iiati fliltiar iair 

	

5.4 	For 

 

As the Hon'bie Tribunal vide it's order dated 25.03.04 in O.A. No. 
/9111141 ba. 	 nro l r iniic tint' iti 111 119 P4 rrlimrnhu- ibm 

1,,ra, •.rui,. -,bi i 	ha 	nfnt'rati iru iolie-a;a flII 	t'unai i-tf  Illa 

.'anrann;ajm.-.n films -i btr Lbe 	rilii,'an; at ciis'Ji 	.ziIai1'a ruf 11 10  j itlilij ., il  

order dated 05.05.06 when the represi?ntaUon is pending is not permissible 



• ., 

;17TVTSI 	
'7 

C . 

under the law and said order is a void order and the sante is liable to be 

h 

1' iQOdnn. histead of s'cisrinn wi th the ssn. - 

	

ni in be  tAaiinO tI 	 (.fl'A sued 

	

- 	r'' 	'- '---- 

;f 	 05 105 ,016 	nL-jnn Ic, 	.zfni the r 	- 	"-'-.---- 

let AM nt the 	i,iittni .r1i dfaLed 910 (17 (17 innn his gn1ln 

(f ii,-,ig'n staubmi *tf 	fln In I\T3r flnlhg 

1.6 	T - - ihi 	 ( IN; respoidews we pybinumIi;n 	1..fr 

;TA a nd opposed In  the 	'ilnt ru i I ii1 itI.i - 

7 	Ietr ;hl be M'Ii.nhis sub-o ttedl  feofeseliLluicuis 	a gain 
rn.-) (cur Ii ciru.j'n 	Iinti rricJ inn Ii. r'Jntr T1niIi but hisuice 	linq1 let 

i'kltfl 

IS 	Pcir that,i  ihn rn,rrandnnI i\In 7 ... nnl ,'c, ti nrc.d a ni esi ,ha 	- unil rniI 

b7 lIin 	in hj rnrnznnLI kin ,bni4 9 ('4 911(17 mrIieIi he V.-.  

in 	nUgnea In hn 	'ietn :in on (19 ('4 9(1(17 Iw this r -.------" .  

Hon'bie Tribunal. in OA No. 209/2006, as such the impugned order dated 

20.07.07 is crypiic and the same is liable to he set aside and quashed. 

5.9 . 	lh 	ihg. ;rtf 	,.r,nI4ni, etrjnr ,lni (ICI (17117 	hnnn I- t3 - 	
..-.-, 	 -Sr 	 ... 

	

gg.i iA}IT Fnitlfflti the 	I-.rnr eu lhè 	iIienl Iru, i---.-.--j' 	 ri - 	-. 

•L•-,;, - a ;-n 	- iny W,rn *'IrIr the 'nti, i-$ 	 cii - 	'- 	--' 	 .r '- 

.iinl,inn 	.rler jlns 	(IC) (17(17 ìiI 	it .-Inr ;hi ;I r_'--b 	 V --------  je 
1zani TRHIII ..n ihnrrurniotiare , n,-d ( II mrinn ibm P-rofessed flCuPfl. 

IeI 	 n iw-  IIn (Iwi ruf 	in (IM 	Ini 1i 19 1Qi 	run iiitt --------------------- 

2c-,nn the  i 	r,nr 	a,-I (IC) 117(1 	 let t
in n.t n 	 ".''.'._7 k 	hin 	n  

quashed. 

-. 	 •1 	F 	J. 	.I fl 	 I Si-Il Iu eta fl)stjg..a i g.3.. nv .,a II Li 131 

That the apçlicani declares that he has exhausted a1 1  the remedies 

avai1abie to and there is no o!lter alternative remedy than to file this 
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TO 	 1 1 fl1nt,  of  fl . i\L-, 
r 

J'i')flfl,j and (Ali .  i\Ti 	 Trhi h1 	inI *irrr.i'cT 

ffl14 Aii appinicaldon,  VJ; PAh-,i Of S u i t before.  ally 	 ur 

u 	hr or any ihir i.3n,'h -f the  TThiin.1 	iJnc J—he subject1 tn.i Ii 

411 Ii18 	apphicauon 	 flIT 1iCl) 	tli,'1I i(1 %A1I Pi fl i,-- i- r 	H -. .. 	'-. 	 -  
1ic.i.i 	nT7 of IhAfti 

ng3ulAv ILl ...gnn, iflr 

Under the facts and &cumstances slated above, the applicant. humbly 

pfairs hi 	\'n(n' T -irrLliir be 	 hr. iinH hhk .1'thii Cii Ir,i IliA 

records of the case and issue noLice to the respondents to show cause as to 

lilA r.iu( 	.c.iciiil IIlt Ui hi 	ti1dhli1 d.ill flI be .,rifllA -  .1iiii -.fl 

fiArH...1i Cu 111.3 f ',Th4'(k and .iI1Af 1i1iI9ib.3 hilA tfh1AI OR 111.3 C3i1A 

11.3 ..hfuL4Tti 11.3 tI1.3.iA.I hI .)ñlflI hilA ICuilCutFflCu iA1 Aff. 
i 

.c I 	91 At  hb.3 tCu.3'kiA T?;hUfl1 hA 	 11: hiie  flit1,A gi.3, fil3r - 	- 	-- 
1 	T. 	/114 	j. 	a ,r fur-  11f111r IA. 	... 	Id-rI -- __i 	I 
r,Aitutiu) r Jut, ,..,j.u..sssyryiO 1141g3n lt'l Ii' ", /111 In I urlflAYugVA_ All IL tSIIIZ 1r1 - '- I 	 - 	 ..,-/ 

.Thm, 

T'kii I te I Cusl'hi.3 TtikIltL1 "ve  ruI4.3ii  to seI .iQI.I.3 and  J$413d1 hii.3 

office memorandum No. F. No. 5-5/89 Admn. dated 28.07.2006 

(.A i.3vr_ YITfl and the ii 	.3.3.1 o i',1ia 	aint Mru F .  T'sTc.  7_l0I20(I6_ 

4.nin i1ai.l X fl7 flfl7 (nnavIta_ Y\Tfl 	ia.l 11ir hlia r,lani. 
"i -- 

'rhi lha Hoifbie  T 111.11 he rhandl to dhired IIIA 	 to ,)rinl 

.tifIICA sLiti 	.flA Ic, 111.3 itltii'ani 	l 1\T3iAr fl.3I1i in  lh Ihilil .-,1 I1ia 
t 	 - 	 - 

(7. 	 .. 	 .(1 	., fS1 i 	ilA 1i1CuC1'i 	. 	(II 11111100 
..IIITr 4%l E,1,IIa ,V.I,IIL.197..I nItk.31%S431 ,iiiti.3ii3j, ItS Il 1fl) 4IilI..14I I.. it 3S1me 

tnd O.M dated 22.07.1998 as well as in terms recommendation of the 51h 

r.3flfrI PAST 	iI..ZI141 1ti,1 1.11 such cr.p.I.3ihln  isliA  IhA itw1.'.3nl 

be A1i4ITAIA(i hr. CAfl ;lil..3 Iii Inits presenL tlrrQl  A Gulwahatit,  

8.3 A ri1 iha E.un'}l.3 T.11,j nai be  ia1Asl IA set  .i.1A a n.i quash 'ibe iiiiipuigned,  

	

.l (IQ 117 9(fl7 . - litt1.'.3I.34i h-i ;iiA .31h-1 l 	TUl.3 fl ( - ..... 

	

' 	 1. ; r  
1.. 	?..T_ J•  Ill 111(1/If A .1 	a 	a -1f Ills I114ir 
I,r3..rili.1 In, ,._x,,,.,,n,r._ai,ttIi1t,zitAt 	,.,.. 	tin,, 

L 
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8.4 	Costs of the applicalion. 	 Beiwh 

ç 	£flT 	IhAI 	Ci %41h1('h S1 	 HoOble  

Trikni may ''''  (H  andl Ercrr 

hflerim order prayed f& 
flirtil entlelicyr of the -riih'1 nn 11—bee al,p 	I raXTS fol' Ile f.iicwrt1 

g I 	TLJ 	tr,n'klA TThiti.1 be 	IC. 1tT 	Arfli-,n r,f -- 	 --- 	i,-- '-- 

- 	 1IAr 	sAr 	fl's 1Y 9flfl (yw_ YT' 	 l'iit 	Ii 

No. F.No. 2-2/c4-Ad. dated 20.07.2007 (Atutexure- XVI) issued by [1 

respoirldleins hIl lzqposalof 	flaiui - 

9.2 	DILM liA  HoZIAle  TTh.in1 hA 	:r. , ia,i t1he r. nin,AilJ. t1ha.,  ;he 

riAiAn9T of ih,c ti i -, n ..hi11 	be 1 h.i for lhe respoillilents. :f(i 

consideration of the case of the applicant for providing relief as prayed 

....... . ...    

Particulais of the LPO 
L
-V 

1

fl IS S V..*)  
1 	s3sir _4  n _ i jli iiA 

Issued from 
Payable at 

1h1 of  It14'1 	Ut - •  
As giver in the index. 

.4.4 
II 

iv) 

.4 S 

A- 
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- 	1 11r17y' . 	T,1T 

T c1; - ;.li-a Kuwar c-,i.  c 	. 	c1b 

.nircwne IT 	 1"If rp rd ;l (ini 

TT , (l1ATii 	IIE .1 in 	 'ail . 

 ; 	 I 

A ics 1 1 -ti 	i 	 iiiv 	 C, A nd• jiOuicca  

	

- 	-.--.- 

• .....•- - - - - 1 	_1 - 	-- -- - ---1T1 -------- urlg,_3 	fm, t.i.,-m, -iii;.gi.i ..s,,i I iIAaIfl I,.,. 	 .,.11s, I1,iic_im i-lI IfI 

And I igt Gth verilkaUc.n 'n this the I 7i'j'Iav of November 2007. 

To 

/ 



I . 	 iizn/No.1/45/98-- 3) 
	 Speed Post 

0R1 
Governnent of India 

UTI!13 VZI eu 31ft2tThf%11 ji,n'iz 
Minist 	f Social Justice & Empowerment 

- 	aiir t5 O1lJ1[13 	iii'l €i ii.i 
Cominisioncr for Linguistic Minorities in India 

tcf15iITcicphonc 246856,2468566 
',ii/TcIcgram: LIMINCOM 

f 1WiI Hindi Tcicgram oiIuclq 
Qo'j lo / Fax No. 0532.2468544 

To, 

The Director, 
• Central Hindi Directorate, 
Ministry of Human Resource Dcvclopmcni (Department of 
Secondary Education & Higher Education), 
West Block-Vu, Rama Krishna Purarn, 
New Delhi. 

Sub: Repatriation of Shri K.K. Singh, Deputy Director presently on deputation as 
Assistant Commissioner for Linguistic Minorities, Kolkata. 

Sir, 

lam directed to refer to your letter No. 5-5/89-Admn. dt. 06.0 1.2003 and 
to state that in persuance of the Ministry of Social Justice and Empowerment letter No. 
18/4/2001-CLM dated 18.12.2002 Shri K.K Singh will stand relieved from his duties as 
Assistant Commissioner for Linguistic Minorities, Kolkata w.c,f. 3rd  Feb. 2003 (A/N) 

Dircctor (Language) in 
Central Hindi Directorate, Ouwahati 

2. 	The Officer will be entitled for transfer T.A. and joining time, as per rules from 
Kolkata to Guwahati. 

Yours faithfully, 

(T.P. Srivastava) 
Deputy Commissioner 

40, 3iJT' ullei CII ii -a 
40,Amar Nath An Marg 
Cc1Imnl-21 1002 
Allahabod .211002 

/Dalcd:.T9TT 
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Copy'fory1arded to 

I / Shri K K Singh, 
\" 	Assistant Commissioner for Linguistic Minorities, 

67, Beñtinck Street, West Wing, 
4(I Floor, 
Kolkata-69 for necessary action 

The In-charge, Regional Office, Central 1-lindi Directorate, Guwahati. 

The Deputy Secretary (MC), 
• 	- Ministry of Social Justice & Empowerment (CLM Section), 

• 	 jeèevanprakash Building, 
Kasturba Gandhi Marg, 

• ••• 	New Delhi : in reference to their letter under reference. 

• 4. - 	The Pay & Accounts Officer, 
Ministry of Social Justice & Empowerment, 

• 	Shastri Bhawan, New Delhi. 

5. 	Service Book and Personal File of Shri K.K. Singh. 

(T.P.SrivastflVa) 
Deputy Commissioner 



F.No.3-2612000-AcJmn.. 	- 
Government of India 

Central Hindi Directorate 	A wirxv1E- 
M10 Human Resource Development •:'; 

West Block-ZR.K,Puram, 
-. 	 New De/h/-.LtO 066 

Dated 8-o6-2oo3 

ORDER 

Insupersession of 	Directorate's Order of even number dated 30.72001 
Shri Knshna Kumar Singh, Deputy Director(L) is being hereby aopointed as 
'ControIl,ni Officer in respect of Group C & D staff of the Regional Ofi7ce( N E) 
GuwahatL under 5/?. 3(10) w e f 11 042003 

The sanction is also accorded for delegation of powers as Head of the Office 
of that 0tr1ce. Shfl Krishna Kumar S/ngh Dy. Ditor (L) Is also hereby belng 
appointed as Drawing & Disbursing Officer of that office under Treasury Rule 124 of 
Delegation of Financial Power Ru/es in respect of Pay & Allowances of Non-Gazetted 
Stiff aS,' well to the Contingent &penditure w. e. t 01.05. 2003(F. N) Shri Krishna 

:•:Kumar.S/Ilgb, Dy. Director (L)wil/ also function for his own services for the purpose 
of TA under SR 191. 

In addition, Shri Krishna Kuinar Singh, Dy. Director(L) is also autbotised to 
• • ,' : cany out inspections of all the Voluntary H/n di Organisadons falling under the 

'N5.Zone 

• 	A set a! specimen s,:gnatures of Shri Krishna Kumar Singh, Dy. Director(L) 
duly attested, is also enclosed. 

- 	 (Dr.PL Th,icja) 
Dinctor 

.'ay & Accounts Officer, 
P A 0 ,Shastri Bha van, 
.'L@w Delhi. 

CoDyto:- 
• The Accountant General, Guwahati. 

Shri K K S/ngh, Dy.Director (L) 	3. All Deputy t'/rectors(L)C. H. Dte. 4. 	Al Regional Offices of C.H.Dte. 	5.Accounts Section 
6. 	Office Folder. 	 ZAgent,Canara Bank,Guwahat/(A set of 

spedmen si't)ature is enclosed. 
\8; 	Regional Office, C.H.D.,C/o Das Enterprises 607 Floor, Jaya Nagar, K/ianpai, 

Guwa/iati-751 022 for infonnation (A set of specimen signature is enclosed) 
Assistant Director(Grants) 
P A to Director 	 S  
P A to Adrnn. Officer. 
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- 	 f'iij try ot' 	ic 
Depat- gient of 	pn.j -j Line 

flew 	 14 	Dtc 8Z 

OFFICE MEMOiANDfj 

i. • 	
' ibjoct 	Allowances and facilities for civilian - 	. 	 of the Central Goverrwsont serving in the 

. 

	

	ztates- and Union TerrjtorjesofNorth Eastern 
Rogiofl-j,ovent thetoof. 

::..; 

 

'rho nd for 	t L rc Li i 	taj ni 	tho 	t'v ic 

- 	of COflt:,iI; 	f' jL 	 f.j 	vic 	it 	the 	 lorLh 

Eatrn 	cornr i - i 	 )f 

1ehalaya 	Mjpur, 	 T rd 

	

iiit 	all 	th 

Union 	 es of u uI1 P, ih md Mi.oc .m 

has ben 	 the t Lent ion or Vile Governmj-it 

of some Lime. The 	ovrni had UD$)Oir)Led a 
. 	

Co1mtte 	undcr 	Lh. 	• 	IuSh 	•.$' 	Cr.tiry, 

Q*pt.t. Of 	cruie1 	 to 

rawiew 	t..h*i 	xi.ii- :j 	:tl i-ni' 	iJ 	(t:jJj 
14. 

• 	- 	 d15jbl8 to the v 'iOuJ 	 of civilian 
• 	: central Gove ;'nwent olylp 	rvi (IQ 	n thi -S 

reon and to suetiL uiLbie 	rovernerlr, the  

	

r0commohdations of 	the 	. - mmt t te have been 

/ 	carefully 	:Qrid.ro(.f 	--,- 	ih 	o, - rrIi.: 	rcI 	Lh 

its iOw  

Iii) 
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c: 

- rhE-wii1.be a ficd teiure of posLir. 	o 	3 yrs 

for,  ofVicei 	with 
vi ... . 

of 	10 years 	or 	ss and 	ot 	2 yar 	of ,rvice 
.: 	. 
: 1 	ervice at a 	time for offjcrs with more 	than 	10 

years of service. 	Peric-AS of leave. 	trinin 

in excess of 	.15 days 	p' 	yai 	will 	be 	ccluded 	iii 

countir)q 	the 	teFiut'. 	 •. 	:/.. 	jeai 	. 	i:fji,. 

on 	completion 	Of 	the 	Ii .d 	t.nure 	of 	ervi 

nntxond 	aLo, 	may 	t 	oni.1e,ed 	for 	po.Lin 

a station 	of 	their 	choice 	. 	far 	psib1e.. 

y The period, of depu tat ion of the Cent ra . Government 

mp1oyeo 

	

to 	the 	tat../Unioru 	I:rri to i ie 	of 	th 

'North 	Ea3trri Rec?i,or) 	wil. I 	'ir'i1 ly 	be 	101' 	3 	yar  - 

"which 	can 	be 	estended 	in 	eT'ptiond 	cases 

exig'andies of 	public 	sirvic 	as 	well 	a 	when 	the 

mp1ayets 	c-oncor"led  

The admi ssibha •Iepu tat. oil - I taflCci w 1 1 I. 

continue to be paid •iur iij 	the 	,eriod or 

depu tat iir 	exIc9oded. 

•J/- 	C. MAHALYK 

. . 	 Joint Seci'etal ,' to the '.ov no,t of Indi ,a  

/ 
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F.No. 5-5/89Adinin. 

• 
, 	,.•• 

' 

. 

Central Hindi 	ctorate 
Mb- IUtD (Dept. of Sec & Higher Edu.) B1ock-7 RJ(. Purain 

New Delhi-i 10066. 

Dated 10-02-2004 
b 	

•;• 

' 

Qier 

Sn K.}C. Singh, Dy. Dtroctor (L-arquaW)t  Regional Office, Guwaluti, is 

transfrtd. to Regjonal Office (East), Kolkata. He is - dircctcd to üumedla*cly 

akeoW his chaise in the Reona1 Otilce (East), Kolkata. 

• 	: 	
WfOfIfl to the Ufl4CI1tCdI 	t8 	th 

I.. 	•'. .......•. 
	I 

chai1o( aktng.0VC1 the cbai:afier traveling from Uuwahati to Koikata1 T.A 
' I• .$''•••• 	 __________ 

• 	03 1i11C shall be admissible to him as per niles. 

.7MI8Ii, 

) 	
Dy.DirCctO(LaDgIage) 

. 	Cóntai Hindi Directorate (Regional Office) 

fr 	C/C)- Das Enleqni$CS, P.O- Klanapaia. 
JaaNagar, Guwahati-781 002. 

I. .' ,  
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jom 	f Lo flponi ent '3 	. - 7Y 	 . 

1 Advo. for the App1 jn :r 	 ?c 	/" (A 
i. p--• Counsel for tho Rai1wy/ C.G..C. 

 

° 	 I 	 -  ER 

......... 
25.3.2004 present: The Hon'ble ShrjX-V.Prahladan  - 	 Administrative Member. 

Heard Mr.M.Chanda, learned coun1 
for the pp1icnt and also Mr.A.Deh Roy. 
lerned Sr.C.G.3.c. for the raspondents - • 	

• 
	

at length. 
y- 	

Considering the facts and ciLcurn 
rr stancts of the case. I am Of the view 0 

	

• 	 cont./2 

- 1 



• 	 -z_,_• •-.___________ ••--.----.-•--•--------•- 	..-- 	
---.---;.-•-•-- 

• 0;iv.38/200 4 	-•-. 

Contcl. 
25.3.2004 that ends of 	justice will be mttl. 	if 

a dire.ctinn .Li issued to the appli- 
cant to file a fresh repre5entatiOfl 
before the respondents. Accordingly, 
app1iCat( is directed to .tile a 
fresh and detailed representation 

mentioning iLlS choice place of postir1,ç 

to the respondents within a period o 

one week trorn the date of receipt of 

this order. It such appliCatiOn is 

t 
one month's time thereafter. Adequate 

£t hearing shall also b 

given to the applicant. 
with this. the O.A. is disposed 

of. NO costs. 
Till tte .ccxnpletion of the exer- 

cise, interim order dated 20.2.2004 
will continue0 

- 

------. .. - . 	 Sd / ME MB EFt( AD M) 

rtiflcd to VC uuc 

SecIiO'I Officer (J) 
C.4. r. d TIVA IIA 71 ii 4 

Gw'  

ljviiI, 	'iiU. 
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Jay 

eGwf India 
of Sec.& Higher 

=i4I 

vy Dtd 01st April 2004. 

( Ti1axm THE DIaECTCa, C.H.D., NEW DE.LHX ) 
tbo station of choice on transfer from the r,ost of 
(nguag.$). C.ra1 Hindi Directrat. (N..R.fice), 

• ; 1Ii•spectsdir. 

With tnb]., staissien and in continuation of my earlier 

.;ep.sentation dated 16-02-2004 (enclosed for r.ady reference). I would 

like t• draw your kifld attention on the subject cited abov, and submit 

:.$hfthg highly aggzi.v.d with transfer and pasting aider number 

89.Ad. dated 10.02,2034 whereby the undersigned isought to be 

posted in the Ragiol Office of the Central Hindi Directorate at Kolkata. 

In the circuastanc.s I had to approach the Hon'ble C.A.T. Guwahati bench 

by filing anO.A. registered as 0.A.No.38 of 2004. The said O.A. now 

':.4i$p0$Od, off sn 25.03.2034 with the direction te the undersigned to 

subaft& fresh representation within a week from the date of receipt of 

the Msn'bl. C.A.T. order dated 25.03,2004 (enclesi4 for ready reference), 

• hence the present zspres.ntatian. 

.&. Most humbly and respectfully I beg to say that prior to my posting at 

the undersigned served at Kolkata for a period of about four 

'ysars from 1998 to  2003Qn repatriation from the deputation pest at 

•slkati, 1. have been posted at Ghati Regional Offic, and had joined 

her. •s Deputy Dirct.r (Languages) on 11.04.2003. Thereafter, I have 

been c.nt,inausly working in this region. At the time of repatriation 

from Kalkata, 1 had submitted a representation dated 3.2.12.2002 for my 

posting at Delhi on compassionate grounds. i.c.nt1y, on receiving the 

transfer order dated 10.02.2004, I again submitted a representationeli ' 

3.6.02.2004 and prayed for choice station of Delhi for posting in terms 

of Ministry of Finaitce 0.M.N,20014/3/83-E.IV. dat.d 14.12.3.983, O.M. 

!N..20014/14/86_E.IV/E,II (B) dated ut December 1988 and 22-07-1998. 
\J) 

)e,.v.r, the avthority did not pass any order an my repeated r.prosen- 

tatians. 

- 



- 2 
rV  

• 	As p.:, OLd.t.d 14,12.1983, 01.12.1988 and 22.07.1998 

	

. 	11am gsVuia.nt omploy.e with ten years s.xvic. 1s entitled to 

	

ft 	cb.3cs station puUng on csapl.tion of fixed t.nt*e of two year.. I 
m almomt completing tws years, but •uaprisingly, t iepuned transfer 

.zdea dated 10.02.2004 was issued in respect of as rd.ring my posting 

to Kolkata. 

2. .. .!..!.SXYIM to mentiOn hex* that my family asxl other dependant 

members 	
0 	

0 

xc Iding at D.lhi one son aid dabter out of total thr.s 

cbi2dvan are presently pursuing their under-graduate ceursea in Delhi 

and my y.img.1t son has just finished his final .pl,us.-tw. *X&= in the.. 
last week of 1mrch 2004 at Kolkats. 
3.- In View of O.M. d.tted 14.12.1983. 01.12.1985 and 2207. 1.998 of the 

Ministry of Finance, the undersigned is entitled to choice station of 
posting at Delhi on a priority basis. 
4. It is pertinent to montion h.re that at present there are liv. 
Dy.Directoxs(Languag.$) wider the Central Bindi Directorat, in different 
regions and bead oft ic. at New Delhi. But, surprisingly nane of them 
except the Dy.ir.ctor (Languages) of Chemai and myself have been in 

the regional off ice s  Giahatt at any p.int of tim.. It is further 

• ...TG10V&a to mention hen, that out of five inc*bent Dy.Directoxs (L), 
the &IM- namely Dr.(Snt.) Shashi lanj Bhar.sdwsj azid Dr.D.C.Djxit have 

been working at the bead office, New Delhi for more  than twenty y.ar 

	

P. 	 in this deptt. 
and have never been Dpstd ocit.id. New t.lhi in their carcr. Tb,rt 

i 

no-trangfer - pellcy or auidøling existina in feur denairti,nt. Transfers 

and postings are sffected at the 'whims' of the authority on a 'pick 

	

O 	
basis and the widersigned has become a ocape-goat of the 

arbitrary system of transfer and posting. 

	

• 	 5-, It is ought to be s.ntiaed hew* that the undersigned has been 

: transfezTed 'and pasted for three times in a span of ].as than eight 

years. The particulars are given belowi-  
a. From New Delhi to Kolkata in November 1996. 

b, 

 

From Xolkata to Guwahati in April 1998 and again, 

c. from Kolkata to Guombati on r.pstniati.n from deputation in P.b./ 

Ap1 2003 and new for the fourth present order for K.lksta from 

(3uwahati within l.ss than a year. 



- 	3 	- 	- 

p 6. I would also like to draw your kind attentivn on the following 

	

• - 	
a. When the O.A.number 38 of 2004 came up for admission before 

the Hon'bl. C.A.T., Guwahati bench on 25.03.2004, the learned 

senior C.G.S.C. P.t.A.D.b Roy submitted bef.r. the Court that he 

had get the instructions that on the basis of certain complaints 

of the Voluntary Hindi (ganisations of this region, the competent 

authority issued the transfer and posting order dated 10.02.2034. I 

was shocked after listonin such .ubmission of the learned counsel, 

which was mad* on the basis of the instructions of the competent 

authority;but, surprisingly till date 1 have not been server' with 

any such cooplaint for my coenta as is required under the rule. 

	

• 	But, it appears that the action has been taken ag.ainst me by way 

• 
of transfer, without any .pp.rtunity to the undersigned. 

Therefore,, the posting order of 10.02.2004 appears to be 

punitive in nature without following principles, of ntur.l justice. 

It is relevant to nte that after my posting at h.L.st. office, 

Guwahatiit cams to my notice on inspection of r.'corcs that some 

Voluntary Hindi Oxganisations are not utilising gvern.ment funds 

properly for the propagation of Hindi. Being a dinciplined officer 

and olways having a regard for proper utilisation of government 

funds and also having watchful eye on preventing the wastage and 

usurpation of the gov.rrient m.ney, I initiated some steps before 

putting up cases of VHCJ's for recoenendat13n of financial assIstance 

to them. Some unscrupulous Voluntary Hindi urganiiiations with sole 

motive of siphoning government fund were naturl1y not happy with 

the situation as this officer was not able to fulfil their fictitious 

demands. It is presumed that such Voluntary Hindi Organisatlons 

might have lodged baseless and inaginary complaints against me 

aft er 'ing  satisfied due to strict compli4nce of financial and 

academic accountability. But, I • 	
trust and believe that the 

authorities should not act on the basis of any complaint of any 

vested circle without providing an; opporUflitY 	.me. In view of 

	

• ' 	the aforesaid circumstances, you are rquestsd to kindly confirw 

-• 	NJ' 



; 

- 4 - 

whether it is a fact that the undersigned has been transferred 

to Kolkata, on the basis of the complaint lodged by any Voluntary 

HidjOrganisations or any other quarter. 

However, I request your kind honour and goodseif to kindly 

consider my cue for posting me at my choice station of Delhi. I 

shall be grateful and thankful to your kind honour for this act of 

kindness. I also pray you to kindly grant an opportunity to hear 

me in person. 

With regdrds, 

Yours fithfully, 

(K. K. b IWIH ) 
Dy. Lir.ctor (L) 

L 	 C.ILD.,, l'.R otiice, Ghy. 

Copy to:- The Director 
Central Hindi Directerdte 
.M/o44.}t.&., Deptt. of Sec. & 
Higher Education. West Block-i 

• R.(.Puram N.Delhi-66. 	- With a request that it 
may please be confirmed 
that my transfer order 
dated 10-2004 was 
issued on certain compliin-
ts and allegations. In 
view of the government 
instructlons referred 
above and Hon'ble CT, Ghy 
order dt.25.03.7004 my • 	 case of posting t the 
station of choice at Delhi 
may please be considered on 
a priority basis. cpportu-
nity for hearing me in 
person may also be given. 

End: As stated. 'tours fdithfully, 

C - 
( K. K. IU3H ) 
Dy. Director (L) 
C.H.D., Ghy-22. 

N J' 



Amu-Y 
13 Lie 10 (2) of CCS (CCA).. Rules, 1965} 

F. No. - c / C ti 

Government of India 
Central Hindi Directorate 

Ministry of Human Resource Development 
Department of Seconda::y & Higher Kducation 

W(:5l. H I ock-Vi I, R. K. PUirfl, 

New Dc.1hi-1.10066 
Dated: 7.2.2005 

WHEREAS a case 
respect of a criminal 

AND WHEREAS the 
detained in cust:ody 
forty-eight hours. 

ORDER 

gainst Sb. K.K. Sing: 
offence is under mv 

sii.d Hh. 	K. K. 	S:i.riqh, 
on 	31. 1. . 20 1.) 5 	t or a 

Dy. D.j rector in 
stigatiori. 

Dy. Directot' was 
period exceeding 

NOW, THEREFORE, the said Sh. K.K. S.i.ngh, Dy. Director 
is deemed to have been suspended with effect from the date 
of detention, i.e., the 31.1.2005 in terms, of sub-rule (2) 
of Rule 10 of the Central Civil Services (Classification, 
Control and Appeal) Rules, 1965 and shall remain under 
suspension unLil further order.s. 

(Dr. P.L. Taneja) 
Dire .c t C) r 

Sh. K.K. Singh, 
Dy. Director, 
Regional Office, 
Central Hindi Directorate, 
Guwahati. 
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CENTRAL ADM1NISRATTVE TRIBUNAL 

IX GUWHM I BENCH ,4,vE)co7tE4llL 

7 	 Contempt Petition No.12 of 2005 

(In Original Application No.38 of 2004) 

Date ot Order: This the 22 "  day oUjuly 2005. 

The Hon'ble Justice Shri G. Sivarajan, Vice-Chairman 

The Hon'ble Shri K.V. Prahiadan, Administrative Member 

 

Mr Krishna Kumar Siugh, 
Deputy Director (L), 
Central Hindi Directorate (N.Y 
Government of India, 
Ministry of Human Resource Development, 
Das Enterprise, Jaya Nagar, 
Khanapara, Guwabati-781002. 

By Advocates Mr M. Chanda, Mr G.N. Chakrahorty. 
and Mr S. Nath. 

- Versus 

...Petitioiier 

40; 
a  

1. 	Shri B.S. Baswan, 
Secretary to the Government of India, 
Ministry of Human Resource Development 
Department of Secondary and Higher 
Education, 
Shastri Bhavan, New Delhi.110001. 

 

Smti Bela Banerjee, 
Joint Secretary (L) to the 
Government of India, 
Department of Secondary and 
Higher Education, 
Ministry of Human Rescju rce Development 
Shastri Bhavan, New Delhi-ii0001. 

C 

Ak 

3. 	Dr P.L. Taneja, 
Director, 
Central Hindi Directorate, 
Ministry of Human Resource Development, 
Department of Seconday and 
Higher Education, 
West Block-7, 
R.K. Puram, New Delhi-110066. 	.....Alleged Contemners 

By Advocate Mr M.U. Ahmecl, Addi. C.G.S.C. 



ORDER (011AL1 

SIVARAIAN. 
I. (V.C.) 

The applicant had earlier approached this Tribunal by 

filing O.A.No.38 of 2004, which was disposed of by directing the 

applicant to make a detailed representation and the respondents 

were directed to pass a reasoned order within one month's time 

thereafter. This order was passed on 25.3.2004. 

2. 	
The applicant has filed the Contempt Petition on 

23.3.2005, i.e. just on completing one year from the date of the order. 

In other words. fl 0withStdfl(lmg the non.COIflPiia ot the direction, 

the applicant waited for the expiry of one year br tiling of the 

cated that. the applicant had filed a 
Contempt Petition. It  

(

cr'  
representation on 1.4.2004 seeking for implementation 

of the 

\\ direction 
 issued by this Tribunal. it is stated that the respondents 

have not, so far, complied with the direction issued by this Tribunal. 

3. 	
The respondent No.3 has now filed an affidavit., it is stated 

that the allegation that no action has been iii itia ted by the 

respondents to dispose of the representation filed by the applicalit in 

is false. It is stated that 
pursuance of the order issued by the Tribunal  

the applicant was given a personal hearing, but before taking a final 

decision the respondents had to take into account a number of 

complaints, which were received against the applicant from the 

Voluntary Hindi OrganisationS fun ctioning in the applicants 

jurisdiction. For this purpose an Enquiry Committee was consLitu t: l 

to examine the complaints. The Enquiry Committee has submitted 

report and a number of complaints which were received against the 



/1. 
applicant were found substantiated in the report of the Enquiry 

Committee. In the above circumstances it took sometime to take a 

final decision on the applicant's representation. It is also stated that in 

the meantime the applicant was arrested by the police and an FIR was 

lodged against the applicant on 31 .1 .2005 in the Dispur Police Station 

at Guwahati. Based on the same the applicant was placed under 

suspension as provided under Rule 10 oF CCS (CCA) Rules, 1965 and 

the applicant is presently under suspension. 

The applicant has filed a reply wherein it is stated that 

though the applicant had flied the representation on 1.4.2004 he was 

called for a personal hearing only on 2 7.7.2004 and that the applicant 

rushed to Delhi on the next day and had a meeting with the Joint 

Secretary and a hearing given. Regarding the police complaint etc. it 

is stated that it was a fictitious complaint and a motivated one. 

Mr M. Chanda, learned counsel for the applicant, submits 
,\stratj 

,\that this Tribunal had issued the direction. on 25.3.2004; that the 

• 	

plicant had submitted the representation on 1.4.2004 and 

eretore, the respondents were bound to pass an order within one 

/" month thereafter. He further submitted that in the instant case the 

hearing was also conducted after four months only and no final order 

has been passed pursuant thereto. The counsel submits that this is a 

gross violation of the order of the Tribunal. 

Mr M.U. Ahmed, learned Addi. C.G .S.C. for the 

respondents, on the other hand, submits that the respondents have 

tendered apology for the delay that occurred in the disposal of the 

representation. He further submitted that the applicant was given a 

personal hearing and that while the matter was under process the 

applicant was arrested by the police and an FIR was filed. In such 

(z/ 

I. 



41-1 1  

4 

cirCU1fl5nceS the respOfl 
	had no pti01 

but to keel) the 

applicant under suspension as provided und 
	Rule1 0 ot the CCS 

(CC 	
uleS. Since the appliCt is und 

	suSPensbofl there is no 

od ot suspe'°' 

queS0fl of giving 
any posting to him fltIt the peri  

over. 

7. 	

True there has been delaY on the part of the respoents 

of the directions issued in the order of the Trib1fl 
in compliance  been tender 

Furthers this is admitt 	
and an pol0YY lis 	

in the 

afdaVit filed by the resP011d1l No.3. llaVi 
	recjard to the tact that 

55equ
enttY the apptic0t was arreS 	

in a police case and kept• in 

custodY and was later suspend as provid under Rule 10 of the 

CCS (CCA) Rules there is no queSti01 of direCtifl9 the respondentS to 

pasS any order as directed n the 
r1 

order until the suspe1s1°' 

order is cancel 

S. 	

in the circU15ta1eb we accePl the apol0Y tender by 

Petiti0' 5jflCC no direCtl0fl 

the respond 	
and dismiss this ContemPt  

- L_, I)11P1V w ith t.1e earlier direction 
ii dentS to C 

can be issued to tue 'V 

he Tribunalat 
5d/ iBO () 

'RUE 

Sc ticfl Cffiee 	J() 

( 	
jibunal 

C r  

GUW\uh 15 . 

U 



F. No 5-5/8-Admn 	A 001  
Government of ln.iia 

Central Hindi Hrecthrate 
Ministry of Human ResDurce Development 

Department of Secondary & Hcjher Education 

West Block-Vu R K Pura 
New Delhi-i 10066 
flatea 25 04 2006 

OPDL 

an order placing Sh. K.K. Sinqh, Dy. Director (L) '.. dci 
ade by Director, Centr Hino, tThre:tor.e on 7.2.2005. 

fore the undersigneo In exeiise of the powers coferred by 
:ie (5) of Rule 10 of th Cen.ral Civil Services (Classifiction,' 
ál) Rules, 1965 hereby revokes the said order of suspensio'. 
fect. 	 •.. 

I 	 .-. 

• (Dr. P.L 
Director 	 11 ........ 

. . .......... 

Sh. K. K. Singh, Dy. Dimctor (I). 0 !1!ral Hind! Dfrectorato, Reqiciai 
Office GLJwaia(I. 

1 .0 

..... 	. 	,.. 	
. 

.. 	 .: 

...,-, '. 

*'... 

J4• 	. ? ..... 

1 

14 
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Ci 

N,R.P.2.4/Vjtta/ 3 	4AfwE,iw'jtE.. own  
Central Hindi. Direct.rat., 
Ministry of }kaman R*s.urce Devel.juent, 
RAgi.nil Office uwahati,(N.E.) 
Jayanaar ,Khanapara ,Guwahti- 229 

Dated- /7/2006. 
- 	

...... TheDirect.r, 
Certrul Hind i Bte, 

• 	. . Min..f }kwan Bes.urce Devel.went, 

• 	Niw Delhi- liOOóö. 

• 	
iflg of duties as Dy.Dir*ct.r(L) N.E.E.Guwahati. 

This is to refer your .rser ne.S-/8rA4ma, dated. 
:25/o4/206 ( ..sh.wn to the undersigned on t7/2OQ ) and to 
state 'that I hereby )esuwe duties as D.D.(L). on 5/7/2006 
(I/N) in the N.h. Regi.nal office Guwahati..  

This is for further necessary acti.n and rec.rd 
in the H.Q. Office at Now Delhi, 

2..:-. 

Ysur s faithfully 

.Dy.irect.r(L.) 
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NO.ft .F. 1_/6/Adian/ 	J,E,xugE  

G.vt..f India,  
Central Hindi Direct.rate, 
Ministry of Huian Resource Devel.ment, 
Regional Qff ice Guwahati,(N.E) 
Jayanacjar,Klaanapara,GhY. - 22. 

	

To, 	 sated- 2/8/200. 

.1 	 ThJ $irect.r, 
Ci4tral Hindi Ito, 
Mln.f Iisan Reseurci Iev.l.pmsnt 

	

- 	New elhi- 110066. 

Su,jects- Resuming of duties as 1y 0 irect.r(L.)N.E.R.Uwahatio 

Mad am. 

This is to r.f.r my resuming of duties on t7/0 

vide .his •ffic. l.tt.r N., ft.F.2-9Nitta.3 dt,S/7/06 and 
eatS that no further n.a..f issuing of .ff ice •rd.r etc. 

?as1een d.ae in the matter.As a result my pay & all.wanc.s are 
also not h.ing drawn. Thiscausing me undue bard8hip in this 
distant place. It is also noted that I have Not received my pay 
since May 200 for none of fault. 

You are ,th.ref.re,requestad  with due respect that 
all the rji.c.saary f.zjalitiss p1. be d.no without dalay in 
the mattr and order is mado for r.l.aes of my •vsr due 
payments ol  

Your's faithfully, 

(K.K.SINSH.) 
Dy.Lirector(L.) 



qu d1iju  

F.No. 5-5/89 Admn. 
Government of India 

Central Hindi Directorate 
Ministry of Human Resource Development 

(Department of Secondary and Higher Education 

West Block —7, R.K.Puram, 
New Delhil 10066 
Dated: pT - 7-2006 

OFFICE MEMORANDUM 

The representation of Sh. K.K. Singh, Deputy Director(L) 
dated 22nd June 2006, addressed to Education Secretary was 
submitted to ES for his kind orders. The representation of Sh. 
Singh was examined and the ES has turned down his request for 
posting to Guwahati or New Delhi. Sh. K.K.SinghiLaccordingly 
hereby directed to report immediately to kolkata, Regional Office of 
the Directorate, failing which, he will be preceded against as per 
rules. 

(Dr.P.L.Taneja) 
Director 

Sh. K.K. Singh, Dy. Director (L), 
Clo TAGS, House No. 6 
Main Road Kharghul4 
Guwahati- 781001 
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7/1 
CENTM ADMWISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

01-iginal AppUCaUofl No. 209 of 2006. 

jDt-tw of Order: Thiis, the 2nd day of Aphi, 2007. 

THE HON'BLE MR. K.V.SACH1DANAND, VICE CHAIRMAN 

Slri 1ris1i Kunm' Singh 
S/o Late Badri Naraifl Singh 
,\Vorldflg as Deputy Director (L) 
lskkflt of TAGS, House No.6 
\.l.s,jt RdLLd, Khargl-lli 

twahtti-?S iç0 1. Applicant. 

•\J'.Ut(S 
S/S1u1 M.Clianda, S.NaUi, C.N.ChL1111)01tY & Mrs. 

,&t 	1• 

Versus — 

L 	The Unin of India 
lcpreSeIitCd by the Secretary to the 
(ove1TU11e1it of India 
\ixi1SU 

of Human ResourcC DevclOpmCflt (HRD) 

NcW Delhi- 110 001. 

-. 'P1ic Director 
of Ixidia 

Central Hindi Directorate 
Resource Development (FIRD) MinisUy of Human 

Y West 81ock-7, R.K.PuflhIfl. 

• 	 J Dr.P.L.Tafleja 
&j 

• 	 i7 
DirectOr 
CeUtil Hindi Directorate 

'4VAI4P 
W.st 131cxk-7, FZ.I.Z.Puralfl. 
New Dcliii - 110 066. 

Thc AdministrabVe OflICCJ' 
C\.m it. ral Hindi Directorate 
\'v'sL l3lock-7, R.K.Puralfl. 
New Dcliii — 110 066. Respondents.  

................................. 

M.tJ.Ahi.Ued, AddLC.G.S.C. 

V 



I 

t 	AssiSt 

'l'lAC 
app1iCt was iniva1i apj)Oifl 	

is. 	t 

i the offi
ce of theC1iU Hhdi D.CCt01'atc, 

1Lu  

Xw  W 
Dli on 13.02.1989. On 23.08. 1096 lie Was 

1)romoted to the 

of DeputY DireCt 	
(LangUageS) and thcCaftCr lie was 

• 	:sf 1cd and posted to Ioa in 
the  SBC capacitY. In April, 

1 	he was 	
SfC1'1' to GuwahaU. However, ter sciing tee 

i Gu 	U 
aha he w tmpora1ly ansferrcdanl pose 

h 	

d to 

telhi. 
 appointed.  
Therean, Applicant was 	

as AssiSt 

on depuadon basis at Kolkata under the 

('j1jSSiOfl 
of LinguisUc MjaOriUeS in India. After four yc 

u'S of 

lie VaS 
repaUied and postCd again at CuWahati vide 

d dated 18.6.2003 (neXC-U) 	
om the averment made in 

Stra it is contended that as per Office 	
dated 

10S3 
(AUnCX ie-III the CcnUl Govt. civilial1 

emplOYCCS who 

• . . tkd vilj all India transfci' liabilitY are entitled to their choice 

•.i;u 

 North EstCr 
GUW 	 aCr sciing fora fLXCd tenU1C in the  

claimed that as per  the said OM he is entitled to 
Ap )1iC  

hs 1ioie place of posig on 
COfliPletj0hi of flxed two yearS  

ii. North East Region. But 
while seiing as DeputY DireCt0L 

at Guwahan office vide order dated 10.02.2004 he was 

gi to Iolkata. App1iCit submitted 
to be transfelTed a  

for his choice posting at New Delii on 15.02.2004 

:.\. 	
Being aggrieved with the oresd trisfe1 and 

110fl 



4 

-V 	of 1u choLce place of pos U- AP1t fÜd 0 A 

4 	
o 38/2004 befO thSThbUl ThiS £jb 

	V1QC its ordel dated 

20,02904 	
1S trafl 	

ord The O.A. 	
f"131furaier 

• 	of 	Cth1g 
the APlilt 	

1e creshPi 	
wU1 a 

tO  

• 	
to the ResPondtS 	

COfl 	
rre 	

by 

• r

U1 a time fre. jnte order was 

$Oil 
01er w1  

fl 
the 33ap1eU0ul of tile exerCe. Pua 

O the 

•cUo' of 	s 	
ApP1 3 	

f 	p cd rere1 	
ofl 

• 01 	

Vide oier date4 07.02.25 the APPlint was put 

• 	sUSpC1 1011 S1CC 	

caSes we rcgisted against 
m. 

C.P. No. 12/2005 mcd by the AppCt was dSied vide order 

22.07.2005. Order of 
suspe iofl was rcvok 	by the 

:. 

vide 0er dated 2.04.200 (AflflereT 

on 05 05 2005 a freSh 01er 1$ been 
1SU to the Appt 

.. 	• 
ad post 	bI0n. 

again 	
K0Uta w1e hiS 

pren W. 	pd 	
for conside1tbol APP1t me 

on 13.05.2005 and 12.06.2005 for 
pOs 	his at 

IliS chOiCC pCC i.e, 
New Delhi but vIdC 	

pugd ordel* dated 

2S.07.209 (An1Y 
illS request was tUi 	dOW' ircC 

hin to repOrt for duty to jo1ka 
imfl1et 	

ggrieVedl by the 

actiOfl ofl 	

part of th ReSP01lim1t57 t1e Applicant has 

• 	 pp10 	
this bUfl by way tills Q.A. 

	
the. 10owing 

reiCfS 
- A tr.. set asi(IC 

• '8.1 That the 110'b1C Trib-° be plcaS- 
1d qUa$ll th upU 	

0II1CC 	
No. 

FN05/89 Adn11 dated 28.07 .2006 ,(AflflU 

as 



I, 

II 

XVI) and the transfer order dated 05.05.2006 
(Annexure-XIU) issued by the respondents. 

8.2 That the Hon'ble Tribunal be pleased to direct the 
respondents to grant choice statiOi2 posting to the 

• applicant at New De1ii and till such consideration 
is made, the applicant be allowed to continue in 
his present post at Cuval-iati.." 

Respondents have filed detailcd reply statement 

ç
ontciithng that the Applicant joined his duty at Guwal]ati on 

1.1.04.2003.. 'Whiied working a .t Guwahati large number of 

FuI)lants were received against him and on enquiry most of the 

¼ oluplaIrlts that were made against him were substantiated. 

'l'r.:1bve and as 	his IjehaviOU-1' 	was undcsij.'ablC, 	he 	was 

u'ajisferred to Ko].kata vide order dated 10.02.2004. Tfle 
itppuL 

was arrested by Dispur Police on 31.0 1.2005 ai2d was detained in 

• police custody exceeding 48 hours and therefore he had to be 

p1.ced under suspension as per Rule 10 of CCS (CCA) Rules, 1965 

07.02.2005. The cases are still pending before UieChicfJUdiCi3 

istrate KaLurup and Scssiofl Court, lainrUp. Applicant's 

ied suspcflsiOfl was reviewed by a Committee and the 

\ . . •• • 

CommitteC recommended revocation of his deemed suspension. The 

Committee also recommended ..;sh,ifting of the Applicant from ( 
Guwahati for re-building office's image . and the said 

recommendations were accepted: flRD Minister. AccordinglY, his 

UspcflSiOfl 
was revoked and order dated 05.05.2005 transferring & 

posting the Applicant to KoLkata in vacant post. was Issued. The 

AppliCant failed to comply with the decision for his shifting to 

Kolkata and he has no valid ground for challengilig the same. 

'LY 



has speccY Stad in the replY statent Ut 

tue 
AppbCant ou1d have earned cii utlemt foi c1m of choice 

Ling  er 0pleting o yea of fixed tenure C1Udg mtel 

d othel ntht0 
He joued the uw 

c 
a 	Omce ii 04 2003 

uid was t 1isfed to Ko 	o 
i0.02.24 and his im for 

cuiOlC p 	of postm was well ahead of coU 
	

tenure 

ciim has  0 	
A 	the perS0 	

gso 

ordC tDthe Appilcant and keep11 mind the 
r11dgS of the 

.qu11 request for chOice staUon OStifl was fd ccmplete'Y 

tqyid f 1eit 
and therefOi, was rejected by the RcsPOfl 

The Applicant has also med a rejodd1' eitei'a 
	the  

00"

0 	

iade in the O.A. and çher contefld tt he h. 
 tl 

CUW 	alrcudY completed 	
fued tenure North East. He submitted 

the RespOndt5 had emporanry 
uUli2 ls scilP 

Ci1U 
al Hind1 DeCtOte, Dell and also 

un 	° in der depUt  

post in 

ifl 	for 5oeth, 1. e was holding S subStan' 	
the 

, GuWai' all along from Apl 1908• The Applican
t . 

Qce  
h also submitted cert2. documents by a sepal ate AilidaVt 

1. 	I 	
heard Mr. M. Cda, learned cou 

lmV

nsel for the 

S ppU 	
and Mr. MU.Ad, leariicd Addi. C.G.S.C: for the 

g5pondent5. 	
ed COUflSC1 for the pai'tiCS have also taken my 

tcntion to the varioUS pleadin mate1i 
	and cvIdCflCC pced 

Oil 	

The short queSuan for conside tion) leavifl aside all 

other' coli 	
of 	lafldeS, cr) 	

CaSeS, intc1tY of the 

ApUCt etC. whiCh are not vei' genflal is wheth the ApPliCal 



i eflUtl 	
fo his choice pQstirl or not L.i'fl 	- 

) AppUCOlt has reli
ed upon 

judgmeI of this Hon'ble ThbUflal 

paed on 01 03 2002 Lfl th çSC of TapaU 1umar Cha raiOrtY V. 

UmOA 
of India nd Others in O.A. No.487/20Oi ibUShed at 

0ct0r, °°2  i84 fth SwamYSflS1em this TribUll2.l has held as 

u4er: - 

- 

UGUfr8  

::..: 1' 

N: 

The facts are not in dispute. The impugned r' 
oi'deL of u'ansfei', dated 1311-2000, has bee 
subject matter of adjUdic.atir before this 
Thbui The direCtiori was given to the 
respoildei'kts to consider the case of the applicant 
for choice of posting. Tlie SubifliSSI0' u,ade by the 

1cS)Oi'' that the i 5pUCLt has riot made any 

apl)iicauon for choiCe of poscirig cannOt 
be 

Use the applicant had come before 
accepted, beca  this Tribufll for considel'aUon of choice of 
posting. No material has been placed Ori behalf of 

• the respofldefl to jow that 
the  transfer. 

• guidelines issued bY, the RespGllder'ts vide their
: . 

not applicable tO 

As mentiofle4 above, it is stated in Para 19. 
of the guidelines that the guidelines applY 

to nor'- 

cachiflg stiutT also to thC CXtCflt applicable. 

11erence to the guidelines does nOt shOW at the 

stalT working in I gloria1 Office is outsi 

th
dc the 

purvieW of transfer guidelines. '1lie subluis Ori of 

the Respofldets on the material before us cannOt 

be sustai th T1 	jeCOfl of the c11 of the 

applicant in the jnpugned order, dated 4-12- 
2001, is not considered justifled as the same is 
r'ot based on any material. NormallY, the transfer 
orders are not interfered by -the Tribunal unless 
the orders are found to be arbitrary, 

,nala fide or 

wjt1_1O1t justificaUo 	The 13,ppliCa11.t had come 

before this Tribunal earlier. The respondents were 
directed to coiisidei his recluest, 	

iii his request 
new was turned clowfl taking a 	

stand. The 

rejeCOU of appliCants rcpcCSCL iUOfl could not be 
U  

supported by any material. The j,
mpugnc d - ordcr, 

dated 412-2001, IS foufl(& to be arbitrary. 
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The impugned order, dated 4-12-2001, is 
accordingly set aside. 'I'he respondents. are 
directed to consider the case of the applicant for 
transfer to his choice of posting at Nolkata 'as per 
guidelines, dated 25-1-2000, and to acconuflOdate 

• 	 I 
lie applicant at Nolkata agiiinst existing available 

• 	vacancy. The RespondCflts arc dircctCCl to 

('OI 1)letC the j)rocess wiflufl a month O the l'CCCII)t 
of this order. The intCl'iifl order, dated 3- 1-2002, 
shall continue to operate till the complet101" of the 

eXerCiSe.  

C 	 . . 	
AppUCatiOI is allowed as indicated above. 

'l'iiere shall however, no order as to Costs." 

Guw 
is ann admitted fact that. a person who has coml)lCtCd 2/3 years of 

in North las is Cl titled to get his choice sUOii. As far as 

ih 
.\phiU1t is concerned, in the reply statement fllcd in 
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• 	 From: K.K. Singh 
Central Hindi Directorate 

• 	 Guwahati-781O22 
April 2007 

To, 
The Hodble Secretary to the Gm'!. of India 
Depti. of Higher Education, M/o H.R.D. 
Sashtri Bhawan, New Delhi - 110001 
(Through proper channel) 

Subject : Representation for posting at Delhi (station of choice) 
after completion of tenure in the N.E. region. 

Sir, 

It is to draw your kind attention to the Hoble C.A.T. Guwahati 

Bench directions contained in their I .ordship's order dated 2nd April 2007 

on the Applicant's Original Application no, 209/2006 (enclosed) 

regarding above and to pray your honour for favourable consideration of 

my posting in the Central Hindi Dte.at Delhi. This may be noted here that 

against the prescribed tenure of two years in the matte I have served 

more than four years in the N.E. region and have acquired a valuable 

legal right for consideration oF my posting at the station oF my choice i.e. 

New Delhi in terms of Govt. of india, M.F., O.M. No. 20014/3/83-E, IV 

dated 14th December 1983 read with O.M. No. 20014/3/83 E, IV dated 

30th March 1984, 27th July 1984 and other subsequent Govt. ords in 

the matter. I have been facing dislocation of my family and college going, 

unsettled children for more than ten years now. 
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When on promotion to the cadre of Dy. Dir. (L) from the post of 

A.D. (L) having fixed H.Q. at New Delhi which was my initial 

appointmentin the Deptt. through U.P.S.C., I was arbitrarily transferred 
L 

to Kolkatta in 1996. This was done by revising the R.R.~Itlfor posts of 

Dy. Dir. (L) in the regional offices were brought into 100% promotion 

channel from the feeder cadre of A.D. (L) based only at New Delhi. 

H.owever even after a lapse of about 12 years of revision of the 

Recruitment rules, no transfer policy or guideline was made for these 

posts. 

It may be further noted that since the said revision of the R.R.'s five 

A.D.s (L) have been promoted in the cadre of D.D. (L) but only I have 

been singled out for repeated transfers (New .  Delhi to Kolkata to 

Guwahati then again from Kolkata to Guwahati and now from Guwahati 

to Kolkata) during the last ten years. In the process I and my family had 

to suffer a lot. 

Presently my all the three children are either pursuing P.G. & U.G. 

courses or struggling to settle for a job. My wife is a chronic orthopeadic 

patient needing regular care and assistance. My elder son and a daughter 

are also of marriageable age and as head of the family, I have to arrange 

for their suitable matches in my community in l-lindi Speaking North 

India, as I originally belong to VARANASI in U.P.. In addition to this 
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only three years are left for my superannuation and I have to finish all the. 

tasks and also some post retirciiient planning in the next few years. It is 

needless to add that C.H.D. has only one of its office i.e. }-l.Q. at Delhi in 

Hindi Region which is adjacent to U.P. 

In view of the submissions made above )  I very humbly and with 

great respect pray your honour to kindly allow my posting at Delhi which 

has been and is my station of choice since long. I shall ever remain 

grateful for your kindness in this regard. 

End : as stated 
Yours Faithfully 

(K.K. Singh) 
Dy. Dir. (L, C.H.D.) 

G uwahati 

1 



• 	 I QJ200-Adflh1L 
uovernment of lndja 

Central H mdi Directorate 
Mini strv of Human Resource DevelOpmelfl 

DepartmeUt of Higher Education) 

West Blck-ViI. R.K. Puram. 
New Delhi-i 10066 
Dated: 20.7.2007 

OFFICE ORI)ER 

in compliance with the directions of HnThle CATs order dated 2"' April, 2007, 
the representation dated 26.4.2007 of Sb. K.K. Singh. Deputy Director (L) has been 
examined by the Administrative Ministry. AOer carelid consideratioll of all Icts. the 
Oftcers representatioll and the rule position, the NI inistr is ol' the opinion that the 
request of Sb. K.K. Singh can not he acceded to since there is no vacancy at Delhi at 
present. Since. Sb. Singhs orders tr transfr to KolLata have already been issued on 
5.05.2006 and have been staved till the disposal ol' his representation. his orders are 
deemed to be restored with this order and Sb. K.K. Singh is hcreh directed to report 
trthwith to Kolkata. his new place ol' posting. 

He is also directed to iiitirm the undersigned about his joiiti Ig the Kol kata Olice. 

He \vill be eligible for joining time and TA as per Goveininclit rules. 

(lvol. l'. liav l..tiniar) 
l)irector 

S/i. K. K. Sing/i, Dy. Director (L), 
/o TA GS, House No.6, 

Maui Road, Kizargi: u/i, 
Guwa/zati- 781001. 

('iltrOl A diiiiiiisiiiii"C Trihimal. ( 11it4111 iii Be, ic/i, (u ci/WIl-5 in un 0.4 

No. 209 .12006. 
DDO. Regional 0171cc. CHD, GuniuJuu1i. 

DQ/Controlliflg O/ie'r. Regiouicul Of/icc. ('liD Ku/km. /or in/oumaf ion and 
,iecessaiY action. 
PA to Directol'. 
PA (0.40. 
All Dv, L)Urs 
Regional 0//ices .1 LIiclera/'cn/. (iwo/Un. Gui.aIiaIi and Kollaila /or 

iF?f0 1 ??iOt!O/i .  
ACCOUnt Section-2 co/)IL'S. 

9. .11 Bw'cau Heads. 
0//icc (),.dcr!o/k1 

to: 
 

 
 

 

6. 
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Prof. K. Bijay Kumar 

DIRECTOR 

Qcj9 Qsr, 

Tele RAJBHASHA 

Ar'NEXUE -! 
DO No.1-lojleo6- Ac,R161k. 	 'Ik'l 

covLNNMENF OF INI)IA 

fl'n ltc) tii..i 
CENTRAL HINDI DIRECTORAI I: 

IIld iNIhId thF.FiI 1 1 ,41,vi 

MINISTRY OF HUMAN RESOURCE DEVELOPMENT 

(f7 l8u 3 	fT8fl frn) 
(.partrnerit of Secondary Education & Higher Education) 

JU- V II. TTSW1  T9 
WEST BLOCK-VU. R. K. PURAM 

5- 

)Ii 	C1L 	5100758. '105211 
Residence : 3387784. 3070755 
icle Fax No.: 6100758. 6103160 
sv,v.vhindirndeslial.iya.iiic. in 

	

t-110066 
	

f91: 

	

New Deihi-1 10066 
	

Date 

Dear Sh. Singh, 

In continuation ol 0111cc Order No.7- l0/2006-Adiiui. I )aied 20.7.07, I am 
to inform you that in pursuance of the direct ions issued by the I Ion' ble CA1, 
Guwahati Bench in judgement of 2.4.07 in the OA No.209 of 2006, the CAT 
authorised the Secretary, HE to nominate some other competent authority to 
dispose of the case. Secretary, HE has accordingly, on file, directed Sh. Keshav 
Desiraju, Joint Secretary (Languages) to examine your representation addressed to 
the Secretary, HE and take a view. Accordingly, Sh. Keshav Desiraju has issued a 
Speaking Order. A copy of the Speaking Order is enclosed herewith. 

Yours sincerely, 

I,oI. K. I ijay 1K. tiniar) 

SI:. K.K. Slug!:, 
Dy. Director (L), 
C/o TA GS, House No.6, 
Main Raod, Khargh u/i, 
Guwahati— 781 001 



Copy of the Speaking Order issued by Sh. Keshav Desiraju, 
Joint Secretary (L) 

Ministry of Human Resource Development 
Department of Higher Education 

Sri K. K. Singh, Dy. Director, CHD, has submitted a representation 
addressed to the Secretary, Higher Education in .pursuance of the directions issued 
by the Hon'ble CAT, Guwahati Bench in judgement of 2.4.07 in the OA No. 209 
of 2006. The CAT judgement authorises Secretary HE to nominate some other 
competent authority to dispose of the case. Secretary, HE has accordingly, on file. 
directed me to examine the representation and take a view. 

Sri K. K. Singh had filed an OA before the CAT challenging the posting 
order dated 5.5.06 in which he was posted to the Kolkata office in the wake of 
revocation of his deemed suspension. At the time of his suspension he was posted 
at Guwahati. In judgment of 2.4.07, he has been allowed to make a fresh 
representation that is to be examined with reference to the rule position and the 
facts of the case. 

In his representation, Sri K. K. Sinh has asked for a posting in the Central 
Mmdi Directorate at New Delhi as, to his mind, he has completed the prescribed 
tenure of 2 years in the North-Eastern Region. He has also alleged that he is the 
only officer who has been singled out for repeated transfers from New Delhi to 
Kolkata and then again from Kolkata to Guvahati and vice versa. 

The relevant rules relating to tenure in the North-Eastern region appear to 
be DfExpenditure OM of 14.12.83 read with OM of 30.3.84 and 27.7.84. The 
operative part of these guidelines are that officers "on completion of the fixed 
tenure of service.. may be considered for posting to a station of their choice as far 
as possible". Sri K. K. Singh has completed two years at Guwahati, which station 
he has joined on 11.4.03. However, there is absolutely no guarantee that he obtains 
a fresh posting to station of his choice. The rules are clear that an officer in his 
situation may be considered of a posting of choice. It is not binding on the 
authorities to compulsorily consider such a request. The rules are further clear that 
such transfer should be made as far as possible. The implication is that if it were 
not possible then nothing needs to be done. 

The question remains therefore whether the facts of the case require that Sri 
K. K. Singh's request be considered at all and whether a posting of his choice is 
currently possible. The relevant facts are as follows. 
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 Sri Singh was on deputation with Office of' Commissioner of l.inguistic 
Minorities at Kolkata from 6.11.98 to 3.2.2003. 

 After 	repatriation, 	he 	was 	posted 	to 	Guwahati 	office. 	Following 
complaints, which were 	substantiated 	on 	enquiry, 	Sri 	Singh was 
transferred to Regional Office Kolkata on 10.2.2004. 

 Sri Singh challenged the transfer order before the Guwahati Bench of 
CAT through the OA No. 3 8/2004. Government was directed to 
examine Sri Singh's representation and dispose of the same. 

 The Department was about to pass orders when the Assam Police, in an 
unrelated development, arrested Sri Singh. -As he remained 48 hours in 
the police custody he was placed under deemed suspension. The deemed 
suspension was subsequently revoked and Sri 	Singh transferred to 
Kolkata vide order of 5.5.2006. Sri Singh challenged this order in CAT 
and continued in Guwahati on the strength of stay order. This stay order 
continues to operate till the disposal of his current representation. 

It is also relevant that as there are only two posts of Deputy Director at 
Headquarters. Posting Sri Singh at Delhi will mean that someone will need to be 
postedout of Delhi. One of these two officers, Dr. Dixit, is due to retire next year. 
The other officer is a lady. 

The rules applicable to such cases, the facts of this specific case and CATs 
directions have all been duly considered. The simple position is that Sri K. K. 
Singh, Depuy Director h as comp1Id_ over three y ars at his posting in Guwahati 
aJsbence.e1igikjetQ..b considered for 
that his choice in the matter may also be considered. However, there are other 
facts also to be considered. His tenure at Guwahati has not been entirely in 
compliance of Government orders. He was transferred out of Guwahati on the 
basis of complaints, and secured a stay on his transfi.r. I-Ic was subsequently 
arrested on unrelated charges. When, as a ineans of restoring morale in the office, 
he was transferred out of Guwahati, he again secured a stay on his transfer. For 
whatever reason, Sri Singh has been unwilling to comply with orders of transfer 
out of Guwahati. His current insistence ona posting outside Guwahalii&difficult 
to understand given that he has so strenuously resisted any attempt in the past to 
transfer him from Guwahati. 

It may also be difficult to accommodate Sri Singh in Delhi because there 
are at present no vacancies. It does not also appear possible to create a vacancy to 
adjust him. At the same time the office has consistently taken the view that he 
should be posted out of Guwahati in the interest of General morale in the office. 
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_____ 	In consideration of all facts, the officer's representation, the rule position 
and the directions of the Hon'ble CAT, I am satisfied that Sri K. K. Singh needs to 
be transferred from Guwahati. However, his request for a posting in Delhi can not 
be granted as there is no vacancy at the present time. In any case he has no 
absolute claim to a post of his choice. All that 111C rules require is that his choice of 
posting be considered. II is choice of a I )cllii posting has been duly considered, but 
it is not possible to accomniodutc him at present. Since his orders fr transFer to 
Kolkata have already issued on 5.5.06, and have been stayed till the disposal of his 
representation, the orders may be deemed to be restored with this order. Sri K. K. 
Singh may accordingly report forthwith at Kolkata, his new place of posting. 

(Keshav Desiraju) 
Joint Secretary (Languages) 

Department of Higher Education 
91h July 2007 
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1OA)2.2004- Appiicant was sought to he transferred and posted from Guwahati 
Regional Office to Regional office, E:olkata. 	(Annexure- IV) 

2.5.03.2004- Appllcam approached this Hon'ble Tribunal by filing O.A. No. 
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Vyiui. ''roaiu. Wib rOj.t L,i 	LAO 	 . .r 
1212005 which was dismissed vide judg,rnent and order dated 

innexure- vu, 

25.04.2006- SuspeT!sion order or tht appii(4nt was revoked vid odr ditd 
25.04.06. 	 (Annexre- IX) 
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(Amiexu.re- XLIII) 
02.04.2007.. Hon'hlc Tribunal disposed of the GA No. 209,'06 directing the 

applicant to submit coml)reiiensjye retresentatjon and also ...j. - 	 i.. 	..L.... 	 .....,... 	
.. UJ.LI.A.t LII 1 	.JJI..LL.S U.) U)Ot Ui LLIC 1. )LL,LflL4 I.1UJ. tL..OTc&uni 

to ruic position. 	 (Anncxurc.. Xlv) 

2504.2007- Applicant submitted representation in compliance to the direction passed by this Hoiy'bie Tribunal in OA No. 209/06. (Aniexure- XV) 

20.07.2007- Respondent No. 2 issued impugned order dated 20.07.07 rejecting 
prayer of the applicant for choice posting at Delhi.. (Annexure.XVI) 
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That the Hon'ble Tribunal be pleased to set aside and quash the irnpua -ned 
office meim,randw,, i'Jo. F. No. 5-5/89 Admn dated 28.07.2006 

(Annexure- XIII) and the irnpugred order bearing No. F. No. 7-10/2006-

Adnm. dated 20.07.2007 (Annexure- XVI) issued bv the respondents.  
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4. 	Cc-.ts of the application. 
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Tribunal may deem fit and proper. 

Interim order prayed Cor 

DuAng pendencv of the application, the ap]icant iDraYs for the following 

interim relief: - 

That the tk.n' ble Tribunal be pleased to stay operation of the impugned 
.,_.J..._ 	 05151006 	 .... 	VT\ 	 .L,_ 

LUAs..L 	iW1 	4.s..%.1. 	IUIL..ALA15. 	JL.) LU.L_L tJALlLJ I) *iJ1It, JLLLAI 

:rTo. F.No. 2-2/04-Adnut dated 20.07.2007 (Annexure- XVI) issued by the 

respondents till disposal of the Original Application. 

	

2. 	That the Hon'ble Tribunal be pleased to direct the respondents that the 
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(An application under Section 19 of the Administrative Trftnrnais Act, 1985) 

.._. 	- a 	 a & at 
litle ot the ca5e 	UA. NO. C-'-- 1 

,hri Etishna Kilmar Singh 	 App1icait, 	 • 
- 	 Ceti ,, IL 

11 nrc'i.c_ 
- t S 

Union of India & Ois. 	 : Respondents. 

7T .a  
TNT)F 

SI.No. I  Aimextire j 	 Pathct.dars PageNo. 
•1. : Application 1-19 
4. V 	j1hication  

 1 'Copyof the letterdated 23.01.03 1 21  _ 2.2 

 11 'Copyoftheletter 18.06.03. . 2-3 
 III Copy of extract of Lhe O.M dated 14.12.1983 2 - 

L 
U. 

T1 
.L V 

.-C..J.-... 	1(Ifl1O i 	L'S 	Jui.4CS •.a.aLcLL LU.W_.Jt. . 
7. 	1 V 1 Copyof Tribunal'sorderdated25.03.04. i 2J- - 2 
S. V I 'Coof representation dated 01.04.04. py 29 _ 3 Z 
9. VII Copyof suspensionorderdated 07.02.05. - 

10. VIII Copy of judgment andorderdated 22.07.05. 31 - 
ii. 

TV ,'_- ._c — 	.:j. 	 ' 	,- 
.0 	ji ciTcti 	,.& 	. u. vu. 

12. X I Copy ofoinrng report dated05.07.06. i 	3qg
- 

13. * n-  Al .1 	 . Lopy of me irnpugnea order aai.ea a - n a - 
 

A 

14. XII 1,  Copyof letterdated 02.08.06. - f - 
15. XIII Copy of impugred memorandum dated 

n7r — 

16. 	1 XIV Copyof the judgment dated 02.04.07  i3- 5• 
i 17.  ten n 	t a 	. 	,. 	i 	. 	i 	- 	a nv opy or me represemaun aarea 2.0'+.ui .N . '-' 	-'- 
I R YVT I 	.F tlu. iim-mtrnci,i eweli.i 	'11 117 117 

Filed By: 

1_Itt Lt_. - ft ,4%tnrfl 
£-kttV *Jt.a&%_ 



I' 

1 1 

TT tI 	 A T A i 	 A 'iT 	 TiTT T .LI 	I. 	L.I'J 1. 	 IV1ii'.ti I 	I 	A IL jL 	 I 

GUWAT-jATI BENCH: GUWAHATI 

(An armlicatjc,n under Section 19 of th Administrative Tribunals Act 1985) 

/2007 
BETW1EN: 	 --. 

• 	 • 	 Cetai - Ti 	I 	..C, .1, iLLS A*IS0* itt. flStSS($&L ..#SStit1 

I rI-cPcoeliq hT1.1 

Workijw as Deiut; Director (D, 
D. 	,€T.i*i'C L 	M,.. 	 - IC0jStCALL .7X .L fl.S..j, S All *20W 5 - L' .1. 

MainRoacLjthanthufl,  
,.,o1 I_u_ti 

'.UWUtdU-  I iVUi. 

----Aplicant. 
/t ni I I 

- 	 PT1 	Fr 	 1. -F 	1. me union 01 uicua. 

- 	#.-.14 l.- 	l-...,. 1- 1-k.. ,..e,. ene.nIX- ,.l •,., ,-(. Pa,, v 0 .. ic 
F.-. t 	1 overnmcnt f Or rnui, 
IT't..._.. L.._.. 	- I I 1I.A$*,f1 * 1*1*4111 (II r it,*iPt ri tIa. -n**gji, a *1 	-- 	-- 
IVIrnlstrv of FIUITldTl 	SO1TCe IJeV(- i()n1TwTt. 
.T 	fl 11 
i'ew Lenu- IJ.UUtJI. 

fl,,. j,,., 
-. 	.&LLC LILt Ct. tLPS, 

Govt. of India, 
Li.-.._ .. \_-WILUtt.L t iiLlt.&t /.IiUJ.Lt1t;, 

Ti,.,, D,. 	-.,.-,,. t,t..-,j o. 	.,.., 	 ,€-. £ tAT 	fl! 	1 	fl fl 1/ Ti vv si r,iocjs- i, R.K. iurain, 
I r- - ! 	L. 11iItLL a ,P,iag- i i inntt* 

DETAILS OF THE APPLICATION 

I 	D..4 	ii-, 	4 4-It., ..1-L..g 	.-.. 	. .i- 	i, -i.. .k0 -. 54 	:1 sattlt_ststA_5 t#i t.LtL. 	43* t.zstittS. v, itilit tztlz, saa,ijiKsaa.,j so atnLa_. 

- 1.1-, 	-b-.. 14 	.14 	1 tt- - * IItfl C*t/tI$it.fltft/Ii ifl I*ICIt_*C Clt.C4II*flt LIIC itiIt,t4t.'ulrLl tIlt_tWa ICC4i III)-' ICLLC4 NT - 	LA 	 LI 	 S LI 	 LI 

1 itt., 7 1( I ir 	A 	...-IJ ., Is iIJ / 54/f L..1.flJt.rfll_tLLLLL. ttLLLWLI. L.%J II, .11_fl \CtLLJ.LCFtLtl.Cnt, LAO tV 
CS_A LAO LLtf1C&LLLOL 

Frut oi-di- hearjmy letter No. F No. 2-2/04-Adnm. dated 03.05.2006 

It YTTT\ .-.t..-1 	A 	 1 t4,.. tT 	t itT 	IZ 1 / 20 A ,4.-... 	,-4 	,, CultS .n._tei itcai tug ieLtc, at0. a. * ijO. n*.zguafl. tSatc 



1. 
iD 1V7 'is& IA.... 	 ViIT\ 	 Li.... 

	

i.tifleiu.i. -  r vi) 	u..%.& L,y L.LL 

representation of the applicant pertaining to his 

Ceu ai 
 

I 

No. , 

1e4ç posting 1rom.i 

Guwahati to New Delhi as his choice station and further praying fo a 

	

£L .,. 	 i-L. 	 ...i. 	 ......i....-.... UiLL...'...t.LJJL U.}F'JIt LiteI. 1. 	itL.itt tL) U 	LLL .1p1JUL.LttI. .Zt LLL LLLUXLC 

DelliiJn the light ofTheGovL of India, MinisUy of Finance O.M dated 

14J2.19&3. dated 01.111 2.i9 and O.M dated 22.07.199 as well as in terms 
- 

 

r'.......±......i n. ,—.._.. 0i .? 	.L.LLU .AL .L .i.y '...'JLLIflhiLJ1t i LLJLLi1flt.1LL.t.i. iait. 

Juthdfrtinn of the Tilbunab 

The applicant declares that the subject matter of this application is well 

within the jurisdiction of this Hon"b!e Tribunal. 

LimitatIon: 

The applicant further declares that this application is filed within thc 

limitation prescribed under Section- 21 of the Administrative Tribunals 

Act' 1985. 

4 	1__*_ _..& - 
'±. 	ratis ui iiw 

a 4 	 4 Ii 	 1 , 	 4 . 	 4' 1 	1 	1 	 1 1 	 441 	 1 e 	11 ii '&.i. 	ixwi me aPpiacitut is a citizen or muia anu as sucn ne is enntleu ro an inc 

rights, protections and privileges as guaranteed under the Constitution of 
q. 

41 That your applicant after being selected by the 	was initially 
Ai...._..i 	 ...... — 	 \ 	I tV 100(I _i ?.1.. TU.J l.I/y0I.LLLLU .ib i-t1t, L.LLt 	ii LL tO.i 	 u1, U.CJ jfl .L) . LJ.. .L 7U 	1. iN .vv 'L.jjtL iLL 

the Central Hincii Directorate under the department of Human Resource 

Development. The applicant was promoted as Deputy Director 
/1 	 hG 1flfl... 	 1,..,. 	i-.... 	 .... 	 ..- 	.,,. 	i... t.asty,...tay,coj VU 4_S_F. VU. .1.7 YU aflt.i. titc.i. CCL. LC.L SIC WV flO Li. C*rLOLCSL CL.t ciflt FtCt.t IA) 

Eastern Regional Office, Koilcata as Deputy Director (Languages). 

In April. 1998 the applicant was transferred and posted as Deputy 
T'.. ....-.i. ... '.... 	D,...,...,.,.1 	 ...A. 	. 1...'.sXcs.. tOt lit u.tc JXCMJS.?nas '...,n.aC, 'a uvv atta It. £ ill VV CV CLj  a. ..er Ott V I11 a pci £411_I. 

of three months in July 1998 the applicant was temporarily transferred and 

c 



2 
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posted to Central Hindi Directorate, New DII-d along with the N.E. 

Regional Office in the posi. of Deputy Director. 

4.3 That the applicant was appointed on depuLition basis at Kollcaia under the 

Commissioner for Linguistic Minoritics in India under the Ministry of 

Social Justice and Empowerment and after serving a period of more than 4 

year as Assit. Commissioner for Linguistic Minoriiies, Kolkala he was 

repatriated and posted in the Regional Officc, Cuwahati under the Dcpt. of 

Central Hincli Directorate as Deputy Director (Languages), which would be 

evident from the letter No. 1/45/98-35 dated 23.01.2003. The applicant 

accordingly joined for duty at Cuwahati in terms of the above-mentioned 

order and the said fact would also he evident from the letter hearing No. F. 
T 	 fl 	 t flflflfl 

.INO. -floj
!  uuu- Adnm. dated 18.06.2003. 

Copy of the letter dated 23.01.03 and 18.06.03 are 

enclosed herewith for perusal of l-ion'ble Tribunal 

and marked as Annexure- I and ii respPctively. 

4.4 That the applicant begs to state that the Government of India. Ministry of 

Finance, Departaient of Expenditure, Sranted certain improvement and 

fiwiiities to the Ceiitrai. C;uvtmi:neiit civilian employees Who kiTe posteu in 

the North Eastern Region vide O.M No. 200014/3/83-RTV dated 14.12.19&3 

issued by the t.,overnrnent of inctia, Ministry of Finance, department of 

Expenditure. In terms of the aforesaiu OM, the Central Government 

civilian employees who are saddle with all India transfer liability are 

entitled to choice station posting after serving for a fbed tenure in the NE 

Recrkrn. The r levant r,urtkrn of the 0M dated 14.12.1983 jssued by the 

Government of India is reproduced below: 

"Sublect Allowance and facilities for civilian employees of the 

Central Government serving in the states and Union Territories 

of North Eastern Region-improvements thereof. 
----... 	 .. 	

. 

Central i. rn 	. 

I. 
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Th.. 	€-.._ 	 ...s 
1. ILL 	CL iLJI n LU. a.U.LLg d..LL_t .1 t. L-IilLutg LL1L 	Qfl.' iLxS Ji LIZILL 

officers for service in the North i.asLern i'egion comprising the 

states of Assam Meghaiaya, Manipur, Nagai.and Tripura and the 
A...... 	1....1 iL. ,i .t. 	-i 	 1-..... t.. 

i 	 iJi kS..L U aLLLIu 1. IaU.LbIt nlaLc_4. .LVLLLtJ1.LLL 1In1. UeQfl 

engaging the atLenLon of ihe Government of some lime. The 

Government had appointed a committee under the Chairmanship 
.-.0 n2.........s...... 	 ....€ 	 .... 	A 
Ui 	.iL Uii y. 1_'e U.. 5)1 J. L.L ,L.flLLtL.L a.LIU. 2-iAALL LL1U LI i U.V s Tn.iOflflz,, LO 

review the existing allowances and facilities admissible to the 

various categories of civilian central Government employees 
serving in this region and to suggest suitable improvements, the 

recommendations of the coninüttee have been carefully considered 

by the Government and the President is now pleased to decide as 
III-i51fl¼' VY 

1) 	Ternue of postin&/depitat1on, 
rn , ,i I-tn ' 44 nA 4-ar. rn a4 	 a4 	ha .c,  n4- ' 441,,n I-lw 

ILCS_j.t WYAtt L'L £4 .Ljflt_t1. LS...LLW.t 511 1JlJOtflL 5)1 1_/ Yt.t41O £41 it LLLLI.L 15)1 
S 

officers with services of 10 years or less and of 2 years of service at 

a lime for officers with more than 10 years of service, period of 

leavc. training -etc.. in cxccss of 15 days ncr year will be cxcludcd in 

counting 	 ' 	"ears, officers o' 	1a44-.t-. ,s4 L&&1_ LL .1_tILL I. 	
'-LSI'A  

A t.l_7JatftSL tJAJSt 1_S 

the fixed tenure of service mentioned above- 	.1
. may be considered for 

posting to a station of their choice as far as possible. The period of 

deputation of the Central Covernn.ent employees to the 

States/Union territories of the North Eastern Region will generally 
ho 	t,o,-ro uI-iich can be extended -i" °•-°"-" ""-° " itt. AS'S _' I ,_.t4sJ twa .11_fl *_I%ti_.tJ t.t%JJ. ifS *..ttI_Fl_.IJ ILL 

exigencies of public service as well as when the employees 
1. 	 1. 	 1 	 nt 	I 	. 	•11 	I 	• concemeu is irenareu. to stay ioneer. mc acinussiome 

S A 	 - 	it 	 aeputanon 

,iin-cgrarra ui-Eli ciba rnn+i-n-nn I-es i,a *,a4,l A,,r4 
Vt 	1St. Vt .1_I_I. t&L4J!.i 5*SSL&..tLt £41. 1*1 tJ$_. 1_I £151_I. SalS.Sfl 	the period of 

deputation so extended. 

- 	r i 	c-s 5., .i 	.i I., i'-i jnoi, • (Ii1_ 	*I 	i-'flui.ii 	fill 	I I1l 	S J i'.VI 	irifil.lij 	$4 I 	V 	iS 	•!. 	$1111 .'nPi 

	

- 	 -. 	- 	.-.-----..........- 

hereto for perusal of Horm'ble Tribunal as Annexure- Ill. 

CenjaL 	 V . 
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e 	'TL..i. is 	. 	 sl.....l. 	- 	....0 	._...... 	 iA 	U1O 
jHk141. j.L I. 	Ik.A. UL.Sl. Ifl 71C 	Li I.u.; .iiOial& 'j,jvj 	ai.& j.*.j 	 an 

22.07.11998 the present applicant is entitled to geL a thoice station posling on 

completion of the fixed. 2 years tenure. Moreover, in addition to the 
.. 	£, iL... 	.......i... .s i.. ...L... 	 ,..-. £ r. A .  ......i 	 £ 

L,fl jJ.(. 	a puLalu. 	 LLLSI..4 u.,  . LI. . 	ni iurcnlen L Os 

likA br old station, adCLELborial benefit of L.T.0 and a spethil weigtage in 

rcp for cnna in N - -- -- - 
•4. 6That, while working as Deputy Director (Langtagcs), undcr thc Dcptt. of 

Central, Hindi Directorate, Cuwahati, the applicant received on 16.02.2004 

one other dated 10.02.2004 whereby the appcani was sought to be 

transferred and posted from Guwahati Region office to thc Regional Officc 

in Koikata .Mn immediate effect, even before conipielion of his fixed 

tenure of 2 years service in NE Region as laid down by the Government. 

The applicant meanwhile submitted representation on 15.02.2004 to the 

respondents praying for his choice station posting in Delhi,, foHowed by 

another representation on 16.02.2004. But the respondents transferred the 

applicant from Guwahati to .Koikata with ma1iJide intention and did not 

consider his choice station posting at New Delhi, which the applicant is 

legitimately entitled in terms of the professed pcy of the Government. 

Copy of the order dated 10.02.04 is artnexe.d hereto for 

perusal of Hon'ble Tribunal as Aimexurt- IV. 

4.7 That being aggrieved at his arhtrary fraiister to <o1kata and iion- 

consideration of his choice station posting to New Delhi, the applicant 
, 	Li,'. i.'.1,s Ti.... 	I 	 O.A. 	i')fl0, ..'...,'.. 	C 

Cl 	JLIJCLtLLCtL CLIAfl 4. .L'.JIL liLt XXSIJL.&LLCLJ. LLLLIJtL.,LL ..'CL I. 'flJ. +.Jt.PJ :.lju 	1J5C4Y i.tt 	X'J.L 

quashing of his order of transfer to T(olkata and toy further dirtion upon 

the respondents for grant of choice station posting to the apphcar.L This 
..j,.,,.. , 4,.'. 	., 4.,,.. 4... ..,.f,... '...,4,'... 	4.,'., 10(11 (1, 

S Art/EL L#.LC XXSLF L Lilt 'S Cl 	JLCCtOCtt U/ C LCtb L.L*.0 EL CU.LQLC1. S Ci ALL C 	LU. U/..... 'fl 5' StAr - 

it's interim order dated 20.02.2004 in O.A No. 38,72004 and finally disposed 

of the O.A No. 38/2004 vide. it's order dated 25.03.04 withthedUection as 

\ 
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". Accorrjv, applicant is dectcd to file a fresh ath 

detailed representation mentioning his choke place of posting Lo 
the respondents within a period of one week from the date of 
receipt of this order. If  such application is macte, respondents shall 

consider the same and pass a reasoned order whim one month's 

time thereafter. Adequate pre-conditional hearing shall. also be 
given to the applicant. 

Wih this, the O.A is disposed of No costs. 

Tin the completion of the exercise. interim order dated 
'1fl111,fl4 	11 	. 

VV"lI_L CJI.LLLLU.C. 

Copy of the !4n'ble Tribunal's orde.r dated 25.03.04 is 

- annexed hereto as Annexuire- 

A.n Thai in compliance with the above mentioned oraer UÜ Hon'bk Tribunal, - 
the applicant 

I submitted one representation dated 01.04.2004 ncIosin 
therewith a coiy of the T4on'hie Tribunal's order dated 25M3.flwherefr 
the applicant described interalia his personal problems i.rL details axd gave 
an updated account of varltju transfers faced by 1 _ther 
hihiichted that nrior to his post-hw at Guwahati he had ah.adv se.rve.d ir .0 .' 	 0 

Kolkata for ab9ut 4 years. The applicant in his representation also referred 

to his earlier representation dated 12.12.2002 for his posting in New Delhi 
and stated that his proposed i. trasfer to Kolkafa again was a punitive 

transfer. The applicant therefore reiterated his prayer for his posting to his 

choice station, New Delhi. 

Copy of the representation dated 01-04.04 is annexed heeto 

for perusal of Hon'He Tribunal as Amiexure- VI. 

4.9 That while the applicant was anxiously waiting for hi fransfer and posting 
10 New DeThA, he was suiprisingiv Irapped into a criminal case in apliumed 

maImer and an FIR was lodged, against him a t  Dispur- l'olicc Station .. 
Guwahatj on 31.01.2005, and sending bin, to Police custody for 5 days, 

.. 
.• 

- 	 '-'.--- 	
. 

\:.>•. 



resulting frto his suspension from service. Two fabricated critninal cases on 

the cflarge of attempt to rape and trespass etc. was registered against the 

nntcanfiri thp('cii tif(hjpf hdiciat M,ioisfrp. Kamrjm hirina  

...I...,.,. L,,.... ...... 	......ãl.t.,.,-.l ..... Lt..,. L. 	.,.__ I 

	

IJI.LUL 	LI.1 	Li',%J .IJI,1J1 	11j.LLii,LLI.4. LLi Li.fl 	C,LJjI 	IJU.Ll., 

.anirup uncter No. (i' Ztk'/W and No. 1ki i./Uk aganst tfle applicant. 
Hnwwpr. nnthir, lirirnj fic -ip ccn -itd tip sthtihd iainsf thp innticinf 

.. .ii, 	 'rL... au 	u.ie Cases ,i.Li; iijv 	 IA:wit: LLIL ii,a.ijit;i..4. '-...UUJ.i. 	uiijj l.;iw..t. 

applicant has also filed a cross FIR of Assaiilt, which has been registered in 
1T'1 	 IDfl/t niP 	Chit.. (li iratflrts 	niP. nlnlC,a. iviaOiSn air ,n t -Tn. inn,, iAj 	t iini - ---------------------- ----------

- 0 	 ---------------------- 

. 	,, 	 ... 	. 	a 	 Th... OLLccI, anD LICCIL W,C..l. caLL IJ.LC Dfll.ttC .2.0,  pCILWJt1 LJC.LIJIC LLIC '.....'JW.L. LLLC 
S 

applicant was however, placect under suspension w.e.t. Oi,UL(itJ vcte 
-a..... lIT,-. V lT.-. 	/OC  !'V, A. 1 ,4 ( I 	 / 	 $.usLA.  

Copy of suspension order dated 07.02.05 is armexed hereto 

	

forperusal of Hoi-'be Tribunal 	as A m1xiire- VIT. 

	

410 T}Li1- Fim-iiriLy nj-i Tpsnjmnp t.-i hic 	7pr Lit hi chi-iicp station nosting to _ -.- t_, 	--------- - - -----------'--•1 	. - ...........-.- 	
-. 	£ 

1T.._. 	iL 	..__1 L.. 	.. ._ ..____7:.._.,. 	£i.L....J... 	'i'),4 .iiir_ iNe%v L'%LLU t.LU..& UUC 2.LJ Ilul 	flLtjLL Oi. U(t uit&ei ',ttw.i. w.i,,j.v± vj 

Hon'hle Tribunal in O.A. No. 3/2004, the applicant filed one Contempt 

	

'Ti lIT.. 	l-il'iri(I 	:..., f 	1. 	T 	')Ol'llietA I.. 12.... 	l.  i-Alli lull (lilt 11-41 1 	1 	I III I 	I 1! ,i#tt: I III % I .'-.t 	Ut1 .ini / III ILL • 	i tIP u a1iC nit 	r i.t.t 

'--- LiiUUjjtj 'J1& 	lJ...,l....lJIJJ. jiLtS L1UIL I)i I. iL'lIjLi4j Vi.t i. S JU.t J.A.LtL(L iULU v1.tej 

dBWd 22.07.2005 in C.P No. 12/2005, th5LTUSeU the contempt Petitk,n 
jiiptj7jflO f}ijf m cHrpc1-jin fnr i ,i-in' c1n hp rijn nni-in Hip PCi t, -..-- ---- I . . - - . - j . I 	--------- 

ii.... 	,,..i ---------------'--- .........._ij.,,.3 	- 	-------- ---- - ----I.. I.LLILLL Lue iJIUCI UI SU )CiLSIUIL IS 413fleU, aitu 	 LiLt 	JUiUy 

tendered by the respondents to that effect. 

Copy of order dated 22,07.05 is annexed hereto for perusal of 

	

-..-.i .. 	• 	'(TilT I 11111 inC Ii IItJlICut tin ,' .tllIlCAt1Ic 	(II. 

4d1 That subsecmentiy, vide one order No. F. No. 5-5139-Adnin, dated 

"I (I I flflfli 	.1 	 C 	1 	1' 	• 	 1 	1 1 	• 	.1 /'Th I ILL dill let mci C11Cflt1flL21%fl (IT Tilt, tiflJiil('Ciflr t4!1C •Cfl/flICCSn nUT TfltS Cl1( 

revocation was neither üIiinljIted to the applicant nor any copy of the said 

-. 	3- 

CelJL1 1-'Lfl 
I 

iI  ....i.; 



. 	-. 	 ..I 5.. L..... 	 L...- 
3IVcL.ALUJiL OL*.I*.I VV. 	,c1I( W .LWII. LVLLIL*.&5iIV, lUli *VJLLb LU I 	iL1L, (.1(*. 

order was sflown to the applicant on 05.07.2006 only when the applicant 

	

-. 	i. 	.. .. i: 	14 • I 11114 I I IIII1L 	III 	IV%J 	1*1.13 4I1s 'tj.i,ti1,.iiht ,..*, I&J*I •PtJO?I I I/V k-  I 	i, I *3-4 

iL.-L.. 	 i..... .i.sL..- .... 	 .-..... All 
t1&LI?rLYt LIL*. 	JJJcULL i ,ULL*%.I. LU* 	 flL 	 1)11 I).j..1F ....UU*) 

(F.N) only wflen the applicant could come to know that his suspension 

5tood revoked w.ef 2504.06 and sent his joining report dated U5O7.210 to 
- 

LLIL I 	JW*L5*.11L i '1 U. 

40t  

T 

I- 

• 	 r 	2 	
PIA 

I.e 	
- 

• 	 1* - fl 41 - 	 I I 	. 	0 	 1 	0 T t 	1 I w.w.ut, are annexea nereto ior perusal oi non me 
T-r 1,.,,.. I n ç' A nnn.,t.ra, TV nn g-I V ne,,n 4- .ini ci 
sssliwAMs us., fl.Iu.LtI../tA4It. L/t Sat4 It flsfl.JLCLIY c.sv 

4.12 That in the meantime, when the representation dated 0L04.2004 of the 

	

3A71I ttiiIiI) llarr.r.1 flha ttflIh3 k i.t*i 	 jii 11d 	I) (U. 
tt -."..'-  •--, 	----r'-- 	---•' 

_C,i_t_ 	t 	A ?.I_ 	fllII'flI%I*A. -------II •_f--------- 
UI UUS nUll I'I J.rILIUILCU UI 3.J.L-  INU. 00/ LOU'i WitS SLIM U) ue COJILrJLLeU WIUL 

by the respc'rdeiits, a tresli order was issued bv the resvederts on 
-"' 	_--- c..__ 

*31 (UI ,,stsfl 	jni*1.rzi1iu 	.1i1*i 	 iai 	,izn •*lu$Ilii 	rmcp.tOeini 	irtigi. - 
I ------ _L..L s_ 17 1i...L. 	Ti 	.. ...i_..._..s ii.... 	_.___J_._.t, ¼3UWUts.&U LI) fO1JIIU. IL IS ItIIViULL LU ULIILLLUit 1LIL% LLLtL U( 	spoitueiics 

isu.eU the ski order when their earlier order dated 10.02.2004 transferring 

iLTT..11.L .  (I* 	 (III.4I** IXCfl* *.,I3,3.,,L.3** 	I) *IIK,*11  HiS !)! 	!aveL 	YV L'!!. i'D!! !P -----ri 	 -- 	- 	 - 	-, 

	

s/.. .._,L.. 	J 	i4 	I1 _1...... 	1 . 	it ---------- irIvIutaI VlU IL S UlUti ULLI.& 	V.J.0 Liii LUSIJOSCLL UI ULL iflLitUVIL 

submitted by the applicant, but the respondents inst:ead of disposing the 

- LI-- ------------ -•_._:I — I Iji  III-'Ct-IIII ii 4.111 	CI1III1I,,PI I 	LISt 	I I61 	.33 IIIII liii 	a iii-. i a,iii1,Oiai-.&, 41* tiPs 

	

---------- -------------./ 	---' 	rr - -----------------------I 	s. 

dated 05.05.2006 transferring the applicant from Guwahati to Koikata that 

too when the interim order of the Honl,le Tribunal was in force, as such 

impugned order dated 05M5.06 is had in law and the same is liable to he 

- _I .._..j j.. 1------_I - i_ __n.r LeIatjLt IA) L' VUilt iii' iiui.iO. 

Copy of the impugii.ed order dated 05.05.06 is 

annexed hereto for perusal of Hon'b!e Tribunal 

as Anmxuro- Xi. 

	

/ 	 - 
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4.12 That thereafter, the applicant snbmitthd a rprcscntation on 13.05.2006 to 

the Respondent No. 2 agaInst the transfer order dated 05.05.2006 and 

çayed for consideration of his transfer to his c.hoice station Delhi 

Subsequently, be submitted another representation on °12.06.2006 to 

Respondent :rJo. 1 for coisideration of his prayer but to no result. 

Copy of letter dated 02.08.06 is annexed hereto for 

perusal of i-ion'blc Tribunal as Annexurc- XII. 

4.14 That thereafter, the 1<esponctent No. 2 vide her impugned offce 

memorandum No. F. NO. 5-5/89 Adma. dated 28.07.2006 Informed the 

applicant that his request for posting to Guwahali or New Delhi has been 

turned down by the Responderft No. 1 and further directed the applicant 

lo reporl. forduty k Kolkatamediately failing which he would he 

proceeded. against as per rules. it is pertinent to mention here that the 

representation dated 01.04.2004 as directed by this Fion'ble Tribunal in it's 

order dated 25J13f4 passd in O.A. No. 38/20c4 has not been disposed of 

by the respondents till date and wIthout considering the. grounds raised 

by the applicant in his representatior. dated 01.04.04 as well as without 

considering the observation and direction made by this Hon'ble. Tribunal 

vide order dated 25.03.04, issued the cryptic, non-speaking order rejecting 

the representation dated 22.06.06 subrnitted by the applicant Such action 

of the respondents indicates malagide exercise of power.. and vindidive 
rd th apit. 	fr; th 	i'i1 TEihuxd b 

to set aside and .quash the impugned ziort-bTeaRilig, cryptic order dated 

fl77flflf 

Copy of impugned office memorandum dated 28.07.05 is annexed 

hereto for --.' ' 	 \-9:i 1JCLtJ.00Lt Ui. SJ.JSI  USC StAid 

t 15 	That ;lA 	ih-n ini I smI1.r ii 	 1h.j 	rsf -inen 0 	
S"J 	 -. -. 

been issuing orders Liwe and again 	wring the apøllcant to KoBzata. 

C I  

I 

4- 



but not frtdlincd to consider his choice station posting tO Mew Delhi. which 

he is 1elLiinaEeiy entiLled to get in Lemis of the policy laid do*n by the 

Government vide O.M dated 114J2.193 and 22.07.199 as stated in para 

4.4 hereinabove. The proposed transfer of the applicant to Kokath do 

not involve any public inLeresL but for some exLraneous reasons el-dy. IL is 

relevant to mention here that the respondent No. 2 In her written affidavit 

dated' 242005 	.l. 	...i. t,..0 .. £.L, 	 i'Lt... ,1 u.ufliuu..i..t CaLJLeL t)..1Or.. 	L1OJL L.JC 	 Ufl.0 iii 

connection with the Contempt. Petition No, 12/2005 (in O.A. No. 313/2004) 

had -stated in paa 7 of the affidavit that the said transfer of the applicant 

to Kolkata has been made following complaints received against the 

applicant from some vohintary Hindi Organisations. it is evident 

thereftre that the proposed transfer is punitive in nature which has been. 

done on the basis of some unfounded and fabricated complaints and that 

too without bringing the same to the notice of the applicant and without 

.ivir, h1m vpascinahip cr,nnrhrnifv of heino hpard 
- 

..?..T 	 •,,, 

	

1 ILLCi 111 the DC.nLC pam s'40. , 	itor hrflttcfl a,j.nanv aS stated 

above, the Respondent No. 2 had also stated that since a police case has 

been filed against the applicant Al the Court of Chief Judicial Magistrate, 
Kamrup, the applicant cannot be transferred from Guwahati at this stage. 

tiut Surprisingly thereat-tei-, the said re.qxrndent No. 2 has issued his order 

dated 05.05M6 transferring the applicant to Kolkata niakir1g thereby a.. 
Inn.. tI 14-,, 	4- 	3.#,4- nit 	4-n4-,-sn n,nl. 	t.n4...n .-., r IS • k1 T.. s-. 	I tCCtLL V tJSttttt%t LSJ '%'LICtt OSLC aLe&Lcl. CLLLLSCS LFCLtJLC UntO I StILL USC LLSUJUStL&J.. 

As sudi, the proposed transfeT of the applicant to Kolkata is 

mathfide, fabricated, unfair, illegal, vindictive 'and violative :f the 
....c..pin. of nkltitral justice and on these scores the frans 4- "-' S LCO .js.t.ej. dated 
05M5.06 is liable to be cuashed and set aside. 

4.16 That the apIicant begs to submit that finding iio other alternative he)ilce 

again approached this 1-fonble Tribunal by ftlirg 'C.A. No. 26/2006 
-t1rrin for 	r'i-.in.-.p.J-ha 	tt'.qciarslz 	'h-'a tefi -tn --j 	 '-.-.. 	-. - 	 ---------- 

New L)e]hj. The said O.A No. 209/2006 caine before this Hon'bJ.e Trib&tnai. 

.•---.- 

•''• 

I 

-- 

.ci 



for consideration and the Hon'bk Tribunal after hcarinc Counsel of the 

parties and on perLsal of miUerials on record was pleased to dispose of 

the said Original Application on 02.04.2tW7 with the direction to the 

	

4. 	1.,. 	....L 	i 	- 	 t_..... 	 .. 	 4. 	3-t 	£... i. 

	

uyI.,i.iCfl I. 	 UL1t11LL 	LV1L.L ei LLI.LV t 	I 	iL,1..flt.a. LLJA L 	O i ic i-u S.. 

responcteifl within a period of three weeks from the date of receipt of this 
other. The Hon'ble Tribunal also directed th.e respondents to consider and 

dispose of the representation by passing speaking order based on the rule 

positions, observations made in the order dated 02.0407 and the facts of 
t 	

the case communicating the same to the applicant within a time frame of 
iL 	A- L.LL £L.,mji, IItereaer. 

Copy of the order dated (J2M4.2007 th QA No. 209/06 
I 	I I 	 I 	-V 	/1 1 	'-I' •1 	• -I Is enciosea nerewith for perusai of I-ion ie iriounal 

Z3 Annexure- 

4.17 haL the applicant immediately after receipt of the order dated 02.04.07 
submitted a detailed representation on 25.042D07, addressed to the 

T i 	 £  i., Cii Ju.Ittr, uu.itvv. ii 	tOyv Oi u.a. Oit&eF .iuu...0 

passed in OA No. 209/2006. In his representation the applicant stated that 

he has served more than 4 years in the N.E. l?egion and have acquired a 
valuable legal. right for consideration of his posting at the station of his 
choice in terms of O.M dated 14.12.1933. He also staled that he is facing 
dislocation of his family and college going unsettled children for more 

than ten years. in his representation applicant also stated that even after 

lapse of 12 years of revision of the recruitment rules for the post of Deputy 
ector (L), no transfer polky or guidelines was made and he is 

-L...1 I 	i.. __ ._ i-.... 	 .4 4.... 	4'..... 	1L.. S 	t -il .i,.. ti.. 	 .._. 

	

.4)u u..iiy 	i..i. 	 Oi-i.i. • ua .tti ..O .r,jiui ij u..i 	i- 

Koilcata to Guwahati whereas he has only three years of service left in his 

credit. Therefore, the appikant requested to transfer him at Delhi. which i-s 
his statLori. of choice. 

I 
I 
I 	I 

/ 

oewr 



-i 

	

f .t 	. 	 'b AA (1r7 

	

'.Opy Oj.. i..&C rep.Ls.LaLJon Uau.& LJ.V'*.U/ I 	IIUI 

flerewith as Annexure- XV. 

4.13 That most surprisingly the respondent No: 2 vide his impugned order 

bearing No. F.No. 7-10/2006-.Adnin. dated 20.07.2007 rejected prayer of the 
applicant for his choice station posting at Delhi cm the ground that there is 
no vacancy at Delhi at present. it is also directed in the impugned order 

t dated 20.07.2007 that since the atmilcant's order for transfer to Koikata a 

hae already been issued on 05.05.2006 and have been stayed tifl the 
1• 	 I 	?.1 	 •4• 	1 	1 	 1 	 1 • 	1 	• 	I 	'.1 QISDOS1U or me reDresernanon. ins oraers are aeemea to t'e restorea wim S 	 S 

this order and directed to report his forthwith at Kollcat& his new place of 
posting. 

 
U. is pertinent to mention here that the impugned transfer order 

1 • 	1 	 flflF 	. 	 1 • 	1 	1 	a. • 	a. 	I 	 1 	1 UiIteu U ) .U ) .hthfl? IS U. UiIIJUtr OTUCI Or lTUflSiCT UflU flu OI1 ntiS Deeri 

transferred in his place. in this connection it is relevant to mention here that 

the respondents have issued the impugned order dated 05.05.2006 when 
.1 	 1' 	 1 	1 • 	1 	4 #1 flfl 	4 	 C 	. 	.1 	 1 	 F 

	

me earner •oruer uateu io.uuu, 	nsrerrinc me Uppncamt n-urn 

Guwahaij to Koikata, has been stayed by this Hon'ble Tribunal vide it's 

order dated 25.03.04 passed in O.A. No. 38/2004, till disposal of the 

representalion submitted by the applicant, but the respondents instead of 

disposhng the said representat -jon dated 01.04.2004 submitted by the 

applicant, issued the impugned order dated 05.05.2006 transferring the 

applicant from Cuwhti to Koilcata that too when the interim order of the 

Hon'ble Tribunal was in force,as such impugned order dated 05.05.O is 
bad illlaw and the same is liable to he declared as void ab iEtilio. 

' 	 .1 .............. 	" 	.. L_ , IL lb IUfLfle! SUt)JfljjLcU U1L Ul 	I)vflU.jj& £'40. L 	i.LILOUL 

considering any of the grounds raised by the applicant in his 
rA ql- jj 	•1a..i 7 (14.9(1(17 lic 	Ie -  ; hn 1lnav-i -.rvr 
nfl Il?? 	 - it 	- 	- . i - .. .1 	.j_, - .j nfl Ilfl flh%flfl • - - 	- 	- LiJ.U/ .hVIJ/ b U.ci'r ule Jmpugneu oruer Ua&eu LU.J/ .LUU/ Is fVpu., full- 

speaking and the same is liable to be set aside and quashed. It is pertinent 
to mention here thaj. the post lying vacant, at Kolkata could have been 
tilled up by iansirrij a Dv. Director (Language) from Delhi itself but 

.4 

U, 



it. ... 	 j..... 	..C... 	.. £.. 	1i.. . 	T% i 	 -- . 	4. LittJ 	O1jJLL.4,. tVTC fltji. t fli T.i £LO,LLI, J'4t.W Lfl,..LLU .i. .ifl' 	,Ojfl of time 

since 2004 and the applicant is repeatedly being transferred at Kolkata lust 
to deny Mn the benefit of choke station posting at New Delhi in terms of 

'IA 	 i 

	

. 
iflO a--22.007.1998 .   I 	crtincnt to mcntion 	 t U.I he-" -' i 	L 

stIary of the applicant for the period from 01.05.2006 to 20.08.2006 and 
11.12.21-3O6 to WI date has not been released by the respondents which 
:Tctlects it. 	 .. 	it.,. .......i ..,C it., 	 .... ijiC vjii.w.u,vC 	 LlJ iLII jii.i i.'i iii.'.. I 	OIL%.1LLIL, Lit0J.t..&L.L U.) 

harass the applicant for no faidt of his own. Moreover, no work of Deputy 

Director (L) at Gnwahati is enirusted to the applicant after, issuance of 
'1 tQ )fl(i, ., O.A. 	'WiC)J'i(ujlZ L.. it. '.JLt.L.L J.L tCLLU qU).) U.ftt.4. .L.tJU.h.tJtJiJ ILL '..*'1 	I'O. I...tJ'/ /..JSJLJ 	I.LI,IS .&,LtJLL L'L 

Trihual, such action on the part of the respondents reflects their 

vindictive attitude towards the applicant. As such it can rightly he 
,J a.. 	., 	. ...1. .,, t.-; ,. 	 4.L,. C,ji L.4.CU. LL 1. IJL LfPLiCU.LLL i IJCIfl, i IQTCt.L. i 9)L iXLLJ U. CLLLZ)LCL £ irtg u 

applicant from Koikata to Cuwthafl and again from Cuwaiafl to Koikata, 

just to deny his legitimate right of choice posting at New Delhi and .uch 
action on the part of the respondents is malafide, arbitrary, therefore the 
I40n'ble Tribunal be pleased to direct the respondents to transfer the 
applicant at his choice station Delhi in tenns of O,M dated 14.12,198-3 and 
-1 .V71ç1cw 
_...J/ .1,,.' 10. 

Copy of tht iinpigiid oi-der dated 20M7.07 is tmciosed 

herewith for perusal of Hon'hle Tribunal as Annexw-e- XVI. 

4.19 That the applicant most respectfully begs to submit that in the written 

sthtenient flied in C.P Na. 12/2005 in O.A. Mo. 3/2Oi)4 the then 

respondent No. 3 in prt 7 sthted thit applic4int cannot be transferred 

from Guwaliatj since a crinifnal case is perding against him in the learned 

Court of C.J.M, Guwa.hatL again in pant No. 5.2 of the written statement 
Cl 1 	O .A. tt 	ann lflflflt 	1 	 1 	• 1 	 • 1 .1 . .1 nit'u in i"io. 	,i .uuo. me same responucairs nave stareu. mar me 

anpilcant "would have earned the entitlement after completLng the fixed 

tenure to the satisfaction of the Respondent,- he cannot be considered for 

grunt of the same", idthough there is no such prc.-conditi.on provided by 

/ 	'--..,• 

/ 	•-.I 	• 

I 	 'v 	cC7 
1 

/ 
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the Covt. of India in O.M dated 14.i2g3 to provide benefit of choice 

pbsung aftes completion of fixed tenuie by the ceni.rai Govt. employees 

and such action reflects vindictive attithde of the respondents towards the 
applicant. Therefore, it can rightly be concluded that action of the 

responclents towards the ippllcant to provide him benefit of choice 

posting is not fair, in other words the respondents denying the benefit to 
the applicant in one or other pretext just to harass the applicant. 
Moreover, since the suspension order against, the applicant has been 

revoked and since there is no impediments whatsoever to consider the 
transfer of the applicant to his choice station New Delhi1  more so when he 
is legitimately entitled to his choice station posting after having served for 
fixed tenure in the NE Region., in terms of the professed policy and C).M 
dated A i iQQ 	, 	 '1') 111 'iOQ C 4 	 f ....... Oj. ..Le '..3*JV I.. O.. J..Lu..&.La as 
terms of the recommendation of 5 CPC. The applicant has also got no 
interest 1:0 remain posted" at GuwaliatL which he has confirmed earlier 
also. It is also relevant to mention here that the applicant has less than 

years of service in his credit and as per 50, Central Pay Commissions, 

recommei:dation central Govt. employees are entitled for choice station - 
posting or retention at the same place of posting who have less than. 
years of Srvict at h.is/hr crc.lit, as such applicatit is mtititd to the.  

heneit of 5th  pç recomniendatjcm in his posting at Delhi. 

4.20 That the applicant further begs to submit that the works of Kolkata office 

has all along been looked after front Headquarter office, New Delhi and. in 

the event of transfer and posting of the applicant in New Delhi. as prayed 

for, the same may be 'looked after by the applicant from New L)eijii as it is -, 
,4oing now. 

iiurther there aie two Deutv Direct- 	CL). who 'hae been 
/worng in New L)elhi othce for re th(ti'rW)years and have 

f never been posted outside. But the applicant h .ing denied a posting iq 

Head office, New Delhi even, when he is !egiUniate!y entitled ir his 

7 .y / 
.c 	G;i 
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choice station postintj in New Delhi as per norms laid down by the 

Goverrunent. Therefore, the respondents could have posted one of the 

L)eputy Director (L) serving in New Delhi for more than 20 years to 
,. iI....j... 	- 	i_'... ....i....... L1. 	i..... 	. ... 	L. 

..ii& .in iiL,, 	u.0 .ppw.ufli. OThu, .LIU V e been aLLu.LI,u.LLo.a. 	as 

such achon of the. Eespondent No. 2 in LransIerring the appilcan! 

repeatedly in Koikata is vindictive, arbitrary, opposed to the spirit and 

direction contained in Govt. of India's O.M dated 14.° and also 

violative of Article 14 and 16 of the Constitution of India. 

4.21 That the applicant most humbly begs to state that while he is staying at 

Guwaliati for official duties, his children have been staying in New Delhi.:' 
11 for their studies and career advancements and he has to run from 

Cuwaliati to New Delhi to attend his faniiii.cs. As such he does not have 

any reason for being interested for staving at Guwahati and has .beei. 

tryirg for his postirg in New Delhi. but Justite heirg denied to him. Be it 

stated that thc impugned fransfer order dated 05.05.2006 is a. solitary 

transfer order and no one has been transferred in his place, and the 

applicant has not been released from his present place of posting till filing 
4 	.1 . 	 1. 	.. 	 1 	.1 	Tt 	fl 1 	Pfl 'l 	1 1 	1 	1 	4 	 4. oi mis rnpiicauon as sucu me non .me intrnnai. DC picascu to siav 

operation of the impugned transfer order dated 05.05.2006 (Annexure- XI) 

and. impugned order dated. 20.07.2007 (Aimexure- XVI) till disposal of the 

original application. 

4.22 That due to non-consideration of his prayer for his choice posting in New 

Delhi, the applicant has been incurring heavy losses and sufferings. As 

such finding no other alternative, the applicant is approaching this Hon'ble 
Tribunal to interfere with and to• protect the rights ind interests of the 

appiit:ant by .sttting aside the iTnpugned transfer order dated 05.05.2006 

(Annexure- Xi) and order dated 20.07.2007 (Annexure- Xl) furthe.r dirctr. 

the respondents togrant choice station posting to the applicant to New 

De.ijii as neT the T)TOfCSSed i')t)IiCV Of the COVerrnneu_, 	 ' 
- 	 : 	'-- 

I 	f.-' I 	•. '., 

irra't 

2- 
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4.23 That this application is nude bonafide and for the cause of justice. 

	

5. 	Grounds for 'lief (sI with legal pmvsions: 

	

5.1 	For that, the applicant has completed his fixed. tenure of 2 years of serVice 

in the NE Region and is therefore, entitled to all the 'special incentives 
including choicc station posting as per profcsscd policy 1 of the 
Coverniiint. 

	

5.2 	For that, the applicant has acquired a. valtable and legal right under the 
O.M. dated 14.12.1983, 22M7.1998'as well as in terms of recommendation of 
5th C1'C for choice station posting at L)ethi. 

513 For that, the respondents have been issuing orders seeking to transfer the 

applicant to Koikata with malafide intention and on extraneous 
corLsjderatio:ns but denying his choice posting to New Delhi wXucr he is 

legitimately, entitled 'under law. 

	

5.4 	For that, the Ho.n'bie Tribunal vide it's order dated 25.03.04 in O.A. No. 

38/2004 has stayed the previous order dated 10.02.04, whereby the' 
applicant was sought to he trmsfei-red to Kolkata,, till disposal' of the 
reDresentatiori filed by the iwnlicant,  as such issuance of the irnutwned S 	 .1 	 Sj 	

' 

order date.d 05.05.06 when the representation is pending is not permissible.:" 

under the law and said order is a void order and 'the sanie is liable to l,e 

d.ed.urcd as void ab inti.o. 

5.5 For that, the respondents instead of complying with the directions of the  
Tribunal as stated in the preceedirig para, have once agaiiissueçt the 

pupmd transfer order dated 05.(5.0ó seeking to transfer the app1cant 
to Kolkata and, the impugned order thtcd 20.07.07 reiecting his bonafide 
prayer of cfloice station posting to New t'eihi. 

• 	
\;1 

I ' 	 / 
I 7 	•i!'• 	 , 

I 
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L 	i, 	ft..... 	i... .....,... .. 	 .1. 	 LL.L. 	......C.. j.0 	LUI 44t14.r LJLC 	 0.1. LII'.; .EC'L'II'.ACl4Ll *.1.IC O.lIJlI..L4.I4y, 	LLIli.1'..&C, L&LU.4.VU, 

vindictive and opposed to the principles of natundusUce. 

5.7 	For that, the appllcanL has submitted representations time and again 

pravng for his choice station posting to Nev.,  Delhi but justicc denied to 

.1 •_E J._t 1.. 

4 fl 	 rIIr i (iII 	1414.4 
- ---------------- - 	14.T.. 	• 	...... 

if-'l -Ittfl4lpiI$ 	SIll 	/ 	fIJL 
-- ----------------------------. 

jUhI ttIEILllISStSflI Wilt' .0 	•flt-. tlr.IIItlrI 	rAgaai _____"'____j 
by 	Il------------ -' .- 

L1* 	 LU 	IUS 	Le)rj.se.itia'.ioii udLeu 'tiI.4'Ilt%I 	 j_..j 
..%J'*..UiJ/, 	Winch 	he 

submitted in compliance to the direction passed on 02.04.2007 by this 

Hon'ble Tribtinal in OA No. 209/2006, as such the impugned order dated 

20.07.07 is cryptic and the same is liable to be set aside and ivashed. 

i'L-.L..:L, € 	i.,. 
Li. 	 L.JCSCLtAZi SIX £CIILCLLICCP cattatEIcs.. 

.1 	 1. 	 £ 	 1 	 1 	 -I 	- 	1 	1 	 1 	 . 	 1 	 11 	 .1 	 1. 
i. nat me aooucaiu aeciares uiat. iie iias exn-eiusiea an me reinecues 

i-I 

	

In j.tin •r. Anti •krn 4 	-in 	i-I-, . 	I i-rrri, ni-;. res -n 	tin., 	'Si, 4-i-. i 	• 4-k4 1.4W 	 flJ tU. ISA. jAILS C 1.0 flIJ Lila ILL (LuLl. AlIt LA. V 1. .1. S.LLLLL1. V 4.4. IttLI (LI ASiC (LII 

•-. fin II c' t- i-fl, 

7 	Momers si,,i t irrhr (eii rw 	 any sitai- Court.  

Ti------- :_.uLj_ j.. S7_.A. 	. 	.. ......l._. Ars4.T_ 11( 1.1J)LL(.iLL1.(. IUALLLeL ueciiueS Li 	aVlS aiiu CXL4pt LILC J14±LL)4 O.i '-'•j-s i'iu. 

3/2004 and O.A. No. 209/06 before this Tribunal he had not previously 

filed any application, Writ Petition or Suit before any Court or any other 
A 	IL...L. 	....t.._.. O..... .-.L -.1 .t.. it.. L........1 	 . 	.___ IL.. 	. ........I 	4.1..... iS U.LILIJI.ILV kit Oily IJLIIC.L LAC.L4*..J,I Ui LLU. iLiUU..LIO.I ..IXIk&LLLI4 (ILL LhL'ICLL. flti'.u.i 

of this apphcatioii nor any such application. Writ Petition or Suit is 
- ..4,. L..A.... 	...E iL...... 
.11.4 It 1111%! 111.11111. a i iii III II 41.421 

Relief (s) sought fon 

Under the factq and circ-uthstances stated above, the applicant htnnbiy 

41 	4.i 	7 	11. 	1 	1 	1. 	-4 	•..I. 	Ii 	4. 	114 	i -i nravs tna.t -i our Lorasnn)s oe uieaseu to acinin tms auuucanon. can ror me A 	. 	 .1 	.1. 	 II 	- 

records of the case and issue notice to the respondents to show cause as to 

•4,fl, rh-ca TDhL.F /C 'I Cl .-iu,-hi- Lw h f1,j inniii';,4 -jgu, cht.ii nnf 	cn.n1-c..-1 n,l en, . ' j --,-'.'&- "" _ .. -.-"."_. 

-:. 	- 
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, 	it.... 	...,.. 	 . ...... 	 . A...... 	 iL... 	 it.. 3tj. U.,.%1 l.t Li,il.. 	lJTU, LLLL..1. aiLtl ,L1LLLL t.iit j).ii U 	S.J.LI. tLLt 	 Ui 

thaL m.y be shown, he pleased to p,rant the following relief(s): 

	

3.1 	Thai the Hoji'bie Tribuiiai be oleased to declare that the irnDuQned order 
1, ''-n 	U rj,-. '7 -) ffl1 A ,4 	 1,15.05.11M.4 (A ,..,.,., .,. 	V I\ L'LU..LflLt. 1. .5 dt/. hC./ t/rntl.aat. S4S4LS..t.t 	 j..I 	lrLLU.u_n t4.L*..7 1LJ.S tt23 V t$itt a 

	

&2 	That the I-I n'hle Trihuna} he pleased to set aside and quah the impugned 
office memorandum No. F. No. 5-5/89 Adnin. dated 28.07.2006 

(Annexnre- XIII) imd the Impugned order bearing NO. F. No. 740/2006-
Admn. dated 20.07.2007 (Annexui-e- XVI) issued by the respondents. 

	

') 	 I.J,.. 	1.-.1, T1.,...-.,.1 l, 	..,.1,,-.,. -I . 	A4<,4. i-i, 	- 	 - 	1- 	4 	 4 

	

LI..) 	 I I $CIL LI IC I itiIt I.?IC ii IL/LIt aLit I/C 	 conCü tO ...i ..... LI1e • esnon.ens tO 'rant 1 	 £ 	 C; 

	

-,-.,., 	 . 	 ?-a I.'.nl. .. i\Tnm 	inIi-.. 	n 1-in Inl,1. ,.4 1L.n C1ttJiI.0 QLLL LLIJ.LI. FJJLflI - LI..' LILt Lt1J.tSLLtLIL LW I 1. 'C VV LjtISLfl £11 ISLe £L2LLL 'JJ knit 

(ovt. of InUia. Ministry ofl'rnance O.Mdated 1412.1983. dated 01.121968 

and O.M dated 22.07.1998 as well as in tenns recommendation of the 5th 

	

n....., a Ta ry t 'n,,.nn, rn is... 'Sn 	as ii it. ni. n41t 	n..n+, 4, it 4, 5.11. *1,i .1 	SI ." -t 5... CILLL Lit .L 	JLLLL.LLLOO1AJ.LL aLit. ISLE OLttSL L%JSLa.LtLC1LtLt0j. In fl.LLLtLW, LLLC cwpnta.wtt  

be allowed toCOTIiinue in his present post at Guwahati. 

	

3.4 	Costs of the application. 

8.5 Anv other rellef (s) to which the appllcant is enUUed as the Hon'bie 

	

nfl 1*1 '117 .74 , 4,. 	1 nd 	f5 .1. .L.LL/ t&.ttttL 	ttt.t..j..tt Lit LttI*A L'J. U IJLS. 

9. 	Interim order prnyed fec 

fliii9no 	 of th arn,lictfru f1hp, annhicrjt rrav ftir i-hp ll.iwir.o - 	
1•1 	-'-- 	 - 

interim relict: - 

4n T.'1,-..,. I 1.... -aI n itjS.- 4.15 it4,. V flnni.n 4- is., is.- 4-i,n 144S*s..f n-an '1  Si. LI.) 	w.LL tat )JScg,acsa LI..? Okwwy I..) FaCt Ca L1L.LLt Lfl. LILt 	9.1 &trLLC 

transfer order dated 05.05.2006 (Amwxure- Xfl and order hearicr letter 
ItT,.. 	ItT,.,. '7 '7 /414 A 	.L,i. I '741 (Y7 '7CUY7 I A 	.....S VUT\ 	,1 Li; 4-1, I MIS. I .1534.). Lh../ sr-rntai,ifl. LIULCLI £.I.I.I.FI tnfltiPXt c_ It iSSjiCt. Its' LISP 

n.,4.S,. ,4n4,4-it 
4411  

LI.CSLI Ifs I.&IflJ4.. LiLI.). l.a. L.LLC S..'I.I.jtLULS .Ct1J1J.LLl.CtL.ttJS,. 
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pendency of this ippllcaUon 5K111 not he bar for the res 'no-lide-nus for 
cf thp ep tif ttw mnicn -  &'r iywiilii -  rif ac mivM ------------- 

UJ.L. 

ala 

11 ar 	 r vr 
1) LP.0N0. 34E 	55& 

Date of issue :j 7 2-0 

111) Is3ued from 
iv) Payableat 

: 

L. L,tSI. Of  eticl J(E'S. 
-L..- nfl 	IVCJI Iii LIIC *IIIJCA.. 
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L1!JFICATION 

I. SEn Krishna Kunin Singla, S/c- Late I3adni Narajn Singh, aged about 57 
years1  working as Deputy Director (Languages), in the offlce of the Central 

i-f mdi. Directorate, Guwajjatj, applicant in the instant original application, 

do hereby venif that the statenents made in Paragraph? to 4 and 6 to 12 

are true to iu'i knowiedQe and those rn4cle in ParaQraDh 5 are true to i.nv 
legal advice and I have not suppressed any material fact. 

And I sben this verificatioji on this the i- 	day of AUgUSt 2007. 

1' 
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7 ..,  kgn/No. 1/45/98— 3' 
flFT vzmilz 

Government of India 
iTItI3 uvim U-4 3RJIft11 iizr 

i  
Ministry of Social Justice & Empowerment 

a1i 	
l5 	It'1TTII 	 5 311?.j,F 

Cozniii.issioner for Linguistic Minorities in mdi 

{W'i& TeIcphone 2468565,2468566 
1T / Tckgram: LIMINCOM 
i!iaI w / I4indi Tcicgram 
CIiti Io 1 Fax No, 0532-246844 

40, 31)1?1 iIIi'I 011 411 ,11 -  
40,Arnar Nath Jha Marg 

C1lIcIfll-2I 1002 

Allah ab ad 2 1002 

Dmed.  

To, 	 - 

The Director, 
Central Hindi Directorate, 
Ministry of I lurnan Resource Dcvclopmcnt (Department of 
Secondary Education & Higher Education), 
West Block-Vu, Rarna Krishna Puram, 
New Delhi. 	.. 

Sub : Repatriation of Shri K.K. Singh, Deputy Director presently on deputation as 
Assistant Commissioner for Linguistic Minorities, Kolkata. 

Sir, 

I am directed to refer to your letter No. 5.•5/89-Admn. dt. 06.01.2003 and 
to state that in persuanceof the Ministry of Social Justice and Empowerment letter No. 
18/4/2001-CLM dated 18,12.2002 Shri K.K Singh will stand relieved from his duties as 
Assistant Commissionerfor_Linguistic Minoritics, Kolkata w c f 3 ib 2001 (A/N) 
with the direction to rejo as Deputy Director (Language) in the Regional Ouii 
Central Hindi Directorate, Guwahati - 	-- 

2. 	The Officer will be entitled for transfer T.A. and joining time, as per rules From 
Kolkata to Guwahati. 	. . 	. 	--..---.-------- -------- .----------- -- . 

Yours faithfully, 

(T.P. Srivastava) 
Deputy Commissioner 





- 	-: .-2'2-- ofL 

Copy forwarded to: 

// Shri K.K. Singh, 
Assistant Commissioner for Linguistic Minorities, 
67, Bentinck Street, West Wing, 
4'' Floor, 
Kolkata-69 : for necessary action 

The In-charge, Regional Office, Central Hindi Directorate, Guwahati. 

3, 	The Deputy Secretary (MC), 
Ministry of Social Justice & Empowernleflt (CLM Section), 
Jecevan Prakash Building, 
Kasturba Gandhi Marg, 
New Delhi : in rcfercnce to their letter under reference. 

The Pay & Accounts Officer, 
Ministry of Social Justice & Empowerment, 
Shastri Bhawan, New Delhi. 

Service Book and Personal File of Shri K.K. Singh. 

(T.P.Srivastava) 
Deputy CommissionCr, 
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F.No.3-2 6/2000-A dmn. 
Government of India 

• 	Ce'?tra/ Hind! Directorate 
t4/0 Human Resource Development 

-Wi 

West 13/ock-7,/?. K. Purain, 
New Dc/hi-hO 066 

Dated: 18-06-2iO3. 

In supersession of : is Directorate's Order of even number dated 30.7.2001 
Shri Krishna Kumar Sing/i, Deputy Dimctor(L) is being, hereby appointed as 
controlling Officer in respect of Group C & D staff of the Regional OII7ce( N E) 
Guwahati. tinderS.R. 3(10) w.e.f 11.04.2003. 

The sanction is also accorded for delegation of powers as Head of the Office 
of that Office. Shli Krishna Kumar Singh.Dy Director (L) is also hereby being 
appointed as Drav/ng & Di.thursing Officer of that office under Treasury Rule 124 of 
Delegation of Financial POwer Ru/es in respect of Pay & Allowances of Non-Gazetted 
Staff as well to the Contingent Expenditure w.ef 01.05.2003(F.N) Shri Krishna 
Kumar Sing/i, Dy. Director (L)wi// also function for his own seivices for the purpose 
of TA under 5.R.191. 

In addition, Shri Krishna Kum.ar Singh, Dy. D/rector('L) is also authorised to 
cariy out inspections of all. the Voluntary H/n di Organ/sat/ons falling under the 
N.E.Zone. . . . . 

A set of specimen signatures of Shri Krishna Kumar Singh, Dy. Diredor(L) 
.2'Uiy attested, is also enclosed. 

(Dr.PLThncja) 
Dir 

ay & Accounts Qfficer, 
'A O,Shastr/Shavan, 

• '1' Delhi. 

çooy to.•- 
The Accountant General, GuwahatL 
517ri K K Singh, Dy. Director (L) 	3. All Deputy birectors(L)c. H. Dte. 

4. 	• All Regional Offices of C.H.Dte. 	5Accounts Section 
6. 	Office Folder- . 	 7.Agent,Canara Bank,Guwahati(A set of 

specimen signature is enclosed. 
- Regional Office, C.H.D.,C/o Das Enterprises 607 Floor, Jaya Nagar, K/ianpara, 

Gu'a,'zati-781022 for /nfoírnation (A set of specimen si:qnature  is enclosed) 
Assistant Director(Grants) 
P A to Director 
PA toAdmn. Officer. 
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1gt, _S.flJL-rf t.../ 	f.L. V 

Government of India 
_E_....._. IVJ.II LL L1 VI I ULUL 

Department of expeiidithre 

NPAT Delhi, the 14th Dec' &' 

- 	 OFFICE MEMORANDUM 

Subject: 	Allowances and facilities for civilian employees of the Central 
Government serving in the states and Union Territories of North 
Eastern l<egion - improvements thereof. 

The need for attracting and retaining the services of competent officers for 

service in the North Eastern Region comprising the states of Assani,. 

Meghalava, Manipur. Nagaland.. Tripura and the Union Territories of 
ii._._ .-.i...i 	.. 	... 1__., 	 a.. .,. ... . .-.c a.... ni WIaLL.cIS A. LCtttCOLt aLLt& iVflt%JLaflL kLan uccn atgay,a.g tALC attxw.4J.Lt '.11 ILC 

Government of some time. The Government had appointed a committee 

under the chairmanship of 5ecretarv, Deptt. Of Personnel and 
A . 	 ...L-......., 	- 	 a.... 	........ 	. 	c..., Lu. a .av C 1. CLtJJ. alto7  tø a. cv IC %V tALC eno inn4 ant, vv aLtLcO afl.a. LaLl.Isu.CO 

admissible to the various categories of civilian central Government 

employees- serving iii this region and to suggest suitable improvements. 
.4...,..., ..t41... 	.1-a- 	i...... 	 U.,. 	 1..,. taLc i CLOfl'LLLLCJ.LtLa LL,.JLLO n. L.usc tjnurnn..ec LL V C Lcca.t LCLJ. Ci LILLY C.ja.ioItLcI C.... u

Y  

the Government and the President is now pleased to decide as follows: 

1. 	Tenure of posting/deputation. 

There will be a fixed tenure of posting of 3 years at a time for officers with 
services of 10 years or less and of 2 years of service at a time for officers 

with more than 10 years of service, periods of leave, training etc, in excess 

of 15 days per year will be excluded in counting the tenure period of 2/3 

years. Officers on completion of the fixed tenure of service mentioned 

above, may be considered for posting to it station of their choice as fiji as 



possible. The period of deputation of the Central Government employees 

to the States/Union te.riitories of the North Eastern Region will generally 

be for 3 years which can be extended in exceptional cases n exigencies of 

public service as well as when the employees concerned is prcpared to 

stay longer. The admissible deputa Lion allowance will also continue to be 

paid during the period of deputation so extended. 

Sd,'-S.C. MAHAL1T< 

Joint Secretary to the Government of india 
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5-.89 Adiutn. 
jOt of IflU1J 

(,,~mtral F[udi 	torale 
1Io- ILR..D (Dept. of Se & llighci' !u) 

\\t io.k- 7. R.K. Iuiasfl 

Nw Delhi-i 10 

I)aied I O-02-20)4 

Order 

Si K.K. Siiqh, Dy. l)üeetor (ln4Ua) Regional 01[iee 0uwalatt. s 

1ransteLTet to Rcgioflal ()tlicc (Ea4). }.ofl'ata. I k s di;etcd 10 irniiatdy 

kv chtre in Ow R4,(n lal 0the (East). Kulkta. 

lie will immediatelY inform to the undersiViX1, after raking over the 

ebarge. For takthg over the charge afta traveling J.rom Gu%ahi to I.o!kata. 
l .A 

& joinizia  time shall be admithk to himapef rules. 

an 

1 

S 

Sd- 

[)i. PUSI) t ..ata i'ai3) 

DicIor 

Sn K.K. gh. 
Dv. L)rreclor (Language) 
Central Ilindi Directorate (Regiofl Otike) 

C;0- Das Eidelpiises. P.0- Kwjiapaia. 
Jaa Nagar, 	uti-? 1 002. 

('4)py it'- 

0 
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OFFICE NOTE 

• 	.- 	. 

lr 	 )Pb[fl ( 	I 	', 	mlr,WA! . . - '•.—•' 

2 5 .3.2004 present2 The Hon'ble Shrj, K-V-Prahladan  
AClnhinistratjve Iember. 

Heard Mr.rj.Cjnda learnd co  
for the QPplicant and also 	 y, 

/ 	?lerned 
the tsponde n ts  

at length. 

C) 
	 Considering the facts and 

CILCUIfl.... 
Stances of the case, I am or t} 

ViCW 0 
N' I 	 CoriL ./2 

1 ,  



-- : 

tcative 

.33/20O4 
Contd. 	 \ 

25.3.2004 that ends o1  justice will be mt' if 

a direction In isnuod to the appli-

cant, to file a fresh representation 

before the respondents 0  Accordingly, 

applicabt.zt is directed to tile a 

fresh and de.t.ailed representation 

mentioning his choice place of postthç 
to the respo'idents within a period of 

one week tron the date of receipt of 
this order. U such applicition is 

made, respondents shall consider the 
same and pass a reasoned order within 
one month's time thereafter. Adequate 

Y £t#L( 	orid_ 
ptn4-ty--±or hearing S ha 11 a iso he 

given to thf applicant. 

With thIs. the O.A. is disposed 

of. NO COStS. 

Till the cmipletion of the exer- 

• else, interim order dated 20.2.2004 
will continue0 

S 

Sd / MEMBER (PD M) 

turicr to WC UUC 

Ii c11 r 

Seciit" Ofjièer (I) 

C.4. T. 	11I1't414 7'1 V 4 

/ 
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, tool 
from 

/ 	Dy.Dixctor (Languages) 

	

/ 	Central hjsbdi Directorate 

	

1. 	:W*H.LD., D.ptt. ef sc. 
& HiMr dciitiefl 

11 	C/e 1as Enterprise Jayanagar 
ar , . tI-781. 022. 

Shastri bhavan 
P IM,-110 0010 	Dated 01st AØi1 2004. 

( T*WH TW DIf"TOR, c.i.u., NEW D.LflI ) 

Dy.Dir.ctsr 
Guahatj. 

i.spected Sir, 

With Mble sttissien and in c.nt.nUat ion of my earlier 
representation dated 16-02-2004 (enclosed for ready reference), I would 

lik, to dzaw your kind attention an the £ubject cited absv• and submit 

that bfing highly aggrieved with transfer and postinci order nuwber 

. 189-Ada. dated 10.02.2004 wheriby the undersigned ia(souyht to be 

pasted in the Reionel Offi ce  of the Central Hindi Directorate at •Kolkata. 

In the circuastancee. I had to approach the Hon'b].e C.A.T. Guwahiti bench 

by filing an 0.A o  registered as O.A.No.31i of 2004. The said O.A. now 

i*peaed off on 25.03.2004 with the direction to the undersigned to 

s%nit a fresh ;epr.sentetien within a week from the date of receipt of 

the kan'b1. C.A.T. ardor dated 25.03.20O (.cl.saS for ready refercnce), 

hence the present representation. 

1. Most hioly and respectfully I beg to say that prier to my posting at 

GhatI, the undersigned served at Kolkiitn for a period of about four 

years from 1998 to 2X)3.fl repatriation f rem the deputation post at 

&elkata, I have been posted at Guhati Ficnal ff ice and had joined 

hare as Deputy Director (Languages) on iJ04.2003. Thereafter, I have 

been centinoualy. working in this region. At the time of repatriation 

fromKolkata, I had submitted a representation dated 12.12.2002 for my 

posting  at Delhi on compassionate grounds. AecentlY, on receiving the 

transfer order dated 10.02.2004, I again submitted a representatiofl 

1.02.2004 and prayed for choice station of Delhi for pasting in terms 

of 	itzy of Pini.. 0.M. No. 2OO14/3/83.'L. IV. dated 14.12.1983, 0. M. 

N..20014/i6/8 	Iv/E,II (8) dated jet Deceisr 1988 and 22-07-1998. 

however 1  the authority did not pass any cxder on my repeated repreen-

tations. 

$ubs- Posting to 	 - 	 - the station of choice on transfer from the pest oi, 
(Languag.$). C.ntral htlndi Directorate (N.E.1i.Office), 
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i. 
/ 	M p.r. 	OLdst.d 14.12.1983, O.12.1988 and 22.07.1998 a 

civilian g.r,imsnt .Apleysó with ten. yors service is entitled to 

Odee stotion . po4t,Img on caapletion of fixed tenute of two years. I 

M a3aest,c.1etLng ty.ars, but surprisingly,, the impugned transfer 

'.rder dated 10..2004 was issued in zsp.ct of we ordering oy posting 

to Kalkato. 

It is relevant to  mention here that ny family and other dspencant 

members are residing at Delhi, one son end daughter out of total three 

children are presently pursuing their under-graduate courses in 1).lhi ; 

nd my youngest son has just finished his final plus-ti'o exams in h. 

lost week of &arch 2004 at Kolkats. 

In view of 0.U. dotsd 14.12.1983. 01.12.1988 and 22.07.1998 of the 

Ministry of Finance, the under..tgnsd is entitled to choice stat i.n of 

posting it Delhi on a priority basis. 

It is pertinent to mention We that at present there are five 

Dy.Dir.ctozs(LangUagSS) under the C.ntl Hindi Directorate in dif.rent 

regions and head offic. at New Delhi. Bet, suzpri.ihjlY nans of thinm 

.zcept the Py.Directer (L.anguages) of Chonnat and myself have been] in 

the regional office, Qiaahati at any point of time. It is further 

relevant to mention here that out of fL'. incbent C)y.Directors (1.), 

the  jUj namely Dz'.(S) SMsk*i i.ani LharodweJ PY4 'D.C.Dixit have 

been working at the head off ice, New Delhi for rjIzxQ than twenty years 
in this deptt. 

and bays never bean t,osted outside New 	 There is 

e trinsf.r colicY or guideline .xistinqjfl urd' Transfers 

and postings are effected at the 'whims 7  of the autiority on a 'pick 

and cheese' basis and the undersigned h1s become a ecape-goat of the 

arbitrary system of transfer and posting. 

5'. It is ought to be mentioned h.ae that the unth,rsi9ned has been 

transferred and posted for three times in a span of less than elqht 

years. The prticu1arb are given belowS- 

a. From New L.lhi to Klkita in November 1996. 

b Free Kolkata. to Guwahati in April 19i8 and again 

c. From Ka1.kata t. Gvashati on repatriation from deputation in 1eb./ 

April 2003 and new for the fourth1  present eider for K.lkata from 

Guwahati within less than a y.&r. 
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6. I would also like to draw your kji'ottafltiOn on the fol1owi,g 

points* 
a. when the O.A.number 38 of 2cX4 came up for admission before 

the Han'bls C.A.T., Gwahati bench on 2.03.2004, the learned 

.enior C.13.5 .C. ij.A.eb Roy submitted before the Court that he 

had get the instructions th.it on the basis of certIn complaints 

.1 the Voluntary Hindi Qrganisations of this region, the competent 

authority issued the transfer and posting order dated 10.02.2034. I 

was shocked after lsten.ing such submission of the learned couniel, 

which ws mad* on the basis of the instructions of the competent 

uthority;bUt, surprisingly till date 1 have not been serve" with 

any such complaint for my cogznents as Is required under the rule. 

But, it appears that the action has been taken against rie by w.y 

of transfer without any •pp.rtUflitY to the underic)fld. 

Therefore., the poSting order of 10.02.2004 appears to be 

punitive in nature without following princ!plefl of ntu'•1 justice. 

It is relevant to nate that after my posting at Z'.L.!t. office, 

Guwahati ; it came to my notice on inspection of .rfCOr( that Fome 

Voluntary Hirdi Qrganisations are notutili5ing qovernznent funds 

properly for the propagation of Hindi. Being a dic1plifled 9fficet 

and always having a regard for proper utilisatiofl ot government 

funds and also 
having watchful eye on preventing the wastage and 

usurpation of the government money, 1 Initi#ted some ote'•s before 

putting up cases of V13J's for rec0mme"xatI3fl of 	
ancial assiSt)flCC 

to them. Seme unscrupulous Voluntary Hind 	
atIonS with sole 

motive of siphoning government fund were naturallY not happy with 

the situation as this officer was not able to fulfil their fictitious 

demands. It is presumed that such Volunt.irY Hindi Qrganisatiofl8 

might have lodged baseless and imaginary complaints against me 

nt aftergiflg satisfied due to strict compliflCe of financial an 

academic .ccountbilitY. But 1 	
trust and believe that ,  

authorities should not act on the bai of any complaint of any 

vested circli 
dthoUt providing an opportunitY h. .me. in view 1 

the 'aforesaid cirCUm$tfl, you are requested to kindly confiri' 
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whether it isa fact that the undersigned has b'en transferred 

to (o1kata on the bas is of the cuplaiflt lodged by any Volunary 

kindi Osganisations or any other quarter. 

lawever. I request your kind.honoUr and goodseif to kindly 

consider my case for pasting me at my choice station of D.lhL 1 

ihall be grateful and thankful to your kind honour for this ct of 

kindness. I also pray you to kindly grant an o1p.rtunitY to hear 

me in person. 
With regards, 

Yours faithfully, 

Cy. Lth.ctor (L) 
C.H.D., NR office, Ghy. 

Copy t.S- The tirectar 
Central Hindi Directordte 

Deptt. of Sec. & 
H19her Education, West Black-i 
R.z(.?uram. ND.]hi -66. - With a request that it 

may please be confirmed 
that my transfer order 
dated 10-02-2004 was 
issued on certain complain-
ts and allegatiGfl. In 
view of the government 
instructions referred 
above and Hon'ble CAT, Ghy 
order dt.25.03.2004, my 
case of postiflq t the 
station of choice at Delhi 
mayplease be cc,nsidered on 
a priority basis. (portu-
nity for he.irinq me in 
person may also be given. 

.nclt As stated. 

N tj * 	
',;~ N/ 

'tours fdithfully, 

( 	. K. 	IN3H •) 

Dy. Director (L) 
C.U.L., Ghy-22. 

1 



a 10 (2) of CCS (CCA) Rules, 19651 

F.No. 	- 	,'(( ti.e, 

Government of India 
Central Hindi Directorate 

Mnistry of Human Resource Development 
Department of Secondary & 1-ligher Fducation 

West: P I ock-VIl, R. K. rurau, 
New Delhi-110066 
Dated: 7.2.2005 

WHEREAS a case against: Sh. K.K .Sinq, Dy. D rect.r iii 
respect of i criminal oLLence .i. 	iiridcr ir1V;t1gaLiMfl. 

AND WHIREAS the sa:i.d Sh . K. K. Sinqh, Dy. Di rect:or was 
det atned in custody on 31. . i..2005 for a period cxcec(A.i.nq 
forty-eight hours. 

NOW, THEREFORE, the said Sh. K.K. Singh, Dy. Director 
is deemed to have been suspended with effect from the date 
of detention, i.e., the 31.1.2005 in teirns. of ub-rule (2) 
of Rule 10 of the Central Civil Services (Classi. LLcat ion, 
Control and Appeal) Rules, 1965 and shall remain under 
suspension unLil further orders. 

(Dr P.L. Taneja 
Director 

Sh. K.K. Singh, 
Dy. Director, 
Regional Office, 
Central Hindi Directorate, 
Gu.'ahati. 

To' 

zi-07 
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/ 	 (EN I RAL ADM1N1$1 R\ I lvi i Ri  

/ 	
GUWAHATI BENCH Amx  

	

Contempt Petition No.12 of 200 	 \\ 

(In Original ApplicaCihn No.38 of 2004) 	 / 

DaLe ut Order: This the 22 da oLiuly 200. 

The 1-ion'bleJL.lstice Shri G. Sivarajan, \!ice.Chairiiian 

- 	The Hon'ble Shri K.V. Prahiadan, Administ;rative Member 

Mr Krishna Kumar Singh, 
Deputy Director (L), 
Central Hindi Directorate (N.E.), 
Governrneht of India. 
Miii istry of Hum an Resource Develop 111 en t, 
Des Enteiprise,J8Ya Nagar, 
Khanapará, Guwahati-78lOO2- 

By Advocates Mr M. Chanda, Mr G.N. Chakraborty. 
and Mr S. Nath. 

- Versus - 

a ti' 

C 

LJJ 
U 

Shri B.S. Baswan, 
Secretary to the Government of India, 
Miii istry of Human Resource Development, 
l)epartment of Secondary and I hg her 
Education, 
Shastri Bhavan, New Delhi-I 10001. 

Smti.BeIa !3anerjee, 
JointSeCretary (L) to the 
.Govérnrnelit of India, 
Department of Secondary and 

• Higher Education, 	. 

	

• 	Miiiisty of1-ii.im,an Resource Development, 

	

• 	.Shastri Bhavan,New Delhi-li. 0001. 

Dr P.1... Taneja, 
Director, 
Central I-Iiidi Directoru.te, 
Ministry o Human Resuu rc:e Deveb mnell I 

Department of Seconday and 
Higher Education, 
A7,I 11l, -, r'k7 

• yV CII.. £JISJ'." 

R.K: Puram, New Delhi-Il 0066. 	:....Alleged ( 'nm tern nee; 

By Advbcate Mr M.t.]. Abmed, Addi. C.G..C. 

4 
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Q_I 1) F H (ORAL) 

SIVARA1AN. 1. (V.C.) 

The applicant had earlier approached this '!ribunat by 

filing O.A.No.38 of 2004, whic!i was disposed of by directing the 

applicant to make a detailed representation, and the respotidetits 

were directed to pass a reasoned order within one mont:hs time 

thereafter. This order was passed on 25.3.2004. 

2. 	The applicant has filed the Contempt Petition on 

23.3.2005, i.e. just on completing one year from the dat of the order. 

In other words, notwithstanding the non-compliance of the direction, 

the applicant waited for the expiiy of uiie year for tiling .d Hw 

(.citteiiipt . 	 11hMod 	hiat the aJ)))icaiI. lla(,l 	tiled a 

representation on 1.4.2004 seeking for implementation of the 

direction issued by this Tribunal. It is stated that the respoiid'..riL; 

have not, so far, complied with the direction issued by this Tribunal. 

3 	The respondent No.3 has now filed an affidavit, it is stated 

that the allegation that no action has been initiated by tin 

respondents W.,dispose of the representai!Ofl tiled by the appli an I: in 

pursuance of thL krder issued by the Tribu nat is false. It issi ;it'. d t..h a 

the applican was given a personal hearing, but before taking a fluid 

decision the respondents had to-.ake into account a number of 

complaints, wch were received against the applicant. from tin 

Volunl;ary Hindi Organisations 	functioning 	in 	the ;lpf)hcant 

jurisdiction. For this purpose an Enquiry Guru in IUee was 	ni st.itti I) 

to examine the complaints. The i..:nqUiIy Coin initIj.'r tins su bun itt l it. 

report and a number of complaints which were received against Ow 
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applicant were found substantiated in tIte report of the Enquiry 

Committee. In the above circumstances it took sometime to take a 

final decision on the applicant's representation. it is also stated that in 

the meantime the applicant was arrested by the police and an FIR was 

lodged against the applicant on 31 .1 .2005 in the 1)ispur Police Station 

at Guwahati. Based on the same the applicant was placed under 

	

- 	suspension as provided under Rule 10 of CCS (CCA) Rules, 1965 and 

the applicant is presently under suspension. 

The applicant has filed a reply wherein it is stated that 

though the applicant had filed the representation on 1.4.2004 he was 

called for a personal hearing only on 27.7.2004 and that the applicant 

rushed to Delhi on the next day and had a meeting with the nirit 

Secretary and a hearing given. Regarding the police complaint etc. it 

is stated that it was a fictitioUs complaint and a motivated one. 

Mr M. Chanda, learned counsel for the applicant, submits 

	

,sl..ratii, 	. \that this Tribunal had' issued the direction on 25.3.2004: that the 
d 

pplicant had submitted the representation on 1. .4.2004 and 

eretore, the respondents were bound to pass arm order within i:ne 

month ilierealter. He turUmer, ubiimiiLd Umat in lAw iiisL:iiiI, i'' tim. 

hearing was also cod acted after tour mui on ths only an (1 no Jimi al order 

has been passed Ipursuant thereto. The counsel submits that this is a 

grass violation of the order of the TribUn. 

Mr 1\411. Alimed, learned Addi. C.G.S.C. toy the 

respondents, on tlie,other hand, submits that the respondents have 

tendered apology for the delay that occurred in the disposal of tue 

representation. He fu rUier submitted that the applicant was given 

personal hearing and that while the matter, was under process the 

applicant was arrested by the police and an Flit was tiled. lii such 

(ZL/ 
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cirCUnses the respondents had no oUoii but to keel) the 

applicant under suspensiofl as provided under Rule 10 of the 
CCS 

(CCA Rules. Since 
the applicant is under .suspeflsioll there is fl() 

g to him until the period of su 	
ll spensio is 

question of giving any postin  

over. 
- 	

True there has been delay on the part of the respOfl(t 
7  

in complia1ce of the directi0I 
issued in the order of the l'ribUflat. 

Further, this is admitted and an apolOYY 
1iS 

been tendered ill the 

affldavit filed by the respondent No.3. aviflg regard to the fact that 

5seq
uefltlY the appliCant was arreSteCi in a police case and kept in 

custody and was later 	
provided under Rule 10 of the 

suspended as 

CCS (CCA Rules there is no question of di
recting the respondents to 

8. 
 pt the apology 

	

n the circUinsta ces, we acce 	tenderedl by 

the respOndes and dismiss this Contempt PetitiOI since no direction 

can be issued to the respondd1t to coml)IY with the erhier directiofl 

Tribunal at present. 
-- 

 

0Sd/ MLt1BF.R (1k) 

) 

p . 
Ntt('fl Cf hcc' (Judi) 

( crlI 	
,0  r'','O Tibunat 

I 
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F.No.5.5/8AthTh.  

	

Government 01 lnia 	 V 

Central Hndi Dftecorate 
Ministry of Human Resource Deveopmeflt 

Department of Secondary & H:hcr Edutiofl - 	 V 	- 

\\/ost 3lock--Vll, R.K. Purrr 

	

V V V 	VV 	
New Delhi-I 10066 	 V 

atec 25.104.2006 

OPD 

WHEREAS an order placing ShV K.K. Sir;h, Dy. Director (L) 
was made by Director, Centra Hinn Dre;tof 	on 7.2.2005 

I  ............. 

	

Now, therefore the undersignec in exerci 	of thE. powers cohferre'j bY 

.CIause (c) of sub rule (5) of Rule 10 of the Cenral Civil Services (CSSifiCiOfl 

'G°ntrol and Appeai) Rules 1965 hereby revokes thle sa d ordr of susoen1Ofl 

•. .with mniethate effect. 

• 	

V 

(Dr. P.L. Tanej) 
Director 

iw 

1. 	Sh. K. K. Sinh Dy. Director (I- V) C;!J(ral Hindi Directorate, RginaJ 

	

V 	. 

 

Office Guwtiati. 

V .- - 

;.. 

W  r  çq3J 

1 

V  .. ..... V 	.... 
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Central Hini Directorate, 
Ministry of -Iigan Resource Leve1.pent, 
Eeivnal f lice uwdhti,(N.l.) 
JayanaIr ,Khanapira ,Guwahti- 22e 

eted' 5/7/2006. 

The Director, 
Central t4inài Lete 
Min..f kIiwan ktes.urce eve1,2eflt, 	 S  

- 	R.K.Putaa 
New elhi-

,  
 IjOODé. 

Subject:- resuming of duties is [y.irct.r(L) N.k..R.uwihiti. 

	

S 	
Msaa 

This is to refer your .róer n..5-5/8'óma. ate- 

	

• 	 2b/O4/2OO ( shown to the uniersirHP on 5/7/200 ) an0l to 
state that I. her.byesuoe duties as 1.(L), on 5/7/200 
(F/N ) in the N.k, aeional øffice Guwahati. 

	

• 	 This is for further necessary action arW rec.r 

in the H.Q. Office at New Lelhi, 

Yours faithfully 

nIj 
y .irect.r(L.) 

-i 
/1 
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rr 	rr 	fT 	mrz 

(Ttrfr 	Ef9 fiu f 1T) 

rft4 	31T3. J 11, 

T fc-110066 
fii ç. 5 .2006 

3ft oo 	rfr 5  (i) 	3TT, 	T 	Tr9iT, 

	

TT () .CTdT 	fTT 7MT 	fTT f 	rr Tg im iT 

5iiTT (t) 	 3fl11 IT,  F41TF T1T 

5TR 	UJ 	 T 	RT Th 	I 

5Tm T'T 	3* 	T9T TT TiT 	&1TT 3T 

(ro 3gram rkin) 

It *OO 

( RT1) 

ft 	rIIc14, 

WIL t -0 30 T9ThT, 

771l, TJ]l-781002 

RfdfcTR - 
1 	iT iñc'1-1, 	1R f tt ThHT (Zi ?5Tzthm) RT 	im 

	

tO3?tO 	il'flI, 74i91T 	TT-781 002 I 

2 	kT 	fTI * 	I 

3 	l i i{ff 	T13T 	fk 	fPT5 I 

4 Wt  

5 	ZT 	11tTt, 	lT& cc.1c1,IciI 	tP1I- I 

6 	 3TTTM- 

7 

	I 

8 	ffrT 	-i i . 	j 	I I\ffW afrt 	Z5TZñT c ci  cr id I 	T9 I' I 

8 

?J4e 
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A1XUPF- XT 
(Transhued from Hindfl 

(Extract) 

File No. 2-2/04-Mnijn. 
Covt. of India 

Central Filndi L)ircctoratc. 
Mb Hunin Resouxce Development 

(I)epartment of Seconthsy and Higher &lucation) 

West Block-7, R.K. Puram 
New Dell-  110066 

Dated 5.5.2006 
Ol<LER 

Shri K.K. Smh, Dv. Director. (L), Regional 0ffice. Gtwalmti is transferred to 
Regional Office (East). Kolkata. He is directed to immediately take his charge in 
the Regional Office (East) Koikath on receipt of this orde. 

On assuming the charge he will immediately intimate the undersigned. As 
per rules T.A and Joining time shall be admissible to him for taking the charge at 
TF 1 rojkutt tfter rr.tvclmg from Cuwaliatj. 

Sd!- 
(Dr. P.L. Taneja). 
Thrector 

Shri K.K. Singli 
Dy. Director (L) 
Central Hindi Directorate 
C/O- Das Enterprise. 
P.0- java Nagar, G-awahall- 781002. 

4~0 

\\If  



.dmn/ 	AN 
Ministry .1 	ct 
egi.nal ff ice 

Jayana ar Kkanapara, 

,rate 

Qrce velont, 
,(N.E) 

'4 .  

T.. 

& 

Eted- 2/8T, 

Th.. lUrecter, 
Central .Hindi JIte, 
Min..f ktiain Res.urcs 2eve1.pment 
R.K.Pura, 
Now elhi- 1100. 

Subject;- Resuming of duties as $yJirect.r(L.)N.E.ft.5Uwahat1. 

This is to xe1.r my resuming of duties an /i/oo 
vie. this •ffic. letter N.. R6J.2-9/Vitta.3I dt.5/7/0 and 

state that no further n.a..f issuing of office order etc* 
flasbeen d.n.:in the matt.r.As a result my pay & all.wances are 
also net being drawn. Thiscausing me undue hardship in this 
iatant place. It, is als. neted that I have het received my pay 

since May 200 for nine if fault. 
You are ,th.refere requested with due respect that 

all the necessary f.zalities p1. 1e dane without dalay in 
the matte,r and order be mad* for release of my over due 

payments; 

?A4 	 * 
cfr 

• . 	 Your's faithfully, 

(K.K.S1MH.) 
yJirecter(L.) 



• - .• -.. 1. 	 .-4 	- 	 - 	 ______________________ 
S. 

F.No. 5-5/89 Admn. 
Government of India 

Central Hindi Directorate 
Ministry of Human Resource Development 	 I  

(Department of Secondary and Higher Education 

West Block —7, R.K.Puram, 
New DeIhillOOó6 
Dated: 	' - 7-2006 

OFFICE MEMORANDUM 

The representation of Sh. K.K. Singh, Deputy Director(L) 
dated 22nd June 2006, addressed to Education Secretary was 
submitted toES for his kind orders. The representation of Sh. 
Singh was examined and the ES has turned down his request for 
posting to Guwahati or New Delhi. Sh. K.K.SinghiaccordinglY 
hereby directed to report immediately to kolkata, Regional Office of 
the Directorate, failing which, he will be preceded against as per 
rules. 

r•' 

(Dr.P.L.Taneja) 
Director 

Sh. £K Sing/i, Dy. Director (L), 
(Jo TA GS, House No. 6 
Main Road, KharghuI4 
Guwahati- 781001 

Cl  

r'~r 
IN 
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CENTRAJJ ADMJUSTRATIVE TRIBUNAL 
GIJWAHATI BENCH 

Original AppliCaUOfl No. 209 of 2006. 

Dau of Order: T1s, the 2nd day of Ap1, 2007. 

T1E HON'BLE MR. K.V.SACHIDANANDAN, VICE CHAIRMAN 

Shri 1ris1ifla KU.Un.0 Saigh 
/u LRLC BudriNarBifl singh 

\Vorking asDeputy Director (L) 
-;kIcit. of TAGS, House No.6 

Mdn FdadKhargUii 

Applicant. 

•\d';L¼ltCS S/Sun M .Chanda, S.NaUi, C.N..Ch31(n1bOitY &. Mrs. 

iII 	:l. 

- Versus - 

•!'l le Union of India 
• 	lkpresciited by the Secretary to the 

: vernIuent of India 
.\1 ii isU'Y of I luman Resourcc Dcvclopu-iCflt. (I-IRD) 
i'r\V Iethi- 110 001. 

'I'he 1)irecL0r 
iovL oiiidia 
(ii'al 1-li.ndi Directorate 
\IuflsU'\ of 1-Jtuuan RCSOUI CC L)( V(_1O1)lflCllt (I IkL)J 

00  
We l3Iock-7, R k Punun 

¶ 	DIPLIanLJa 
DirectOr. 	0 

Ccii.11iidi 	i.i'cctoratC 
W.sL 131ock7, t R.K.Puram. 
Ne' Delhi 4 1 10 066. 

Tlic AdinitlisUaUvC Officer 
• CtxLril I 1iiidi'Dircctorate 

\st 3Iock7! .F.1.Pu1a11i. 
- 	t'.cw l)eIl'ii 	10066. 

4 

. M.U.Aliilled, AddI.C.G.S.C. 
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\CJIIDANANPA  

'1'! Ac applic1I was initially appoil ite(i as. Assistant 

PYatGr Li1iguiStiC) hi the office of th&Ceiitl'al iliudi Directorate, 

Xew Delhi on 13.02.1989. On 23.08.1996 lie was pronioted to the 

of Deputy Director (Languages) and thcicaftCr he was 

sjrcd and posted to KolkaUl in the same capacity. In April, 

was transferred to Guwahat.i. However, after serving three 

hi Guwahati he was tempormlY u-msfcrrcdU1d posted to 

i)cliii. 1,11ereaftCr, Applicant WUS U1)pOUflC(I as Assistant 

'..,1ilissiO1lel' on deputation basis at Kolkata under the 

iniissiofler of Linguist.iC MinoritieS in India. After four years of 

:ing lierc hevas repatriated and posted again at Guvahati vide 

dated 18.6.2003 (Annexure-lI). From the averment made in 

oiiteiided that as per Office MeulonUiduili date(l 

19S3 (AiincXUrc-IlI) the Central Govt. civilian ciiiplo ces who 

£% I 
~ St- 

. dJIeL. vitli all India tiansfer liability are entitled to their choice 

 Eastel 
postilig 	Cr crvirig for a ILXCd tenure in tlic North 

Applicant qluicd Uuit as per. the s aid OM he i cutitled to 

IA ChOICC 
 Ij. 	of posthg on completion of fixed two years 

ii Nirth East region. But while serving as Deputy Director 

at C vahat4 ofliè vide order dated 10.02.2001 U': was 

to be transferred again to Kolkata. Applicant subiiilttcd 

for his choice posting at New Dcliii on 15.02.2001  

13ciiig aggrieved with the aforesaid tiuisfer id non- 



of his choice place of 
	

the ApP11t fÜed O.k. 

No 38/2004 before this ThbU1 This £Lb 
	

vide us oidei dated 

20.02.2004 staY 	
tran 	

tcr.Tbe O.A. was UU.Y 

of CCth the 	
fe reSh.reP 	niiC 

with a futhC1' 

to th ReSP0ents 	
coni 	

11 re.r 	by 

paSI' i.easod ord with1 a thne frwne. 
lflt& 	

0rder was 

fl 
the coP1eUo of the exercise. 

PUSU 	
to the 

JiL'CU0U of 	TribW 	
policflt mcd repi5dh1Ufl on 

a 
i.0t2004. Vide order dated 07.02.2005 the APPUCant was put 

him 

AL' sUSP S1O1 	
cases were reiSr against 

	. 

C.P. No.12/200S so fded by the Appcant Was dsm1s vide order 

22.07.2005. Order of susPe°' 
WaS revoked by the 

5pondent idc 0der da4 
2.O4!.200 (Aflfleuf 	

ThCer 

on 05 05 2005 a uuesh 01der 
	been issued to the Appant 

and 0ting him once agaifl to ioU(a WhUe his 

repres 	
was pend 	

for consid aUO1 ApPUt made 

Ofl 
13.05.2005 and 1206.20 

	for poSW1 his at

1 . yClWe 
Is choice plaCe i.e, New Ddll but VIdC mpug1 

	order dated 

\ S.07.2096 (AmC' 	
his request waS turfl dowil 

irCCg 

)

hiii to repOi for du 
th 

AgC 
bythC 

acU0 O 
pa Of the RCSP0d1t5 

the APl)bCant has 

pp1.oac1icd this TribU1 by way 0fthi O.A. sce1d1 Ui 

lCUC Illaill
/7  

8.1 That the Hofl 	
TribUi be pleased to set ade 

	

and quas1 the 
tpUgU ollice iuea101 	No. 

F.NO.5/82 AdU dutCd 2807.2006 (AflnCXU1 
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XV1) and the transfer order dated 05.05.2006 
(AnnexUIC-XllI) issued by the respondents. 

8.2 That the Hon'ble Tribunal be pleased to direct the 
respondents to grant choice statioi posting to the 
applicant at New Delhi and till such consideration 
is made, the applicant be allowed to continue in 
his present post at GuwahatL." 

	

• 	. 	Respondents have flied detailcd rcply statcmeflt 

• - contciidiflg that the Ap?liC4flt jored his duty at Guwahati on. 

11.04.2003. Whiled working at Guwahati large number of 

i.iiplaifltS 
were received against him and on cnqai.rY most of the 

.0111p1amts 
that were made against him were subst.ahitiated. 

foI 
id as his beviOW was undesirable, he was 

ii-aiisferred to Kolkata vidc order dated 10.02.2004. The Applicant 

was arrest,ed by Dispur Police on 31.01.2005 aud was detained in 

-c)licc custody exceeding 48 hours and therefore he had to be 

pecd undei'SUSPCflSl0' as pci' Rule 10 of, CCS (CCA) Fu1cs, 1065 

07.02.2005. The 'cases are still pending before Judicial  

lisatC, 
Kanirul) and Session Court, KLunruP. Applicant's 

1eemed. süspensiOi was ,revieycd by a Coinalittee and  ,t1ie 

Cow initice recoithuended evocaUOfl of his dccnlcd suspeilsiOli. The 

Coii'mlttee also i-edommCndcd shtfung of the Applicant 

	

GLSV 	
I 

.Guwahati. for icbui1ding. office's image and the said 

lei.oinmendatiol)?s t.rc accepted' URD Mirustet AccoidlflglY, his 

suspension. was iLevoked and order dated 05.05.2905 transferring 8- 

pusti1i the Applicant to Kolkata in vacant post was •jssued. '['lie 

Applicant failed to comply with the decision for his shifLing to 

Nohkat.a and he has no valid ground for challenging the same. 



.5 

spondefltS has specifiCallY stated in their reply statement that 

lie Applicant would have earned cLititlement for Claim of choice 

posting after complethig two years of fixed tenure including inter 

diu other conditi011S. 
He joined the çuwaliatl Office .Ofl 11.04.2003 

and was transferred to Kolkata on 1O.02.20c 	k 4 and h claim for 

g was well ahec4 of COlIil)1Ct10 1  of fixed tenure 
elioice plaçc of postin  

a.mid hence his ciainl has nova1Id.itY,M the personal hearing 
SO 

... ... 
afforded to the Applicant and. keepiflg.in 

 mind the fincUngs of the 

CIIUUIIV 
his request for choice station posting was fund ccmplCte 

lY 

merits and therefore, was rejected by the lCSpOfldCflt
5 . 

/4,e The Applicant has also filed a rejoinder 1citcratiflg the 
Cc 

O 
C @V  - 111:1.1, 

	

i

te Uonsmnad in the O.A. and further cdntcfldCd that lic has 

CUW 	
aireudy completed his fixed tenure North East. He subnhit(d that 

liough the espondent5 had temporarilY uUlizd his selvipeS 
in 

CeiiUal 
Flinch DireCtOrUte, Delhi and also wider dcputatiOfl in. 

1:U for somnetillie, he was holding his 
5 bSUiflUve pdst in the 

iioiial Office, Guwahati all along from April, 1998. The Applicant 

has 
also submUitte d certain docUmeS by a separate Mfidavit. 

•1. 	
I have hca.id Mr. M. Chanda, learned counsel for the 

1)plmt and Mr. M.'t.J.Ahmcd, leriicd Addi. 
C.O.S.C. for the 

RespondentS. Lrfled counsel for Uicparti have also taken my 

tntiOfl 
to the Jarious plcadi-iigs, matcJLlS aiid evidence 

placcd 

on record. The short quest-loll for conSldeiatiohl, 
leaving aside all 

other cor1teflti91S of mnalafides, criinina-1 cases, integritY of the 

AppUCullt etc. which are not very germane is w1-iethr the ApIiliCaflt 



- 
	

fo his ChOICC p95 	orfl.qt. Learned counsel for the 

r'. 

AppLiCant 
has relied upon jdg1 Of this Hori'ble Tribufl3J 

on 01 03 2002 in the case of 
TapaIl Kumax Cha]U8b0tY v. 

passed 

Ui.iioli of India and others  Lu 0.AN0.487/20Ol p.ib1lsbed at 
0ctooer. 2002 

of the 	ySUeW 	heieifl this Tribunal has held as 

un4ei 
not in dispute. The irnl)UgiiCd 

The facts are 
uansfei, dated 	13112000, has been 

otdei' of 
subjeCt 	matter 	of 	adjudication 	before 	this 

	

to 	the 
'bun.a.l. 	'l'he 	direCt.iOfl 	was 	given 

of t.he applicant 
responde1'ts to coS1dCI the case 

The subiflISSi0n made by the for choice of posting. that the applicant has not made any 
RcSpOcKlCrttS 
upj)liCaUofl 	for 	choice 	of 	posting 	cannot 	be 

had come before 
accepted, because the applicant of choice 	of 
this 	''ribUflal 	for 	considel'aU0d1 

been 	on behalf of 
posting. No material has 	placed 

that 	the 	transfer 
the 	responde1tS 	to 	show 

issued, by the Respondents vidc their 
e guidelineS are not applicable to the 

I • M9 
As inenloned.ab0, it is si.mttd in Para 19. 

S 

; of the guidelines th.t the guidelineS apply to non- 
ipplic'ib1C. 

teaching 	staff also 	to 	thc 	cxtcrit 
does nOt shoW -tliat the Reference to the guidelines 

in Regional Office is outside the staff working 
of transfer guidelines. '['he sUbWiSS 101 -..0 l  • - 	purvieW on the maleiial before US cannot 

iiic RcspOfldCfltS 
be sust.ained. The rcjcct.iOfl of the claim 	of •[ 

dated 4-12- 
apj)hpant: in the ,irnpugned order, is 
2001 1 'iS not considered jusiiiied 	as time SWI1C 

NormallY, the transfer not based on any material. 
interfered by the 'l'ribunal ijnlcS • • 	orders are not 

the orders are fdUnd...tO be urbitflLrY, ,nalaJide or 

\itli(Y't justification. 	The 	applicant had 	COL-UC 

The respondents were. Ibefore this Tribunal earlier. 
A.Llifl his request 

directed to coiside1' his request. stand. The was turned down taking a new could not be rejection of applicant's "ePreseliLation The inipugncd . order, 
supported by any material. 
dated 4-12-2001, is founj to be arbiUarY. 
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The iiupugncd oi'dcr, dated 1I2-2001, is 
aC('Ol'diflgly set aside. The reS1)0F1(le1t s are 

directed to consider the CUSC of ti-ic ap1)licaut for 
transfer to his choice of posting at. Kolkala as per 
guidelines dated 25-1-2000, and to. accommodate 
lie n1)plicBflt 

at lolkatn agifilisi existing ava-lilat)Ie 
vacaliCy. The RespofldCllts are dlrccted to 
('oIn1)iete the 1)rocess within a month oft the i'eCeil)t 

of this order. The interim order, dated 3-1-2002, 
shall contifl1le to operate till the COifl plet iOU of ti ie 

exerCise. 
1 ,çstr t/' \  

 

Application is allowed as indicated Lul)OVC. 

	

2P / 	
' I'liere shall however, no order as to  Costs," 

. 	K\/ 
aim admitted fact that a person who has coniplcted 2/3 veal's of 

sericc in North East is entitled to get his choice station. As far as 

.\ 11,licu'it is concerned, in the reply statelileilt (lied iii 

38/ 2001 (iC strict COflfl tCtfl jO tCfl by time ECspOn(lcntS was 

tb.4 since the Applicant has joined in Cuwailat office only on 

Oi .2003 he had not completed his tenure. Ecgai'dillg his 

tj.:uisfei' to l.o1kaUi, this Court vide order dated 21.08.2006 has 

med the 1CSI)OfldCfltS to maintain status quo as fir as the 

concerned. It is quite clear ii nt the by virtle of the 

Con i'dci', or othciviSe, the Applicant is Col itlilliC 111 Guwal i;ui tiU 

it is borne out that time Apj)1iCrnt has oniiIetcd his tenUre 

7erIod i.e, lt' wJ avs in Gu\VahiaU by this time. ThcrCfOl'C, this 

s of ti te icW that vitliout going to U ic itiIit5 of il ie case amid 

ib .hlcgatiO11S made in the O.A. as 'vll s in the rcpl statciticrit 

will be iiii' t if a dliectiOU is given to h ic AppliCa4lt to subulit 

	

i e •. 	I. 	. Sd itation LU(t to RCSl)Oi1dtUtS to cow:,idcr fl ic saiiic ('or 

'hL'C 
place of posting as per rule within a time ftauic. 



1T4)  

T!iercfbic, Applicant is duected to submit a 

comprehensive l'e1)rcsentation with all material eVi(ICUCC to the first. 

RespondflE viUun a period of three weeks flom the date of receipt 

of -this order. On receipt of such representatiO1i, the lust. 

RspoiiIeLit or aliN or(jer coni1ieent authority as directed by him 

shJi cot-isider and dispose o f the reprcsclitLltiOIl by passillg 

order based on the nile posiUOflS, O1)SCrVi1iOUS macic 

bob' ak-id the -facts of the case cOUhlULUliCUtiIlg the same to the 

ApjIkfl1 W(hiti 4hne -frame of three iiioritl is thetealtel. 

Ori,iiial Application IS (lisposed of witIl the 

0servfxkn1 imide above. TI ure sliall be no order L1S to COStS. 

}1 u\ :e.e1., statUs (iU0 order that has already been paSSCd 

on 11.0.2006 shall continue till the ccmplction of the CXCFCISC as 

cfli ected above. 
- 

s Ira tIk" 

( 

I 
TPU (H.OFY 

1' 

fr 	 Set. 
Cent t,t  
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From : K.K.Singh 
Central Hindi l)irectorate 

Guwahati - 781022 
' ,çf& April 2007 

To, 
The HorThie Secretary to the Govt. of india 
Depti. of Higher Education, M/o H.R.D. 
Sashtri Bha wan, New Delhi - 110001 
(Through proper channel) 

Subject : Representation forposting at Delhi (station of choice) 
after completion of tenure in the N.E. reg ion. 

Sir, 

It is to diaw your kind attention to the FIoble C.A.T. Guwahati 

Bench directiOns contained in their Lordship's order dated 2nd April 2007 

on the Applicant's Original Application no, 209/2006 (enclosed) 

regarding above and to pray your honour for favourable consideration of 

my posting in the Central Hindi Dte.at Delhi. This may be noted here that 

against the prescribed tenure of two years in the matter, I have served 

more than fouryears in the N.E. region and have acquired a vaivable 

legal right for consideration of my posting at the station of my choibe i.e. 

New Delhi in terms of Govt. of India, M.F., O.M. No. 2001 4/3/83 7E, IV 

dated 14th December 1983. read with O.M. No. 20014/3/83 E. lVdated 

30th March 1984, 27th Jul1984 and other subsequent Govt. ordrs in 

the matter. I have been facing dislocation of my family and college going, 

unsettled children for more than ten years now. 



- 

on promotion to the cadre of Dy. Dir. (L) from the post of 

wing fixed H.Q. at New Delhi which was my initial 

appointmefltin the Depit. through U.P.S.C., I was arbitrarily transferred 

to Kolkatta in 1996. This was done by revising the R.R. out posts of 

Dy. Dir. (L)in the regional offices were brought into 100% promotion 

channel from the feeder cadre of A.D. (L) based only at New Delhi. 

However even after a lapse of about 12 years of revision of the 

Recruitment rules, no transfer policy or guideline was made for these 

posts. 

It may be further noted that since the said revision of the R.R.'s five 

A.D.s (L) have been promoted in the cadre of D.D. (L) but only I have 

been singled out for repeated transfers (New Delhi to Kolkata to 

Guwahati then again from Kolkata to Guwahati and now from Guwahati 

to Kolkata) during the last ten years. In the process I and my family had 

to suffer a lot. 

Presently my all the three children are either pursuing P.G. & U.G. 

courses or sttuggling to settle for a job. My wife is a chronic orthopedic 

patient needing regular care and assistance. My elder son and a dauhter 

• 	 are also of marriageable age and as head of thefamily, I haveto arrnge 

• 	 for their suitable matches in my community in Hindi Speaking North 

lmmdia, as I originally belong to VARANASI in V.P.. In additin to this 



only threeyears are left for my superannuation andI have to finish all the-

tasks and also some post retirement planning in the next few years. It is 

needless to add that C.H.D. has only one of its office i.e. H.Q. at Dcliii in 

Hindi Region which is adjacent to U.P. 

in view of the submissions made above, I very humbly and with 

great i-esect pray your honour to kindly allow my pcsting at Delhiwhich 

has been and is my station of choice since long. I shall ever remain 

grateful for your kindness in this regard. 

Yours Faithfully  
End : as stated 	

(K.}. Sinh). 	//O7 
Dy. Dir. (L, C.H.D.) 

Guwahati 
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F.No.7- I 0/2006-Adflln 
Government of India 

Central Hindi Directorate 
Ministry of Human Resource De. elopmeflt 

(Department of Higher Education) 

W es B1QckY1.I : .Ri Purarn. 
New Delhi- I 10066 
Dated: 20.7.2007 

OFFICE ORDB 

in compliance with the directions of Honble CAT's order dated 2 April, 2007, 
the- representation 'dated 26.4.2007 of Sh. K.K. Singh. Deputy Director (L) has been 
examined by the Aminis1ratiVe Mi.nistrv. After care1il consideration of all facts, the 
Officer's representation and the rule position. the Ministry is of the opinion that the 
request of Sb. K.K. Singh can not be acceded t since there is 110 vacancy at Delhi at 

present. Since. Sli. Singhs orders for transfer to Kolkata have already been issue on 
5.05,2006 and have been staved till the disposal Of his represefliati011. is orders arc 

this order and Sh. K.K. Singh is hereby directed to report deemed to he restored with  
forthwith to Kolkata. his new place ot' posting. 

He is also dIrected to intorm the undersigned about his joining the Kolkata Office. 
He will be eligible for oinillgtillle and TA as per Government rules. 

(Prof. 1K. Bijay Kumar) 
Director 

SI:. K. K. Sing/:,D;'. Director (1). 
CIO  TA GS, House No.6, 
j'vlaiiz Road, Kharg/: u/i, 
Guwahali- 781001. 

Copj to.' Ce,itral Adminis(latil'C D'ibunal, Guwohati Bench, Guwaholi-5 in r/o OA 
i\To.2O9qf 2 OO6  
DDO. Regional Office, CHD, Guwahati. 
DDQ/Con!rolliflg Of/leer, Regional Of/ice. (7W Kolkata for injbrmation and 
iIt'CCSSIVl' aCtiO'?. 
P.4 to Director. 
PArAO. 	 / 
.411 Dv. Directors. 
Regional 9/flees 0/ Hvderhad, ('hennal. Guwahali and Kolkata Jbr 
i/I/O i'17101i011. 

. Account Secti0n-2 copies. 
All Bureau Heads. 

10, 	Of/Ice Order.  folder. 
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in the matter of: 

Sh. Krishna Kumar Singh 	- 	Applicant 

Vs 

Union of India & Ors. 	 - 	Respondents 

Parawise reply on behalf of the Respondent No.1 & 2 

I, Prof. K. Bijay Kumar aged about 56 years presently 

working as Director, Central .Hindi Directorate, M/o Human 

Resource Development, D/o Higher Education, R.K. Puram, New 

Delhi has been named as Respondent No.2 in the aforesaid OA. 

I have gone through the contents of the OA. I am well 

conversant with the facts of the case and accordingly' making 

submissions in parawise comments appended hereunder, the 

contents wherein are based on the records and true to the best of my 

knowledge and belief. 

That 1 am subordinate to the Respondent No.1 and have been 

duly authorised by them to submit.my comments in the present OA. 

Facts of the case: 

4.1 	Does not need any reply. 

4.2 	No reply is being offered as the contents are only matter of 

record. 

4.3 	The contents do not need any reply being matter of record. 

4.4 	With reference to contents of para 4.4, it is submitted that all 

the allowances and facilities, entitlement whereof a central 

govt. civilian employee earns have been granted to the 

£rrj 	flT!T)\ 
i rr 
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• .i 	
Applicant except his posting at station of choice. The reasons 

for denying the benefit have been explained for the kind 

information of this Hon'ble Tribunal in the succeeding 

paragraphs. 

	

4.5 	That his representations regarding choice posting dated 

25.04.2007 has already been considered by Respondent No.1, 

however, since no post at the Headquarters is vacant, his 

request for posting at New Delhi could not be acceded to. it 

is being submitted for the kind information of this Hon'ble 

Tribunal that the said OM of Department of Expenditure itself 

provides that such requests for choice posting are to be 

considered as far as possible, meaning thereby that the 

• •. -. reuest is to be considered within the ambit of possibility. 

H wever, in the Applicant's case, since a vacant post could 

not be located for posting at New Delhi, his request was not 
-0 7iTTE 

ac eded to. As regards grant of other benefits and 

allowances, the Applicant is being granted all the benefits as 

per rules. 

	

4.6 	That the Applicant was transferred from Guwahati Regional 

Office to Kolkata Regional Office vide order dated 10.2.2004 

in the wake of a number of complaints received against him. 

Since as submitted before this Hon'ble Tribunal in reply to 

earlier applications of the Applicant, his behaviour has caused 

a lot of unrest in the sensitive area of North-East, the 

Respondent could not afford to allow him to stay at Guwahati 

to complete the prescribed fixed tenure at the cost of image of 

the organisation and the overall impact on the law and order 

position. As regards the choice of posting, his request was 

not acceded to for the reasons stated in the preceding para. 

	

4.7 	That the directions of this Hon'ble Tribunal have been 

complied with by the answering Respondents as under: 

i. 	The Applicant's representation dated jSt  of April, 2004 

was considered. 

(ii 	uii fii 1nrTT) 
• L 	'-7, TIT w:i 	4 

f_fl 	" 
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• , j 	 ii. 	He was also given a personal hearing by the then Joint 

Secretary (Languages) 

	

4.8 	That the Respondents considered his representation dated 1s1 

of April, 2004 for choice posting, which was made in 

pursuance of Hon'ble Tribunal's order dated 25.3.2004, 

taking into account all the relevant factors. As mentioned in 

the preceding paragraph, he was also given a personal 

hearing, however, just as the Respondents were in the process 

of issuing official orders, the Applicant was placed under 

deemed suspension (under CCS (CCA) Rules 1965) for 

remaining in Police custody for a period exceeding 48 hours. 

	

4.9 	That the answering Respondents have no comments to offer 

in respect of both the cases mentioned by the Applicant as the 

matter is subjudice before the Trial Court. 

4.10 That as mentioned in the Application, the Contempt Petition 

filed by the Applicant alleging non-compliance of this 

Hon'ble Tribunal's order dated 251  of March, 2004 has 

already been dismissed by this Hon'ble Tribunal observing 

that no direction could be given upon to Respondents until the 

- .. 	 order of suspension was cancelled itself makes out that the 

J Applicant is wrong in alleging that his representation dated I 

of April, 2004 is pending in any manner before the answering 

Respondents as the Respondents, even after conducting the 
¶  

ch 	
procedure of consideration of his representation, could not 

pass the final orders on the same during the currency of his 

deemed suspension. 

4.11 That the Applicant's allegation that the order of re\'oking his 

suspension was not communicated to him is absolutely 

misguiding as the same was sent through registered post to 

the Regional Office Guwahati as well as to his last known 

address (Annexure-1). 

4.12 That as already submitted in the preceding paragraph, his 

WMW____ 	 representation made in pursuance of this Hon'ble Tribunal's 
f't 

pT a1Jr 

f1-iiOOóii 
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• _i 	
order in the OA 38/2004 was duly considered by the 

Respondents. However, final orders could not be issued 

because of his deemed suspension. He is absolutely wrong in 

alleging that a subsequent transfer order dated 5.5.06 was 

issued transferring him from Guwahati to Kolkata. The 

sequence of events is explained hereunder: 

His representation dated 1 .4.2004 was considered in 

compliance of this H.on'ble Tribunal's order dated 25111 

of March. 2004. 

The final order could not be issued because of 

currency of his deemed suspension. 

His deemed suspension was reviewed by a duly 

constituted Review Committee which recommended 

revocation of his suspension and also shifted to any 

other station from Guwaliati to allow rebuilding image 

of the organisation. 

Recommendation of the duly constituted Review 

Committee were accepted by the Hon'ble Minister for HRD 

(Disciplinary Authority for Group 'A' employees) and 

accordingly, he was transferred from Guwahati to Kolkata. 

C t... 	 . 	I 
/ 	From the above submissions, it is amply clear that 

I after the action taken as above, his representation made for 

jchoice posting is no more pending disposal. 

4.13 That as mentioned in the preceding paragraphs, the issue has 

already been disposed of 

4.14 That since right from the date of issuance of direction in the 

OA No.38/04 up to 5.5.06, the issue is one and the same i.e. 

consideration of his choice posting and which once having 

been 	officially 	decided 	on 	the 	recommendations 	of the 

Review 	Committee, the 	allegation of pendency 	of his 

representation 	dated 1S1 	of 	April, 2004 	or 	any 	other 

representation made in this regard is absolutely unfounded. 

This is aimed only at misguiding this Hon'ble Tribunal and 
@ 

( 'Trr fip1 
-7. 	rj 
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• has no legs to stand upon. As regards malafidy and vindictive 

attitude towards the Applicant, it is submitted for the kind 

information of this Hon'ble Tribunal that his representation 

for choice posting has been considered at all the levels 

including Hon'ble HRD Minister. It is for him as a 

responsible Class-I officer to abide by the instructions issued 

thereby and not to waste the valuable time of this Hon'ble 

Tribunal and senior officers of the Ministry. 

4.15 That as mentioned in the preceding paragraphs, the decision 

of the Respondents transferring him to Kolkata is well 

thought out decision with proper application of mind without 

any biased or vindictive attitude. As regards his allegation 

that the complaints received against him from VHOs were 

examined in isolation is absolutely false because of- 

  

Ii 

ill 

The complaints were got examined by a Committee 

consisting of one Under Secretary from the M/o HRD 

and Joint Director of Education, Govt. of Assam. 

He was given an opportunity to submit his 

representation on the complaints of the VHOs. 

After examining the report of the Enquiry Committee 

(Annexure-Il) and his representation the decision was 

taken to transfer him from Guwahati to Kolkata. It is 

•1 

C . 

 

also being mentioned for the kind information of this 

Honble Tribuna.l that the transfer order dated 5.5.06 

has been issued on recommendations of a duly 

constituted Committee accepted by Hon'ble HRD 

Minister to allow rebuilding of the image of the 

organisation. Hence, there is nothing illegal or 

\'indictive or unfair about that. 

4.16 & 4.17 That representation dated 25th  of April, 2007 has been 

made by the Applicant in pursuance of this Hon'ble 

Tribunal's order dated 2Iid  of April, 2007 has already been 

disposed of taking into account all the relevant aspects. The 

representation was considered basing on the rule position, 
Rrbw 	 facts and observations made by the Hon'ble Tribunal and r'r 

(m 
qfn UY 7, 7f 
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\, disposed of by a speaking order by Joint Secretary (L) on 

9.7.07 (Annexure-flI). In the said speaking order all the 

matters relating to the Application of Sh. K.K. Singh viz. OA 

filed by Sh. K.K. Singh before the CAT challenging the 

posting order dated 5.5.06, the representation of Sh. K.K. 

Singh for his posting at New Delhi, the relevant rules 

applicable in such cases (relating to tenure in North-Eastern 

Region), the facts of the specific case of Sh. Singh and the 

Hon'ble CAT's directions have been duly considered. The 

conclusions drawn in the speaking order were conveyed to the 

Applicant by the Respondent No.2 on 20.7.2007 (Annexure-

IV). The full contents of the original speaking order by the 

Joint Secretary (L) have also been communicated to the 

Applicant on 10.09.07 (Annexure-V). We apologise before 

the Hon'ble Tribunal for the delay in sending the full contents 

of the speaking order to the Applicant. It is submitted to the 

Hon'ble Tribunal that the contents of order issued by the 

Respondent No.2 on 20.7.2007 and the speaking order of 

Joint Secretary (L) on 9.7.2007 clearly indicate that there is 

no malafidy. at any stage, to issue a cryptic order. 

4.18 That as mentioned in the preceding paragraph, the 

Respondent had the ground and reasons to restore the 

operation of transfer order dated 5thi  of May, 2006 as the 

Applicant's representation made in the wake of the Hon'ble 

Tribunal's order dated 2uid  of April, 2007 has been disposed of 

through a speaking order. 

His allegation regarding pendency of earlier 

representations is also denied in view of the submissions 

made in the preceding paragraphs. 

The allegation made by the Applicant that the 

impugned order dated 20.7.2007 was issued by the 

Respondent No.2 without considering any of the grounds 

raised by the Applicant is denied. The order of Respondent 

No.2 dated 20.07.2007 (Annexure-lIl) is based on the 

speaking order issued by Joint Secretary (L) on 09.07.2007 
~Kftq fr PitmFvT ' 

TTTT qrir frj 
.7, 'rr 	JT 	7 

-g.  
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• 	 (Annexure-IV). The conclusions drawn in the said Speaking 

Order were conveyed to the Applicant by Respondent No.2. 

As mentioned in the preceding paragraphs, the Joint Secretary 

(L) has duly taken into account the rule position, observations 

made in the Hon'ble CAT's order dated 02.04.2007 and the 

facts of the case while issuing the Speaking Order. It is 

further submitted that we have sent the full details of the 

Speaking Order to the Applicant at a later date. We apologise 

for the delay in sending the same to the Applicant. 

His allegation regarding transferring him to Kolkata 

denying an opportunity to attain eligibility for completion of 

fixed tenure is also denied as he had to be transferred 

attributable to his own behaviour. 

His allegations regarding non-release of his salary is 

also denied. As per the records, an amount of Rs. 4,20,437.00 

has already been released in his favour towards his salary and 

increment arrears up to August, 2007. 

It is submitted that he is being allowed to stay at 

Guwahati to honour the orders of this Hon'ble Tribunal, 

allocation of work has nothing to do with the permission for 

retention ignoring his behaviour fetching a number of 

complaints in the sensitive area of North-East. There is no 

	

I' CCIh. 	
- - 	/ question of harassing the Applicant and treating him with 

malafidy or arbitrariness while considering his request for 

I I posting or for any other entitlement. 

19 That with reference to contents of para 4.19 it is submitted 

that the OM dated 14.12.83 itself provides that a central govt. 

employee is to be considered for choice posting as far as 

possible, the SCOC of possibility is not transcended. in the 

present case, since there is no vacancy at New Delhi, the 

Applicant's claim for posting at New Delhi can not be 

acceded to. Most importantly because one of the officers 

posting at New Delhi is due to retire the next year and another 

one is a lady. His request for posting at New Delhi has been 
Ir Prrw  

Tr 
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V 
• 	 considered by the Respondents at the level of Education 

Secretary with due application of mind and hence, his 

allegation that the Respondents have gone vindictive in any 

manner is absolutely unfounded. 

4.20 That the Applicant's averment that the work of Kolkata office 

has all along been looked after from headquarter New Delhi 

and hence, the same may be applied in case of the Applicant 

is not sustainable because in earlier cases, where such 

arrangements were resorted to, the concerned officers were 

not Deputy Directors. It is submitted for kind information of 

this Hon'ble Tribunal that the officers who looked after were 

Research Officers or Administrative Officers and in their 

cases it was only additional assignments. this can not be 

equated in the case of the Applicant. 

In so far as the Applicant's averment that two Deputy 

Directors are continuing at New Delhi for more than 20 years 

is absolutely incorrect because both of them joined the 

Directorate in feeder cadres i.e. up to Assistant Directors. 

Since the question of posting at Regional Office arises only 

after an officer is promoted to the grade of Dy. Director, by 

sighting the case of present Dy. Directors posted at New 

Delhi Sh. Sin2h has misguided this Hon'ble Tribunal, which 
cc 

• . 	 the Hon'ble Tribunal is requested to take note of. 
.7 

4.21 /That it is mentioned for kind information of this Hon'ble 
' 	 - 

/ Tribunal, the central govt. employees are liable for posting C J J  

anywhere in India, hence, it is for the concerned official to 

decide as to how he is to manage his own family. As regards 

transferring others to the Regional Office Kolkata, as per 

govt. rules it is the jurisdiction of the Head of the Department 

to decide on the basis of various administrative factors as to 

who will be posted where. 

4.22 That the Applicant has to approach this Hon'ble Tribunal 

time and again simultaneously incurring heavy losses is 
Mw 	 attributable to his behaviour, the Respondents have no choice 

(r 
qf 	.-7. '' ¶. 
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except to manage the cadres taking into account the need for 

smooth functioning of the concerned organisations, balancing 

the same against the need for avoiding hardships to any of the 

officers. However, since on all the occasions, the Applicant 

fails to reconcile with the decisions of the Respondents, the 

Respondents have left with no choice. 

	

5. 	GROUNDS: 

	

5.1 	For that, even after considering that he has completed the 

prescribed length of service, his request for choice posting 

can not be acceded to because of non-availability of a 

vacancy at New Delhi which he has demanded. 

	

5.2 	For that, this does not need any reply because of the position 

explained in para 5.1. 

	

5.3 	For that, the Respondents have considered his request for 

choice posting taking into account all the administrative 

factors including availability of a post at New Delhi, his 

allegations are completely unfounded. 

	

5.4 	For that, legality of the transfer order dated 5 of May, 2006 

is 	completely 	undisputed 	because of his 	earlier 
• 	.. 	representations for choice posting including the one made on 

• 	directions of the Hon'ble Tribunal in the OA No.38/2004 
-, 

have been considered and his request for posting at New 

I Delhi has been found acceptable. 

For that, since his representations having been considered by 

the Respondents for posting at New Delhi as submitted in 

para 5.4 have been considered and found to be unacceptable. 

5.6 For that. the acts of the Respondents in all this have been 

transparent, impartial and all the decisions taken with due 

application of mind. 

fham 

1.. 

'kk 	kt.i1tG 
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5.7 	For that, the Respondents have duly considered the 

representations made by the Applicant for his choice posting. 

His application dated 25.04.2007 in pursuance of the Hon'ble 

CAT's order dated 02.04.2007 has been duly considered by 

Joint Secretary (L) and has been disposed of through a 

Speaking Order on the file. While considering the same, 

Joint Secretary (L) has taken into account the rule position, 

observations made in the Hon'ble CAT's order dated 

02.04.2007 and facts of the case. Basing on the Speaking 

Order, the Respondent No.2 has issued an order on 

20.07.2007. The details of the Speaking Order of the Joint 

Secretary (L) have also been communicated to the Applicant 

at a later date. 

	

5.8 	For that the order issued by Respondent No.2 in compliance 

to the directions passed on 2.4.2007 by the Hon'ble Tribunal 

is not cryptic. The said order was based on a speaking order 

issued by the Joint Secretary (A & L) on 9.7.2007. 

PRAYER 

With the submissions made in the FACTS and the 

GROUNDS, this Hon'ble Tribunal is most humbly requested to 

kindly dismiss the Application filed by the Applicant as all the 

submissions made by the Applicant are completely devoid of merits 

as examined in the light of the rule position and facts of the case. 

1 

I 
I 

/ 
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VERIFICATION 

I, Prof. K. Bijay Kumar, Director in the office of the Central 

Hindi Directorate, Ministry of Human Resource Development, R.K. 

Puram, Sector-7, New Delhi, verif' that the facts stated in the reply 

are true to my knowledge and on the basis of records and 

submissions have been made in the legal advice, which I believe to 

be correct. 

Verified this ............ 	,......day of 	 52007. 

Deponent 

fqbm 

ffffftT PTRUff rwTr!r) 
fif 	-7, rrr 	r 

;r: 



1' 	
)c4 L4 

CL 	"• 	- 

- ) 70 

-'- 	- 

	

- 	'k- 
22 - 

.'. 

.ic- S k) 	kD • 7(Y(L) 
	

2 	i 
55- •555_ •  

-d-- kV 

:• 

: 
y .  

) 

P 

S.) 

•k. 

7, 'If 	r 
r) 

S 	
t 



I. 	 ç2- •1- 

'S 	
Minutes of the meeting of Review Committee held on 7th November 2005 

to review the suspension of Shri. K.K. Singh, Deputy Director, Central 

Hindi Directorate, Guwahati. 

A meeting of the review Committee was held on 7th November 2005 in 

the Chamber of Joint Secretary (Languages) to review the suspension of Shri 

K.K. Sirtgh, Deputy Director, Central Hindi Directorate, Guwahati. The following 

members attended the meeting: 

Smt. Bela Banerjee, Joint Secretary (L) 	Chairperson 

Madhukar Sinha, Director (CR) 

S. Mohan, Deputy Secretary (L) 

Facts of the case 
1. 	Deputy Secretary (Languages) informed the Committee about the 

following facts of the case: 

Shri KK Singh - 

is a group 'A' officer in the scale of pay of Rs. 10000-325-15200; 

was posted and working in Guwahati Centre of Central Hindi 

Directorate, a subordinate office of Department of Secondary and 

Higher Education, Ministry of Human Resource Development; 

was arrested by the local police at Guwahati, on 31.1.2005 on 

charges of attempt to rape; 

was in police custody from 31.1.2005 to 5.2.2005; 

a criminal case of attempt to rape has been filed against him by 

the Dispur Police Staon on 1.2.2005; 

Shn. Singh was deemed to be undersuspension w.e.f. 31.1.2005; 

The Director, Central Hiridi Directorate had issued necessary 

orders placing him under suspension w.e.f. vide their F. No. 5-

5/89-Admn (P) dated 7.2.2005, as per provisions of Rule 10 of 

(TTrr 	TTT frr 	ri) 
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Central Civil Services (Classification, Control and Appeal) Rules, 

1965; 
is being paid a subsistence allowance at an amount equal to half 

pay leave in addition to dearness allowance admissible; 

a chargesheet was filed in the court of Chief Judicial Magistrate, 

Dispur vide Charge Sheet No. 69/05 dated 31 .3.2005 charging 

him with an attempt to rape of a girl student studying in an 

institution located in the vicinity of the office of Central Hindi 

Directorate at Guwahati. 

Rule position 
regard are contained in Rule 10 of Central Civil 

2. 	The provisions in this  

Services (Classification, Control and Appeal) Rules. 

The Rule 10 (5) (c) states: 

"An order of suspension made or deemed to be have been made 

under this Rule may at any time be modified or revoked by the 

authority which made or is deemed to have made the order or by any 

authority to which that authority is subordinate." 

The Rule 10 (6) states: 
"An order of suspension made or deemed to be have been made 

Under this Rule shall be reviewed by the authority which is 

competent to modify or revoke the suspension before expiry of 

ninety days form the date of order of suspension on the 

recommendations of the Review Committee constituted for the 

purpose and pass orders either extending the suspension or 
revoking the suspension. Subsequent reviews shall before the expiry 

of the extended period of suspension. Extension of suspension shall 
not be for a period exceeding one hundred and eighty days at a 

time." 
The Rule 10 (7) states: 

"Notwithstanding anything contained in sub-rule 5 (a), an order of 

suspension made or deemed to have been made under sub-rule (I) 

fT ¶ft fTT 
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1• 	 or (2) of this rule shall not be valid after a period of ninety days 

	

/ 	unless it is extended after review, for a further period before expiry 

of ninety days." 

	

f 	 3. 	The Committee also referred to Swamy's compilation of the CCS CCA 

I 	 Rules. Therein, in Chapter 2 is a digest on Suspension derived from 

/ 	Government of India rules and orders on the subject. 

I 4. 	Under Para 6 of the said digest, some guiding principles for placing a 

I 	 government servant under suspension are listed, which are as follows: 

(I) Where his continuance in office will prejudice investigation, trial or .  

.1 	 any enquiry 

f f' 	 (ii) Where his continuance in office is likely to seriously subvert 

discipline in the office in which he is working; 
I 
I (iii) Where his continuance in office will be against wider public 

	

/ 	 interest, e.g. if there is a public scandal and it is considered 

	

f 	. 	 necessary to place the Government servant under suspension to 

• 	I 	i 	 demonstrate the policy of the Government to deal with officers 

involved in such scandals, particularly corruption; 

• 	(iv) Where a preliminary enquiry revealed a prima fade case justifying 

/ 	criminal or departmental proceedings, which are .likely to lead to 

i 	 his conviction and/ or dismissal, removal or compulsory retirement 

j 	J 	 from service; and 

(v) Where his suspected to engaged himself in activities prejudicial to 

I the interests of the security of the State. 

7 	 5. 	The Para goes on to list certain misdemeanours where suspension may 

	

j 1/ 	 be desirable under the circumstances listed above, which, infer alia, include an 

offence or conduct involving moral turpitude". 

I. 	6. 	Under Para 14 of the said digest, the conditions for revocation of 

	

4 ,! 	 . 	suspension are related. It is stated that an order of suspension made under 

H ............. • 
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Rule 10 (5)(c) may be revoked by the competent authority in circumstances of a 

criminal offence if 

"In arrest and detention cases, it is decided not to proceed further 

against the Government servant by filing a chargesheet in the court." 
7. 	Ministry of Home Affairs O.M. No.221/18/65 - AVO, dated the 7th 

September 1965 states that 

ox xxxxx 

Even though suspension may not be considered as a punishment, it does 

constitute a very great hardship for a Government servant. In fairness to him, it 
• 	 is essential to ensure that this period is reduced to the barest ninihium. 

It has, therefore, been decided that in cases of officers under suspension, 
• the investigation should be completed and a charge sheet filed in a Court of 

competent jurisdiction in cases of prosecution or served on the officer in cases 

of departmental proceedings within six months as a rule. If the investigation is 

likely to take more time, it should be considered whether the suspension order 

should be revoked and the officer permitted to resume duty. If the presence of 

the officer is considered detrimental to the collection of evidence, etc., or if he 

is likely to tamper with the evidence, he may be transferred on revocation of 
the suspension order." 

D.G., P & l's Letter No.201/43176 - Disc. II dated the 151h July 1976 
states that 

"All authorities receiving information/report about the continued suspension of 
officials from their subordinate authorities should carefully examine each case and see 

whether the continued suspension of an official is absolutely necessary or the 
suspension should be revoked by transferring the official to another post or office. 

XXXXXXX" 

The Committee noted the following aspects of the case for consideration 

while making its recommendation: 

That the order for suspension was effective from the date of detention 
of the officer, i.e, January 31, 2005; 

That the first period of 90 days was over on May 1, 2005; 

ISV 
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(iii) That no review was conducted of the suspension within ninety days of 
the suspension as required under Rule 10 (6); 

1'  
I 

I. 

That as per a strict interpretation of Rule 10 (7), the current suspension 
is not valid since no review was conducted during the stipulated period 

of 90 days for such review; 

That a chargesheet has been filed which necessarily means that due 
investigation by the concerned agency has been completed; 

That the employee is not likely to prejudice the trial in the Court; 

That he is drawing subsistence allowance at 50°Io of pay since the date 
of suspension i.e. 31.1.2005 and is also eligible for75% of pay as 
subsistence allowance from 1.5.2005. 

io. 	Juxtaposing the condffions of placing the Government servant under 

suspension with the present case, the Committee sees the following condition 

emerging on the basis of the information made available to it by the Kendriya 

Hint-li Mdshalava: 
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(v) Where his suspected to engaged himself in activities prejudicial to the No 

interests of the security of the State. 

11. 	Alter careluliy examining all the tacts and details of the case the 

Committee makes the following observations: 

(I) That the suspension of Shri KK Singh beyond May 1, 2005 has become 
technically invalid in view of the review not having being conductedwithin 
the stipulated period; 

That the employee Shri K.K. Singh has already been released on bail 
indicating the investigations are completed; 

That charge sheet has been filed and his continuance in the office is not 
likely to prejudice the trial; 

That the trial in the Court is likely to take long time and continued 
suspension will be unduly harsh on the employee and his family 
members; 

That Ministry of Home's OM cited in Para 7 also directs that it is essential 
to ensure that the period of suspension is reduced to the barest 
minimum. 

12. 	In view of the foregoing the Committee recommends that: 

Subsistence allowance be increased by 50% of subsistence allowance, 

being paid at present from 1.5.2005 till the date of revocation of 

suspension as per F.R. 53; 

The immediate revocation of the suspension as no purpose is served by 

•  keeping Shri K.K. Singh, Deputy Director, Central Hindi Directorate, in 

continued suspension. The Department may consider transferring him 

out of Guwahati Centre of Central Hindi Directorate, to allow rebuilding of 

trust and confidence I Guwahati Cntre. 

• Mohan 	 adhu r,pinha 	 /Bela Banerlee 

DS (L) 	 Director (CR 	 Joint Secretary (L) 

. 
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Sri K.K. Singh, Dy. Director, CHD, has submitted a representation 
addressed to Secretary, Higher Education in pursuance of the direttiofls 
issued by the Hon'ble CAT, Guwahati Bench in judgment of 2.4.07 in the OA 

No.209 of 2006. The CAT judgment authorizes Secretary HE tO nominate 
some other competent authority to dispose of the case. Secretary HE has 
accordingly, on file, directed me to examine the representation and take a 

view. 

Sri K.K.Singh had filed an OA before the CAT challenging the posting 
order dated 5.5.06 in which was posted to the Kolkata offce in the wake of 
revocation of his deemed suspension. At the time of his suspension hii was 
posted at Guwahati. In judgment of 2.4.07 he has been allowed to make a 
fresh representation that is to be examined with reference to the rule position 
and the facts of the case. 

In his representation, Sri K.K.Singh has asked for a posting • n thn 

Central Hindi Directorate at New Delhi as, to his mind, he has compIE.ld tilt 
prescribed tenure of 2 years in the North-Eastern Region. He hlt: alt;ti 
alleged that he is the only officer who has been singled out for rieated 
transfers from New Delhi to Kolkata and then again from Kolkata to Guwahati 
and vice versa. 

The relevant rules relating to tenure in the North-Eastern region 
appear to be D/Expenditure OM of 14.12.83 read with OM of 30.3.84 and 
27.7.84. The operative part of these guidelines are that officers uon 
completion of the fixed tenure of service..maY be considered for postIng to a 
station of their choice as far as possible'. Sri K.K.Singh has completed two 
years at Guwahati, which station hehas joined on 11.4.03. However, there is 
absolutely no guarantee that he obtains a fresh posting to a station of his 
choice. The rules are clear that an officer in his situation may be conr,ldered 
for a posting of choice. It is not binding on the authorities' to compUlsorilY 
consider such a request. The rules are further clear that such a transfer 
should be made as far as possible. The implication is that if it were not 

possible then nothing needs to be done. 

The question remains therefore whethnr the facts of the case i qiiIr. 
that Sri K.K.Singh'S request be considered atfl II and whether a postiriq of hh; 
choice is currently possible. The relevant facts are as follows. 

I) 	Sri Singh was on deputation with the Office of Commlsioner 
for Linguistic Minorities at Kolkata from 6.11.1998 to 3.2.2003. 

	

• 	ii) 	After repatriation, he was posted to Guwahati office. Following 

	

• 	complaints, which were substfltiated on enquiry, Sri Sirh was 
transferred to Regional Office Kolkata on 10.2.2004. 

iii) 	Sri Singh challenged the transfer order before the Gijwahati 
Bench of CAT through the OA No. 38/2004. GovernmeIt was 
directed to examihe Sri Singh's representation and disphse of 
the same. 

kq^t frwr 
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iv) 	The Department was about to pass orders when the Assarn 
Police, in an unrelated development, arrested Sri Singh. As he 
remained 48 hours in the police custody he waf; placed under 
deemed suspension. The deemed suspension was 
subsequently revoked and Sri Singh transferred to Kolkala vide 
order of 5.5.2006. Sri Singh challenged this order in CAT and 
continued in Guwahati on the strength of a stay order. This stay 
order continues to operate till the disposal of his current 
representation. 

It is also relevant that as there are only two posts of Deputy Director at 
Headquarters, posting Sri Singh at Delhi will mean that someone will need to 
be posted out of Delhi. One of these two officers, Dr. Dixit, is due to retire 
next year. The other officer is a lady. 

The rules applicable to such cases, the facts of this specific case and 
CATs directions have all been duly considered. The simple position is that 
Sri K.K.Singh, Deputy Director has completed over three years, at his posting 
in Guwahati and is hence eligible to be considered for posting out of the 
region. Rules permit that his choice in the matter may also be considered. 
However, there are other facts also to be considered. His tenure at Guwahati 
has not been entirely in compliance of Government orders. He was 
transferred out of Guwahati on the basis of complaints, and secured a stay 
on his transfer. He was subsequently arrested on unrelated charges. When, 
as a means of restoring morale in the office, he was transferred out of 
Guwahati, he again secured a stay on his transfer. For whatever reason, Sri 
Singh'has been unwilling to comply with orders of transfer out of Guwahati. 
His current insistence on a posting outside Guwahati is difficult to understand 
given that he has so strenuously resisted any attempt in the past to transfer 
him from Guwahatj. 

It may also be difficult to accommodate Sri Singh in Delhi because 
there are at present no vacancies. It does not also appear possible to create 
a vacancy to adjust him. At the same time the office has consistently taken' 
the view that he should be posted out of Guwahati in the interest of general 
morale in the office. 

In cènsjderation of all facts, the officer's representation, the rule 
position and the directions of the Hon'ble CAT I am satisfied that Sri 
K.K.Singh needs to be transferred from Guwahahj. However, his request for a 
posting in Delhi cannot be granted as there is no vacancy at the present 
time. In any case he has no absolute claim to a post of his choioc. All that the 
rules require is that his choice of posting be considered. His choice of a Delhi 
posting has been duly considered, 'but it is not possible to accommodate him' 
,at present. Since his orders for transfer to Kolkata have already issued on 
5.5.06, and hav been stayed till the disposal of his representation, the 
orders may be deemed to be restored with this order. Sri K.K.Singh may 
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Joint Secretary (Languages) 

Department of Higher Education 
gth July 2007 L 	- 

CMw(  

- 	) 7 



- 

I .No.7- I 0/.006-Adii1fl. 	 - - 

, q 	
(3ovcrnmifll of hdia 	- 

\M"•6 	 ('elm1 I lii 	.l)iiccloralC 
Ministry oil himan Rcso tree I )cvclopmCfll 

(DLp irirneni of li gh( I I d UCdtIOn) 

West I3lock-VlI. R.K. Puram. 
New Delhi-I 10066 
Dated: 20.7.2007 

• 	
OFFICF ORDER 

• 	 In compliance with the directions of I lon'hlc CAT's order dated 2 Apl,'20 107 

the reprcsefltatiOI dated 26.4.2007 of Sb. K.K. Singh. Deputy Director (1 s been 
xarnined by the Administrative Ministry. After careful consideration of ali cts, the 

Officer's representation and the rule position. the Ministry is of the opinion that the 
quest of Sh. K.K. Siogh can not he acceded to since there is no vacancy at Delhi at 

present. Since. Sh. Singh's orders for transfer to Kolkata have already been issued on 
5.05.2006 and, have been stayed till the disposal of his representation. his orders are 

d Sb. K.K. Singh is hereby directed o report 
deemed to be restored with this order an  
forthwith to Kolkata, his new place of posting. 

He is also directed to inform the undersigned about his joining the KoU;'a Office. 

• 	He will be eligible for joining time and TA as per Government rules. 

0 .h. K. K. Siugh, Dy. Director (L). 
9- 
 ) 	

C/a TAGS, House No.6, 
• 	 Main Road, Kharghu!i, 

Guw9Isati-78I 001  
(j 

Qopyto: 
1 	

Cen(ral Administralive 'I'ril>unul, Guwahati Bench, Guwahaii-5 in rIo 04 

No.209 of 2006. 
DDO. Regional Of/Ice. ('HP (uwaho/i. 

3__—DDO/Contr('lli7g (.fjIcer Re'umal (.fJice 
necessalY aCtiOfl. 

e 	to Director. 
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_.dC \ 	V'V. 	en•; 	y - 
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information. 
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f~ 41-110o66 	 I-tiq, : 

New Delhi.110066 
	

Date 

Dear Sh. Singh, 

In continuation of Office Order No.7-10/2006-Admn. Dated 20.7.07, I am 
to inform you that in pursuance of the directions issued by the Hon'ble CAT, 
Guwahati Bench in judgement of 2.4.07 in the OA No.209 of .2006, the CAT 
authorised the Secretary, HE to nominate some other competent authority to 
dispose of the case. Secretary, HE has accordingly, on file, directed Sh. Keshav 
Desiraju, Joint Secretary (Languages) to examine your representation addressed to 
the Secretary, HE and take a view. Accordingly, Sh. Keshav Desiraju has issued a 
Speaking Order. A copy of the Speaking Order is enclosed herewith. 

Yours sincerely, 

TV 
(Prof. K. Bijay Kumar) 

S/i. K.K. Sing/i, 
Dy. Director (L), 
C/o TA GS, House No.6, 
Main Rao4, Kharghu!i, 
Guwahati - 781 001 
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Copy of the Speaking Order issued by Sh. Keshav Desiraju, 
Joint Secretary (L) 

Ministry of Human Resource Deveiopment 
Department of Higher Education 

Sri K. K. Singh, Dy. Director, CHD, has submitted a representation 
a4dressed to the Secretary, Higher Education i'n pursuance of the directions issued 
by the Hon'ble CAT, Guwahati Bench in judgernent of 2.4.07 in the OA No. 209 
of 2006. The CAT judgement authorises Secretary HE to nominate some other 
competent authority to dispose of the case. Secretary, HE has accordingly, on file, 
directed me to examine the representation and take a view. 

I. 	Sri K. K. Singh had filed an OA before the CAT challenging the posting 
order dated 5.5.06 in which he was posted to the Kolkata office in the wake of 
revocation of his deemed suspension. At the time of his suspension he was posted 
at Guwahati. In judgment of 2.4.07, he has been allowed to make a fresh 
representation that is to be examined with reference to the rule positIon and the 
facts of the case. 

In his representation, Sri K. K. Singh has asked for a posting in the Central 
Hindi Directorate at New Delhi as, to his mind, he has completed the prescribed 
tenure of 2 years in the North-Eastern Region. He has also alleged that he is the 
only officer who has been singled out for repeated transfers from New Delhi to 
Kolkata and then again from Kolkata to Guwahati and vice versa. 

The relevant rules relating to tenure in the North-Eastern region appear to 
be DlExpenditure OM of 14.12.83 read with OM of 30.3.84 and 27.7.84. The 
operative part of these guidelines are that officers "on completion of the fixed 
tenure of service.. may be considered for posting to a station of their choice as far 
as possible". Sri K. K. Singh has completed two years at Guwahati, which station 
he has joined on 11.4.03. However, there is absolutely no guarantee that he obtains 
a fresh posting to station of his choice. The rules are clear that an officer in his 
situation may be considered of a posting of choice. It is not binding on the 
authorities to compulsorily consider such a request. The rules are further clear that 
such transfer should be made as far as possible. The implication is that if it were 
not possible then nothing needs to be done. 	-- 	 - 

The question reiflains therefore whether the facts of the base require that Sri 
K: K. Singh's request be considered at all and whether a posting of his choice is 
currently possible. The relevant facts are as follows. 
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(i) 

(iv) 

Sri Singh was on deputation with Office of Commissioner of Linguistic 
Minorities at Kolkata from 6.11.98 to 3.2.2003. 
After repatriation, he was posted to Guwahati office. Following 
complaints, which were substantiated on enquiry, Sri Singh was 
transferred to Regional Office Kolkata on 10.2.2004. 
Sri Singh challenged the transfer order before the Guwahati Bench of 
CAT through the OA No. 3 8/2004. Government was directed to 
examine Sri Singh's representation and dispose of the same. 
The Department was about to pass orders when the Assam Police, in an 
unrelated development, arrested Sri Singh. As he remained 48 hours in 
the police custody he was placed under deemed suspension. The deemed 
suspension was subsequently revoked and Sri Singh transferred to 
Kolkata vide order of 5.5.2006. Sri Singh challenged this order in CAT 
and continued in Guwahati on the strength of stay order. This stay order 
continues to operate till the disposal of his current representation. 

It is also relevant that as there are only two posts of Deputy Director at 
Headquarters. Posting Sri Singh at Delhi will mean that someone will need to be 
posted out of Delhi. One of these two officers, Dr. Dixit, is due to retire next year. 
The other officer is a lady. 

The rules applicable to such cases, the facts of this specific case and CAT's 
directions have all been duly considered. The simple position is that Sri K. K. 
Singh, Deputy Director has completed over three years at his posting in Guwahati 
and is hence eligible to be considered for posting out of the region. Rules permit 
that his choice in the matter may also be considered. However, there are other 
facts also to be considered. His tenure at Guwahati has not been entirely in 
compliance of Government orders. He was transferred out of Guwahati on the 
basis of complaints, and secured a stay on his transfer. He was subsequently 
arrested on unrelated charges. When, as a means of restoring morale in the office, 
he was transferred out of Guwahati, he again secured a stay on his transfer. For 
whatever reason, Sri Singh has been unwilling to comply with orders of transfer 
out of Guwahati. His current insistence on a posting outside Guwahati is difficult 
to understand given that he has so strenuously resisted any attempt in the past to 
transfer him from Guwahatj. 

It may also be difficult to accommodate Sri Singh in Delhi because there 
appeaOjbjee a vacancy to 

_adjust_hirn -tthe-same--irn 	officjia 	rentlytaken the view that he 
should be posted out of Guwahati in the interest of General morale in the office. 
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In consideration of all facts, the officer's representation, the rule position 

and the directions of the Hon'ble CAT, I am satisfied that Sri K. K. Singh needs to 
be transferred from Guwahati. However, his request for a posting in Delhi can not 
be granted as there is no vacancy at the present time. In any ca.se  he has no 
absolute claim to a. post of his choice. All that the rules require is that his choice of 
posting be considered. His choice of a Delhi posting has been duly considered, but 
it is not possible to accommodate him at present. Since his orders for transfero 
Kolkata have already issued on 5.5.06, and have been stayed till the disposa.l of his 
representation, the orders may be deemed to be restored with this order. Sri K. K. 
Singh may accordingly report forthwith at Kolkata, his new place of posting. 

(Keshav Desiraju) 
Joint Secretary (Languages) 

Department of Higher Education 
91h July 2007 
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Union of India and others. 
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In the matter of:- 
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That with regard to the statements made ii para 4.5, 4.4 and 4.7, the 
1i'bi 	 -irilhr 	IJ) , iri'Ini. cf .Il 	 IA 	av'CrI 
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iu11611 are borne out of records and further begs to sa y  that non-

availability of vacancies at New Delhi in the cadre of Deputy Director is a 

deliberate false statement ill  as many as availability of two posts of 

Deputy Directors have been adiBiaed in para 5 of the impugned letter 

dated 09.07.2007 rejecting the prayer of the applicant for choice station 

posting, but the respondents without. adopting any fair policy of rotation 

Lranfer have accommod.ated the present inctunbenls who are working as 
fla.hr D! .* r., , , 0r ai MAAT flATh irir, 	brii 	911 vroArc. Tlinca flArtIu 

S.. 

Di.recors at New Delhi also have been acconunodated at New Delhi even 

after their promotion to the cadre of Deputy Director while denying the 
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Representa lion has been rejected mechanically with a deliberate view of 
intention itot to accommodate the applicant at New Delhi. 

The applicant categorically denies the con enlion raised in para 
4.11, 4.12, 4.14, 4.15, 4.16, 4.17 and 4.18 save and except which are borne 

out of records, and the applicant reiterate the statements made In the 
original application. 

Thai with regard to the statement, made in paragrapi 4.19, 4.20, 4.21 and 
.1 9? 	 il'nt n 	tilq; n r",- r 

lh O.A is categorically denies and further beg to say that the contentkui 
made in paragraph 4.20 is a deliberate false and misleading statements 
and therefore the Hon'ble Court be pleased to direct the respondents to 
iailIu'i iu 	3l3tT1e tLrecor, Cf I f 1fP 	 111 tY I1(1 Cfl of  1lb T*T( 

Deputy Directors, who are now working at the HQ office, New Delhi. 
Then ii would be evident that thosc two Deputy Directors never 

transferred and posted outside New Dell1 neither in the cadre of AsstL 
Director nor in the cadre of Deputy Director. There is no Govt. circular 
issued in the respondent department imposing any restriction that lady 
Deputy Directors is required t.o work only La the HQ office, New Delhi 
and Ute lady officers transfer and posting is barred. 

On a careful reading of the written sLaLement it would be 
evdeni that. the WltOi? attempt of the respondents, not to accommodate 
him i' N'w D41u io pv ii he fc ht GwL of li'iH r'pe.thdly 

Tfli) iC,T/.T.1 rLp 	 ?l)ii " nA ' 	" 

while transferred and posted the Central Govt employees in the North 
eastern Region. Since the applicant has acquired a valuable legal right 
after rendering more than the prescribed period of tenttre in the 
IT P P 	 -,1 'ln'p Ql a Linn 	 .I i\T1Ar flllil CI 	lø 01.3yI 

of alieged complaints and non availability of vacancies is highly arbitrary, 
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4. 	That in the facts and circumstances stated above, the application deserves 
in 'ntt- 4iiuiwed wIit cosis. 
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VERIFICATION 

I, Shri Krishna Kunar Singh, Sb-  Late &dri Narain Singit aged about 56 

years, working as Deputy Director (Languages), in the office of the Central 

Hindi Directorate, Guwahati, applicant in the instjnL original applicahon, 

do hereby verify that the stab.inents iide in Paragraph I to 3 are true to 

nU I nrirIcti and  io1 ihrs'i' ii T Iir, nci 

C -ø 

And I sign this verification on this October 2007. 
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IN THE CENTRAL ADMINISTRATIVE TRIIIUNAL, 
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Amended Original Application 
/2 	 O.A. NO.207/2007 
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-. ; 

C-0 
TT 

• 	. Beich • 	
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Sh. Krishna Kumar Singh 	- 	Applicant 

Vs 

Union of India & Ors. 	 - 	Respondents 

Parawise reply to Amended Original Application on behalf of 

the Respondent No.1 & 2 

I, Prof. K. Bijay Kumar aged about 56 years presently 

working as Director, Central Hindi Directorate, M/o Human 

Resource Development, D/o Higher Education, R.K. Puram, New 

Delhi has been named as Respondent No.2 in the aforesaid OA. 

I have gone through the contents of the OA. 	I am well 

conversant with the facts of the case and accordingly making 

submissions in parawise comments appended hereunder, the 

contents wherein are based on the records and true to the best of my 

knowledge and belief. 

That I am subordinate to the Respondent No.1 and have been 

duly authorised by them to submit my comments in the present OA. 

Facts of the case: 

	

4.1 	Does not need any reply. 

	

4.2 	No reply is being offered as the contents are only matter of 

record. 

	

4.3 	The contents do not need any reply being mailer of record. 

•.• 
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4.4 	With reference to contents of para 4.4, it is submitted that all 

the allowances and facilities, entitlement whereof a central 

govt. civilian employee earns have been granted to the 

Applicant except his posting at station of choice. The reasons 

for denying the benefit have been explained for the kind 

information of this Hon'ble Tribunal in the succeeding 

paragraphs. 

• 	4.5 	That his representations regarding choice posting dated 

25.04.2007 has already been considered by Respondent No.1, 

however, since no post at the Headquarters is vacant, his 

request for posting at New Delhi could not be acceded to. It 

is being submitted for the kind information of this Hon'ble 

f 
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Tribunal that the said OM of Department of Expenditure itself 

provides that such requests for choice posting are to be 

considered as far as possible, meaning thereby that the 

request is to be considered within the ambit of possibility. 

However, in the Applicant's case, since a vacant post could 

not be located for posting at New Delhi, his request was not 

acceded to. As regards grant of other benefits and 

allowances, the Applicant is being granted all the benefits as 

per rules. 

4.6 That the Applicant was transferred from Guwahati Regional 

Office to Kolkata Regional Office vide order dated 10.2.2004 

in the wake of a number of complaints received against him. 

Since as submitted before this Hon'ble Tribunal in reply to 

earlier applications of the Applicant, his behaviour has caused 

a lot of unrest in the sensitive area of North-East, the 

Respondent could not afford to allow him to stay at Guwahati 

to complete the prescribed fixed tenure at the cost of image of 

the organisation and the overall impact on the law and order 

position. As regards the choice of posting, his request was 

not acceded to for the reasons stated in the preceding para. 

4.7 	That the directions of this Hon'ble Tribunal have been 

complied with by the answering Respondents as under: 

(.S' 
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4.9 

4,  
The Applicant's representation dated 1st  of April, 2004 

was considered. 

He was also given a personal hearing by the then Joint 

Secretary (Languages) 

That the Respondents considered his representation dated 1st 

of April, 2004 for choice posting, which was made in 

pursuance of Hon'ble Tribunal's order dated 25.3.2004, 

taking into account all the relevant factors. As mentioned in 

the preceding paragraph, he was also given a personal 

hearing, however, just as the Respondents were in the process 

of issuing official orders, the Applicant was placed under 

deemed suspension (under CCS (CCA) Rules 1965) for 

remaining in Police custody for a period exceeding 48 hours. 

That the answering Respondents have no comments to offer 

in respect of both the cases mentioned by the Applicant as the 

matter is subjudice before the Trial Court.. 

4.10 That as mentioned in the Application, the Contempt Petition 

filed by the Applicant alleging non-compliance of this 

Hon'ble Tribunal's order dated 25th  of March, 2004 has 

already been dismissed by this Hon'ble Tribunal observing 

that no direction could be given upon to Respondents until the 

order of suspension was cancelled itself makes out that the 

Applicant is wrong in alleging that his representation dated 1st 

of Apri!, 2004 is pending in any manner before the answering 

Respondents as the Respondents, even after conducting the 

procedure of consideration of his representation, could not 

pass the final orders on the same during the currency of his 

deemed suspension. 

4.11 That the Applicant's allegation that the order of revoking his 

suspension was not communicated to him is absolutely 

misguiding as the same was sent through registered post to 

the Regional Office Guwahati as well as to his last known 

address (Annexure-I). 

H1  
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4.12 That as already submitted in the preceding paragraph, his 

representation made in pursuance of this Hon'ble Tribunal's 

order in the OA 3 8/2004 was duly considered by the 

Respondents. However, final orders could not be issued 

because of his deemed suspension. He is absolutely wrong in 

alleging that a subsequent transfer order dated 5.5.06 was 

issued transferring him from Guwahati to Kolkata. The 

sequence of events is explained hereunder: 

His representation dated 1.4.2004 was considered in 

compliance of this Hon'ble Tribunal's order dated 25th 

of March, 2004. 

The final order could not be issued because of 

currency of his deemed suspension. 

iii. 	His deemed suspension was reviewed by a duly 

constituted Review Committee which recommended 

revocation of his suspension and also shifted to any 

other station from Guwahati to allow rebuilding image 

of the organisation. 

fi 	11; 
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Recommendation of the duly constituted Review 

Committee were accepted by the Hon'ble Minister for 

HRD (Disciplinary Authority for Group 'A' 

employees) and hence, accordingly he was transferred 

from Guwahati to Kolkata. 

From the above submissions, it is amply clear that 

after the action as above, his representation made for 

choice posting is no more pending disposal. 

4.13 That as mentioned in the preceding paragraphs, the issue has 

already been disposed of. 

4.14 That since right from the date of issuance of direction in the 

OA No.38/04 up to 5.5.06, the issue is one and the same i.e. 

consideration of his choice posting and which once having 

been officially decided on the recommendations of the 

Review Committee, the allegation of pendency of his 
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representation dated 1st  of April, 2004 or any other 

representation made in this regard is absolutely unfounded. 

This is aimed only at misguiding this Hôn'ble Tribunal and 

has no legs to stand upon. As regards malafidy and vindictive 

attitude towards the Applicant, it is submitted for the kind 

information of this Hon'ble Tribunal that his representation 

for choice posting has been considered at all the levels 

including Hon'ble HRD Minister. It is for him as a 

responsible Class-I officer to abide by the instructions issued 

thereby and not to waste the valuable time of this Hon'ble 

Tribunal and senior officers of the Ministry. 

4.15 That as mentioned in the preceding paragraphs, the decision 

of the Respondents transferring him to Kolkata is well 

thought out decision with proper application of mind without 

any biased or vindictive attitude. As regards his allegation 

that the complaints received against him from VHOs were 

examined in isolation is absolutely false because of - 

The complaints were got examined by a Committee 

consisting of one Under Secretary from the M/o HRD 

and Joint Director of Education, Govt. of Assam. 

He was given an opportunity to submit his 

representation on the complaints of the VHOs. 

After examining the report of the Enquiry Committee 

(Annexure-Il) and his representation the decision was 

taken to transfer him from Guwahati to Kolkata. It is 

also being mentioned for the kind information of this 

Hon'ble Tribunal that the transfer order dated 5.5.06 

has been issued on recommendations of a duly 

constituted Committee accepted by Hon'ble HRD 

Minister to allow rebuilding of the image of the 

organisation. 	Hence, there is nothing illegal or 

vindictive or unfair about that. 

4.16 & 4.17 That representation dated 25th  of April, 2007 has been 

made by the Applicant in pursuance of this Hon'ble 

Tribunal's order dated 2nd  of April, 2007 has already been 

5 



disposed of taking into account all the relevant aspects. The 

representation was considered basing on the rule position, 

facts and observations made by the Hon'ble Tribunal and 

disposed of by a speaking order by Joint Secretary (L) on 

9.7.07(Annexure-III). In the said speaking order all the 

matters relating to the Application of Sh. K.K. Singh viz. OA 

filed by Sh. K.K. Singh before the CAT challenging the 

posting order dated 5.5.06, the representation of Sh. K.K. 

Singh for his posting at New Delhi, the relevant rules 

applicable in such cases (relating to tenure in North-Eastern 

Region), the facts of the specific case of Sh. Singh and the 

CAT's directions have been duly considered. The 

conclusions drawn in the speaking order were conveyed to the 

Applicant by the Respondent No.2 on 20.7.2007(Annexure-

IV). The full contents of the original speaking order by the 

Joint Secretary (L) have also been communicated to the 

Applicant on 10.09.2007 (Annexure-V). We apologise before 

the Hon'ble Tribunal for the delay in sending the full contents 

of the speaking order to the Applicant. It is submitted to the 

Hon'ble Tribunal may make a note from the order issued by 

the Respondent No.2 on 20.7.2007 and the speaking order of 

Joint Secretary (L) on 9.7.2007 clearly indicate that there is 

no malafidy, at any stage, to issue a cryptic order. 

4.18 That as mentioned in the preceding paragraph, the 

Respondent had the ground and reasons to restore the 

operation of transfer order dated 51h  of May, 2006 as the 

Applicant's representation made in the wake of the Hon'ble 

Tribunal's order dated 2 nd  of April, 2007 has been disposed of 

through a speaking order. 

His allegation regarding pendency of earlier 

representations is also denied in view of the submissions 

made in the succeeding paragraphs. 

The allegation made by the Applicant that the 

impugned order dated 20.7.2007 was issued by the 

Respondent No.2 without considering any of the grounds 

ri "  
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raised by the Applicant is denied. The order of Respondent 

No.2 dated 20.7.2007 (Annexure-lIl) is based on the speaking 

order issued by Joint Secretary (L) on 09.07.2007 (Annexure-

IV). The conclusions drawn in the said Speaking Order were 

conveyed to the Applicant by Respondent No.2. As 

mentioned in the preceding paragraphs, the Joint Secretary 

(L) has duly taken into account the rule position, observations 

made in the Hon'ble CAT's order dated 02.04.2007 and the 

- 	 facts of the case while issuing the Speaking Order. It 	is 

further submitted that we have sent the full details of the 

Speaking Order to the Applicant at a later date. We apologise 

for the delay in sending the same to the Applicant. 

His allegation regarding transferring him to Kolkata 
- - 
	

- 

denying an opportunity to attain eligibility for completion of 

2 	 fixed tenure is also denied as he had to be transferred 

attributable to his own behaviour. 

His allegations regarding non-release of his salary is 

also denied. As per the records, an amount of Rs. 4,20,437.00 

has been released in his favour towards his salary and 

increment arrears up to August, 2007. 

It is submitted that he is being allowed to stay at 

Guwahati to honour the orders of this Hon'ble Tribunal, 

allocation of work has nothing to do with the permission for 

retention ignoring his behaviour fetching a number of 

complaints in the sensitive area of North-East. There is no 

question of harassing the Applicant and treating him with 

malafidy or arbitrariness while considering his request for 

posting or for any other entitlement. 

4.19 That with reference to contents of para 4.19 it is submitted 

that the OM dated 14.12.83 itself provides that a central govt. 

employee is to be considered for choice posting as far as 

possible, the scope of possibility is not transcended. In the 

present case, since there is no vacancy at New Delhi, the 

Applicant's claim for posting at New Delhi can not be 

MI 
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acceded to. Most importantly because one of the officers 

posting at New Delhi is due to retire the next year and another 

one is a lady. His request for posting at New Delhi has been 

considered by the Respondents at the level of Education 

Secretary with due application of mind and hence, his 

allegation that the Respondents have gone vindictive in any 

manner is absolutely unfounded. 

S 
	 4.20 That the Applicant's averment that the work of Kolkata office 

has all along been looked after from headquarter New Delhi 
S 

and hence, the same may be applied in case of the Applicant 

is not sustainable because in earlier cases, where such 

arrangements were resorted to, the concerned officers were 

not Deputy Directors. It is submitted for kind information of 

this Hon'ble Tribunal that the officers who looked after were 

I .1 

	

	 Research Officers or Administrative Officers and in their 

cases it was only additional assignments, this can not be 
1' 
	 equated in the case of the Applicant. 

 74  

In so far as the Applicant's averment that two Deputy 

Directors are continuing at New Delhi for more than 20 years 

is absolutely incorrect because both of them joined the 

Directorate in feeder cadres i.e. up to Assistant Directors. 

Since the question of posting at Regional Office arises only 

after an officer is promoted to the grade of Dy. Director, by 

sighting the case of present Dy. Directors posted at New 

Delhi Sh. Singh has misguided this Hon'ble Tribunal, which 

the Hon'ble Tribunal is requested to take note of. 

4.20 A 	The question of posting to field offices arises on the 

level of Deputy Directors in the academic cadre as there is no 

other post below that rank in the field offices. His contention 

that the Deputy Directors posted at Headquarters have been 

working in the Headquarters for over 20 years even prior to 

their promotion sounds ridiculous as he himself has admitted 

that they are posted at New Delhi before their promotion to 

the post of Deputy Directors. Who is to be posted where has 

been the jurisdiction of Head of the Department and 

1. 
c 



accordingly, decision has been taken to post the two Deputy 

A Directors, namely, Dr. Dixit and Smt. Bhardwaj at 

Headquarters after taking into account their suitability for 

respective jobs. 

As regards the contentions, they are emphatically 

denied as the officers like Sh. N.K. Mishra, Asstt. Director; 

Sh. B.R. Prasad, Research Officer; Sh. Umakant Khubalkar, 

T:'t. ¶1 
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Research Officer; Sh. Sudhir Kumar, Research Officer; Sh. 

Rakesh Sharma, Research Officer; Sh. Ram Bilas Prasad, 

Administrative Officer except Dr. P.L. Taneja, Dy. Director 

have been assigned the additional charge to the post of 

Deputy Director at Regional Offices. Since, none of them 

except Dr. P.L. Taneja is a Deputy Director and were required 

to perform the job which is not part of their allotted duties, 

the Respondents had no moral ground and policy to post these 

officers to Regional Offices. The contentions of the 

Applicant is completely unfounded and amounts nothing less 

than wastage of the time of the Respondents and this Hon'ble 

Tribunal. 

The contention of the Applicant reaches all the heights 

of hypocrisy in making such a submission before this Hon'ble 

Tribunal, The complaints were directly attributable to his 

conduct which greatly tarnished the image of the Govt. in a 

sensitive area of North-East, because of which a Committee 

constituted by the Respondents was made to recommend 

shifting him out of Guwahati for rebuilding the image of the 

organisation and now he is seeking his posting at that place 

with administrative sanctions because some time has passed 

by. Instead of improving his behaviour, allowing rebuilding 

the image of the organisation and obeying the orders of his 

employers, he indulge in making such irresponsible 

submissions which amply clarifies his attitude. 

4.21 That it is mentioned for kind information of this Hon'ble 

Tribunal, the central govt. employees are liable for posting 

anywhere in India, hence, it is for the concerned official to 
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decide as to how he is to manage his own family. As regards 

4 transferring others to the Regional Office Kolkata, as per 

govt. rules it is the jurisdiction of the Head of the Department 

to decide on the basis of various administrative factors as to 

who will be posted where. 

4.22 	That the Applicant has to approach this Hon'ble Tribunal 

time and again simultaneously incurring heavy losses 	is 
- 
	 attributable to his behaviour, the Respondents have no choice 

except to manage the cadres taking into account the need for 

smooth functioning of the concerned organisations, balancing 

the same against the need for avoiding hardships to any of the 

officers. However, since on all the occasions, the Applicant 

fails to reconcile with the decisions of the Respondents, the 

Respondents have left with no choice. 

5. 	GROUNDS: 

5.2 

5.3 

5.4 

For that, even after considering that he has completed the 

prescribed length of service, his request for choice posting 

can not be acceded to because of non-availability of a 

vacancy at New Delhi which he has demanded. 

For that, this does not need any reply because of the position 

explained in para 5.1. 

For that, the Respondents have considered his request for 

choice posting taking into account all the administrative 

factors including availability of a post at New Delhi, his 

allegations are completely unfounded. 

For that, legality of the transfer order dated 5th  of May, 2006 

is completely undisputed because of his earlier 

representations for choice posting including the one made on 

directions of the Hon'ble Tribunal in the OA No.38/2004 

have been considered and his request for posting at New 

Delhi has been found acceptable. 

;;: 	 r- 
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4 	 5.5 	For that, since his representations having been considered by 

A 

	

	 the Respondents for posting at New Delhi as submitted in 

para 5.4 have been considered and found to be unacceptable. 

	

5.6 	For that, the acts of the Respondents in all this have been 

transparent, impartial and all the decisions taken with due 

application of mind. 

L ;kLat 

2 

- 	5.7 For that, the Respondents have duly considered the 

representations made by the Applicant for his choice posting. 

His application dated 25.4.2007 in pursuance of the Hob'ble 

CAT's order dated 02.04.2007 has been duly considered by 

Joint Secretary (L) and has been disposed of through a 

Speaking Order on the file. While considering the same, 

Joint Secretary (L) has taken into account the rule position, 

observations made in the Hon'ble CAT's order dated 

02.04.2007 and facts of the case. Basing on the Speaking 

Order, the Respondent No.2 has issued an order on 

20.07.2007. The details of the Speaking Order of the Joint 

Secretary (L) have also been communicated to the Applicant .  

at a later date. 

5.8 	For that the order issued by Respondent No.2 in compliance 

to the directions passed on 2.4.2007 by the Hon'ble Tribunal 

is not cryptic. The said order was based on a speaking order 

issued by the Joint Seretary (A & L) on 9.7.2007. 

5.9 For that the submission made in preceding paragraphs 

substantiate that the Speaking Order of 9.7.2007 has been 

issued after careful consideration of facts and circumstances 

of the case and with strict observance of principles of 

objectivity and impartiality, this Hon'ble Tribunal may kindly 

be pleased to reject all the submission made by the Applicant. 
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- 	 PRAYER 

With the submissions made in the FACTS and the 

GROUNDS, this Hon'ble Tribunal is most humbly requested to 

kindly dismiss the Application filed by the Applicant as all the 

submissions made by the Applicant are completely devoid of merits 

as examined in the light of the rule position and facts of the case. 
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AFFIDAVIT 

I, Prof. K. Bijay Kumar aged about 56 years presently 

working as Director, Central Hindi Directorate, Mlo Human 

Resource Development, D/o Higher Education, R.K. Puram, New 
13 

Delhi do hereby solemnly affirm and state as under: 

1 
	That I have been named as Respondent No.2 in the aforesaid 

Amended Original Application. 

That I have gone through the contents of the Amended 

Original Application filed by the Applicant. I am well 

conversant with the facts of the case and accordingly making 

this Affidavit before this Hon'ble Tribunal on behalf of the 

Respondents No.1 and 2, the contents whereof are true to the 

best of my knowledge and belief and nothing material to the 

case has been concealed in any manner. 

That I am subordinate to the Respondent No.1 and have been 

duly authorised by him to submit my comments in the present 

Amended Original Application. 
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